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CfEWTRAL ADMIMISIEAIIYE IM B U M A L
(3^ix^i-ADDITIQNAb» BENCH ,

23J\,.ThornJiL]LBaad.-AIlalmbad^44^
C '-<? Ov»-* . LACO

Registration No.

APPLICANT (s)

\tJ\ of 198 a

RESPONDENT(s) _...

• • t  .« ••••••# •• «*••«••••■«•••••••••••* •« •* •• • • • •• • • •* • •<  ••••••••••••«••••••■»•» Vi** <••«•••••••«•••••••• •••««••< ••••

Particulars to be examined

1. Is the appeal competent ?

2. (a) Is the application in the prescribed form ? 

(b) Is the application in paper book form ?

(c) Have six complete set* of the application 
been filed ?

3. (a) Is the appeal m time ?

(b) If not, by how many days it Is beyond 
time ?

(c) Has sufficient case for not making the 
application in time, been filed  ?

Endorsement as to result of Examination
_

K  -h4-i

ITG

4. Has the document of authorisation/Vakalat- 
nama been filed ?

5. Is the application accompanied by B. D./Postal- 
Order for Rs. 5 0 /-

6. Has the certified copy/copies of the order (s) 
against which the application is made been

•filed  ?

a l A ' .

7. (a) Have the copies of the documents/relied 
upon by the applicant and mentioned in 
the application, been filed ?

(b) Have the documents referred to i ( 
above duly attested by a Gazetted Off.cer 
and numbefd accordingly ?
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CENTRALi ADMINISTHKTIVE TK BUNAL:ALLAHABAD BENCH

AT LUCKNOI.

Suresh Chandra 8. Anr.

- V S

UniCTi of India 8. Qrs.

Present

HON’BLE MR.JIBTICE PUTTASWAMY 

HGN*BLE MR. AJAY JQHRI

Applicai ts

Responden ts,

VICE Qikim n 

MEMBER (A)

Application coining on for hearing to-day, 

Hon*ble Vice Chairman made the follovdng;

ORDER

As. there are two applicants, who have 

separate and distinct interests, they are bound 

to pay two sets of fee. On this view, Shri Qamrul 

Hasan, learned Counsel for the applicants, has 

rightly deposited another set of fee. Vfe direct 

the office to give one more number.

2. We have heard the learned Counsel on 

the admission or otherwise of Ihese cases. We are 

satisfied that the questions raised call for further 

examination* We, therefore admit these applications,

3. Whether the applicants are entitled to be 

promoted on the dates of their supersession or not 

has necessarily to be examined and decided at the » 

final hearing of the cases. But before that, we 

find no justification to grant any interim order

in

TTT
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in favour of the applicants. We, therefore, 

reject the interim prayers njade by the appli­

cants.

4. Issue notices to the respondents to 

file their reply within a month after service 

of notices. Rejoinder if any, within tm days 

thereafter.

5. Gall this case for final hearing on 

22nd November,1988.

ftEMBER(A)
(K.S.PUnASMY)x 
VICE

Dated; October 6, 1988.

PG/kms:
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CEN a d m in  IS TRAUVE r .a  BU MJ!L

LUCKNOW BENCH

O .A . No . 1 2 9 /^ ^

Suresh Chandra and another Applicants

\

versus

union 'of In d ia  and others
Resoondents.

Shri Q. Hasan Counsel for applicants.

Shri P.. N . Mathur Counsel forRespondents.

Corami

Kon. Mr .Ju stice  U .C .  s r iv a s ta v a .V .C .

Hon. M r. K . Qbavva,_4Mj^MsSikeg^*---------

(Hon. Mr. Ju ^ice  U .C . Srivastava . V .C .)

The a p , - l i c ants, two in number have approached 

the Tribunal praying that the respondents be directed 

to give promotions on the next higher post oA assessment 

basis which bec;jVl|e Sue to them with arrears of salary 

and benefits to that post of applicants alongwith

consequential benefits and the t£spond=nts may be

further directed to dispose of the representations of 

the apmicants and to guash the O.M.dated 29.S.ffi

contained in Annexure 17, passed by the Director, C . ,R I 

and to quash G .O .  dated 1 6 .7 .8 2  and tire recom'.iendations

Of v a llu ri  Committee be declared as ultravires* 

S u b s e q u e n t l y , the apolicants amended the application 

and prayed r e lie f  that it  nay be declared that Rule 

7 .8  o f  M erit and Normal assessment scheme ‘Manas' 

is  unconstitutional and th e sa:tie w ill  not be applied

in the instant case . The grounds for challengingtine 

same were that ex istin g o ffice  memorandum and circulars



hav e been disregarded in the matter of promotion and

provisions o f  S .C . / S . T .  and the provisions of Rule 7 .8

are arbitrary , discriminatory and unconstitutional and 

takes away the promotional rights of of the applicants.

2 . I t  w ill not be necessary to refer to the various

pleas and pl©.-adinQs of the parties inviei'^ o f the fact

, that the applicants hrve been subsequently promoted
\

^vith effect from 1 . 2.89,

-»

3 . Applicants ' case is  that they were entitled  for

proniotion in the year 1986 while the assessment was 

made in October/ 1984. Nothing has teen said regarding

applicant No. 2 . The applicant No . 1 has pleaded and 

contended that h is  case was not considered.

4 .  The respondents# in the reply h g /e  stated

thatt^e applicant No. 1 was prcmotedafter assessment

of h is  case on the post o f  Senior Technicial with effect  

from 1 .2 .8 1  andhe was due for next promotion. He le ft  

the C .D .R ^ I .  on h is  ovm volition  to joir the Bank 

as a Manager, ail a. M ’did rfat"pay~i'efev6''syi§-ry"^^i--he"^^ 

Coul4 not |&)̂  ^.i’̂ essed. In  September, 1986 he regularised 

h is  absence from C .D .R .I . f o r  t h e  period 9 .8 .8 4  to 1 4 .8 .8 6  

by paying leave salary and pension contributions for 

th is  period and he then considered for assessment

for th e  financia l year 1986~87 for th e  fir s t  time. The

assessment, comiTiitt^e d id  not find  him fit  and he

t
given sdcond chance in the year 1988 but thepromotion

was given to applicant No. 1 and he was not found 

m eritorious. Regarding applicant No. 1 it  has been

\ jJ



J

-3-

stated  that he was given chance but he could, not

q u a liff  him self snd therefore he was also waiting for 

consideration o f  asf-'essment wheiHever he q u a lifies  for the

sane. The applicant has refuted the seme, is  not 

necessary to go into t h e  pleadings o f t e  p a rt ie s . It  

has not bean proved that no member o f  S.C,community 

was there in the committee and it  is no longer open to 

challenge it .  The applicant N o . 1 hns stated that te 

was only on deputation in Bank and h is  lien  was in 

C .D .R .I  and he could hci/e bean called for interviev?

but even then he was not c a lle d . One Dr. R-N. Tandon,
. - h is

K, there was break in /serv ice

and he took advantage and the said  DoctcX xi/es granted 

pension contributi-on and d esp ite  this fact he was given 

proStiotion on assessment b asis .

5 . <As the applicant has now ceen promoted the only-

grievance vjhich remains is  that as to \'?hether they 

shouldhave been considered when interview took place 

in  1984 and the applicant has come back andcfeposited 

the entire amount and h is  case should, have been considerec 

H is  case is  at par the dlcase of D r .S a fa r  and in

cese h is  cese was'(sonsidered after depositing  the 

amount, th ere  appears to be no reason why the applicents' 

case be not considered. The respondents are directed 

that, in case the casg o f  D r . iZafar was consicered/ 

though he deposited  the emount, later  on lik e  the 

applicants, the ap )licants' case may also be considered

w ithin  2 months from the date of receipt o f  a copy 

of t h is  judgment/ as they were meritorious enough

I

to be promoted inche year 19B6. The applxcai,.ts

1



V

obviously will fac'€ supplementary review assessment

committee which w ill be convened f o r t h ^ ,  although

they were not found f it , i f  thtyare-found’fit  they m'ay be 

given notional promotion. But for'^he febove observations 

the application is  othervjise dism issed. No order

*4-

Shakeel/-

v .c .

Lucknow: Dated I 4 ,l 2 .9 2 «

L
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IN the Central Administrative Tribunal, A^dl.Bench#Allahabad#

Circuit Bench,Lucknow.

O
Application No. of 1988.

/ V

Suresh Chasidra and another

Versus

Union of India and others

I N D E X

. .  .petitioner's/ 

Applicmts

. .  .^espcndents

Sl.No.

1 .
2.

3.

4.

5.

6 .

7.'

8.

9.

10.
11.
12 .

13.

14.

15.

16.

17.

Designation of documents Page No.

Petition 1  -

Annexore-1 (O.M.I>t.ll.7.68 issued by Ministry) 23 
of Home Affairs.

Annexure- 2  (ijetter dt.15.2 .82 issued by) 
Selection Officer.

32
\

Annexure-3 Extract photostat copy of 
provi sional Sen iority gt

Annexure-4 No objection Certificate

Annexure-5 O.M.No.8 . 8.86  issued by 
Section Officer

Annexure-6  O.M.No. d t .8.10.1986
Certifying deposite lien

33 -35

36

37

38

Annexure-6-A Representation of petitioner No. 1  39 -40

Annexure-7 Representation dt.7.4.88 

Annexure-8  Representation dt .30.10.87 

Annexure-8-A(0.M. No. 16.10.87 

Annexure-9 letter No. 21* 7.87* 

Annexure-10 to letter dt.10.2.88 

Annexure-11 Appointment letter 7.3.77

Annexure-12 Approval for promotion of 
petitioner No. 2 .

»

Anne3aire-13 promotion of petitioner No.2 
as Sr.i-abotatory Asstt.Croup 
I I I ( i ) ; Vide letter dt.2 .2 .82

Annexure-14 O .M .dt.l2 . 8.86  issued by 
Govt, of India.

41

42-

44

46

49

51

53

54

55

43 

.45 

.48 

.50 

• 52
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»

2.

18. Annexure-15 O.M.dt.24.6.85 
issued by Departrnent of 
personnel Training.

56^57

19. Annexure-16 G.O.dt.16.7.82
by relaxed standard was intro­
duced.

58-59

20. Annexure-17 O.M.Nq . 29.8.1988 by which 
superseded by Juniors.

60-62 ,

21. Annexure-18 Representation dt.3.6.1988 63

22. Annexiare-19 ^endnder dt.30.8.88 of - 
petitioner No.2.

64

23. Annexiar e- 20 Representation dt.1.9.88 
of petitioner no.l.

65

y  .

24. Annexure-21 O.M. at .2.9.170
requiring one member of 
Schedule Caste in Selection 
Cornmittee.

66-67

25 Annexiare-22 O.M.dt.28.1.82 by which right 
of Scheduled Castes is safeguarded

68-69 
•  •

26. Vakalatnama

27. Postal Order ^s.50/-.
* \

Sept. if ,1988. Counsel for the Applicants/
petitioners.
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IN THE ' ADDI'flOi^Ai BENCH
■ ALLAHABAD, CIRCUIT BENCH AT LUCICNOW.

■  ̂ •BETWEEN

.Application No.__ _ J 2 2 _ y o f  1988 (J ")  ) -j

I.Saresn Chandra, aged about ':5j5 years, ^

S/o Sri Ram Samujn,E/o k-92'5l3 Indira Nagar,

Lucknow.

2 .s n  S.L.Veima, aged about years, ^

S/o Late Sri Linna R/'o Near (Opposite)

Awadii Kontessori,Kailasiipuri, Post Office
✓

Alambagh, District Lucknow.

Versus

.petitioners

1.Uni on of India tJarough'-Ministry of 

Science and Technology,Nev7 Delhi.

2 . The. Chief Administrative, Council 

of Scientific and Industrial Research,

P^fi Marg, New Delhi.

5 .The Director of Central Drug Research

Institute, Lucknow. :

4 .Professor I^.C.Mahajan, Head of Deptt. 

of Parasitology, Post Graduate Institute,

Chandigarh.

■ 5 .Administrative Officer (S.G .) Central 

Drug Research Institute,Lucknow.

.. .Respondjants

Detail? ofApplication:

I . Particulars of the Applicant No.I

I) Name of the applicant ) -Suresh Chandra 

I I I  i.ame offatlrer -Sii Samujh

' I
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. >■

iii) Age ■- 3  ̂ years

iv) Designation and Particulars

■ 2.

oi' Office: 

Vi) Office:

' Senior' Teciinician Grade-Ill(i)

Process Development Division 

Central Drag'Researcn Institute,

■ LtlCknow.

v) Address ofService

■ of No trees: ■ ' Sri Q.Hasw,'Advocate, 549,

■ Dr.Fiotilal' Bose' Road; Mac ciilimohal, 

'L^clcnow.

2. Particulars of A-p.iliĉ 'fc Io ,2

i) .lame ' -

Marne o±“ fatnei'-ii)

i i i ) Age

iv) Designation and

Particulars of 
Office:

v) Office Address:

Sri S.l’.Terma 

Sri’late Gri Dinna 

37 years

Sr.Laboratory Assistant 

Group-Ill (i)

Division ofBiocnemistry, 

Central DroXg Researcii

I n s t i tut e, Lu cknow.

As above

vi) Address for service:
of notice; S n  Qaiiral Hasan,

Advocate

349,Dr,Fioti Lai Bose Road, 

Macimli Moiial, Lucknow,

3 .Particulars of the 

oraer against wnicii

application is made: The application is against the

impugned order No.5^181)/8l-E.I.Gr. 

Ill dated 16 .lo .1987 passed by 

respondent No.3 and issued by the 

Administrative Officer, ( S .C e n tra l  

Drug Research Institute,Lucknow.
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< y

Natur e:

i:!.Against order No:. 561517/81-8-1 

(Group-Ill) dt.29.8.88.

3 . GSOGNo. 6(38) / 8I-Yig. dt. 16 . 7 .8 2 .

A)?or quasiiing impugned orxier dated

16 .lo .1987,order dt.2 .^ .8 .8b , and 16.7.82 

conuained in Annexures^^> il^^d-.f^respectively.

B)For the issue of mandamias to respondents,.

3.,

4 . Jurisdiction of the ‘tribunal;

The applicajfe declare that the subject matter 

of tJie order against which they v/ant redressal is within 

the jurisdiction ofthe Addicional Bench,Allahabad, 

Circuit Bench Luclcnow, Tribunal.

/
‘ 5 .Limitation;

i-he applicants further declare that the applicat­

ion is vjithin the limitation prescribed in Section 21 of 

the Administrative Tribunals -ct,I98,5.

6.Facts of the Case;

6-1 That the applicant Ko.I applied for the post 

of Technician in the Central Drug Research Tribunal 

Lucknow and was selected by the SeJtetion Committee, 

tie v?as issued appointment letter and in pursuance to 

the appointment letter, the applicant no.I joined on 

29.4.77 as Technician in the Scale of Rs.26o-43o. The 

appointing authority of the applicant was Director 

Central Drug Research Institute Lucknow. The applicant's 

posting was made in the Division of Pharmacology, C.D.R.I.| 

Lucknow. That, the Director on the recommendation of 

Selection Committee da^ed 15.2.77 accorded approval 

to the appointment of applicant No.I. The. applicent 

No.I after some time was transferred to P.D.Division 

at Lucknow. ■ '
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i..

' 6-2 That tJie relevant procedure for promotion

of Senior Tecxinician G-roiXp-III, gracie-II is provided 

U/s 0 ,2  oi' the Valiuri Oornmittee. It is provided in 

the said section that Guccesst'ul Research & Development 

calls management for very careful manpower planning ,

T  recruitment of talented individuals and properly

nurturing them so as to bring out the best in them,

She technical staff becomes eligible for promotion 

in the next nigher grade only after five years 

assessment on the post.

6-3 That Hinistry of Home Affairs by OWM^No.i

l/l2/67-i^stt.(G) dt.IIth July 1968.issued to all 

Ministries for reservation for Scheduled Caste and 

Scheduled Tribes in posts filled by promotion, in it 

it is mentioned that - the Selection Committee draws up 

a sele ct list placing all employees in the ‘Outstanding’ 

category at the top, followed by those categorised as 

^ 'Yery C-ood’ and then by those categorised as 'Grood',

inter-se-seniority within each category being maintained, 

That in the said office memorandum, it is also provided 

that the remaining Scheduled Castes and Scheduled Tribes 

employees i“a ll  he given by the departmental promotion 

Committee one grading higher than the grading other­

wise assignableto them on the basis of their record 

of service i .e . ,  if  any Scheduled Caste and Scheduled 

Tribes employees has been categoiised by the Committee 

on the basis of his his record of service as '&oo4'» 

he should be recategorised by the Committee as 'Very 

Good',A true photostat copy of O.M. d t ,I I .7,68 is  

filed as Annexare-I.

That on recommendations of Departmental 

Promotion Committee promotion of applicant lo .I on 

the posTJ of Senior Tecrniician in the Scale of

‘ 4.



-J ...

.Rs.'5y0“ b40 was made and on this post the applicant 

No.I joiiiecL on 21.1 .81. Sul:)seq.uently, Selection 

Officer vide letter ^io.8/38/7Y-Estt dt.l5 .2 .82 

declared aijplicant's probationary period as

satisfactory. Trae photostat copy of the,said . 

letter is being annexed herewith as Annexare-2.

I

6-t? ' I'hat thereafter another promotionji

of the applicant-No.I was made w .e .f .i .2 .81  on 

S" • a post of Senior iechnician Grade-IIl(i) in the

Scale of Rs.42bi-7oo.

■ ■5-

• 6-'6 That probationary period on the above

post of the petitioi^er i,'o.I was declarea as 

satisfactory, by the Competent ^.utxioilty.

6-7 That it may be stated nere that a

J. provisional seniority list was circulated on

26.3.84 by Administrative Officer (S .G .) in which 

' the name ofpetitioner Wo.I finds place at serial 

iSo.53. The objections vide letter Wo. 5(176")/ 85- 
■ j '

L’stt-I dt.2b.3 .B4 were also invited or the said 

provisional Seniority .ist . Extract copy of 

provisVoi'-al list alongwith. letter dt.26.3«84 is 

filed as Annexure-3.

V V ■

6-b That.it is significant to mention at

this stage tnat petitioer No.I sought "No Objection" 

certificate on 25 . 6.84  for foreign ser^ce in the 

Barabanki Gramin Bank, Barabanki for the post of 

Staff Officer. The " No Objection Certificate" was 

issued by Mahesh Prakash Section Officer, a true 

copy of which is being annexed herewith_as_Jnneaire--4.
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b-9 That on 7 .6 .8 4  petitioner lo .I moved

an application to Direetor GID.R.I. to relieve, him 

and , therefore, on the same date the applicant 

was relieved in the afternoon.

6-Io. That on 11 .8 ,84  petitioner lo .I joined 

Barabanki Gramin Bank as Staff Officer but due to 

unavoidable circumstances pexitioner Mo.I sought 

his resignation from the post of Branch Manager, 

Saidpur Brancii Barabanki Gramin Bank in the first 

week pf August, 1986 where he was relieved in August 

1986. ' - . •

' 6. •

6-II That by office memorandum dt.8 .8.1986

an'order was issued by Section Officer for extension 

of lien. The petitioner,No.I deposited lien cnarges 

amount Hs.555o as le ^ e  salary and pension contri­

bution. True photostat copy of -O.M. dt.'8 .8 .86  is 

filed as Annexure-5. A photostat copy of O.M.dt. 

8 «Io.8 b certifying deposite of lien charges is 

filed as Aiinexure-.6 .

6-12 That it is pertinent to mention at this

stage that on 3oth October 1986 interview was held 

for the next higher grade but for reasons best 

known to the authorities conceiened the petitioner

So.I was not called for interview by the Director, 

Central Drug, C .D .R .I ., Lucknow for the s a i d ,  interview,

6-13 ■ That tnere is a general priiiciple that, a

person who goes on Foreign Seivice has got his lien 

in the seniority list of the .parent department as he 

continued on the role oi' the department; tuus -uifc 

applicant continued to be on the role ofC.D.K.I. 

and tnerefore, it was a legal duty of the department
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to. safegaard txie interest of peuitioner Wo.I for the 

next iiigner grade. In  the circumstances, the case 

of petitioner IiO.I,for promotion alongwith similarly 

situated candidate was due and even at the time of 

"I interview i .e . on 3oth October,1985 the applicant

had already retained lien and joined the services 

in the parent dej&rtment i .e . C .D .R .I ., Lucknow,

/

6-14 Tiiat the petitioner aggiieved by the

■̂Y higti handedness aiid arbitrary action of the Selection

Committee made representation on 27.I.I9B7. In the 

representation petitioner Ko*I as stated that, he 

had been discriminated and thereis violation F .R .B .0.5o. 

■True copy of the representation dt.27.1 .1987 is filed 

'^s, Arihexiire ^ A .

X

6 - 15  That the persons similarly situated

got promotion^w.e.f. 1 .2 .86  in the Scale of Rs.
*

55o-9oo ( Revise Rs.I64o-29oo) KlaliE.The petitioner 

Ho.I was not called for interview on 3oth October,' 

1986  and as a result he has been suffering monthly 

financial loss of Rs.2oo/ approximately.

6 -16  That the respondent Wo.4 was annoyed

with the petitioner No.I on the ground that he had 

made his one representationto S.C/S.T. Association 

Unit, SJ.D.R.I.,.Lucknow which was handed over by 

president to Sri Kamal Khatri M. .P.Faizabad and 

started having personal grudge. True copy of 

representation'dt.Y.4.88 is filed as Annexure-7. .

'6-17 That on 3o.Io.87 Mo.I made a represent­

ation to the Director C .D .R .I ., Lucknow mentioning 

therein tnat he was on ±ien from 9.8.84-14.8.84 but 

the respondent Ho. 3 did not call him for interview

/!
I
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as a result oi'wnicii iae lost one chance. Copy of 

the representation dated 3o.Io,8’/ is being annexed 

herewith as Anne2dii*g-8  ♦

6-Ib Tnat tne respondent No.5 vide O.'M, .

No.5 ( 13f ) /8I-E-I.(Gr.IIl) dt.I6.Io .87 promoted 

6 candidates of G-roup III (l ) , over looking the 

legal claim of the'applicants and the same was issued 

hy respondent Ho.!?. True photostat copy dt ,l6.Io .8? 

is  filed as iihhe:mre 8-A.

■8.

6-19 Tiiat it is worth while to mention that

in letter No.5(113 ) /8I-Estt. (¥ol.II)dt.2I.7.87 

it has been mentioned that the petitioner No.I was 

given two chances i .e .  one chance on 3 . 1*8 6  and 

the second chance 1 .2 .87 on wiiich is mt.teilally 

incorrect, The two chances as shown by the Officer 

concerned at serial No.4o is not based on material 

evidence on record. As a matter of fact, the first 

 ̂ chance ofpetitioner No.I as per records on

8.10 .87 , The same becomes clear from letter No,

5(113 ) /8l-Estt.l(Yol.II) dt.16 .2 .88. True photo­

stat copies of the same are being annexed heremtn 

as /uiiicxux-cs-g’and lo respectively,

6-2o That on Io ,2.88 eligible list( Annexure-Io)

Assessment promotion issued in which petitioner No.I” 

name is  at seitLai No.;^ and there is  also mentioned 

that first cnance to him was given on 1 .2 ,87 and 

second chance 1 ,2 .88 , Whereas the name of applicant 

No. 2 is at serial 'No.4.

PAICTIGULARS OF ̂ APPLICANT N0^2;

6-21 ' That the applicant No.2 applied' for

post of Junior'Technician wnen he was studying



in B, Sc, Glasses. Tiie initial appointment letter 

was issued, to petitioner Io .2  on 7.3.77 for the 

post of Junior Technician in the Scale of Rs.26o~35o. 

The'appointing Authoiity v̂ as Director Research Insti.t- 

ute, Lucknow Respondent No.3. photostat copy is

filed as Annemre-II .

6-22 That the petitioner No.2 joined the

afocesaid post on Io .3.I977 in Bio-Chemistry Division*

6-23. That respondent Wo.3 is  the Director

O .D .R .I. vide his letter Io.8(23)-77-Estt d t .I I .5.77 

accorded approval to the appointment of applicant 

No.2 on recommendation given by the Seifection Committee 

on 15 .2 .77.

6-24 That, the Director C .D .R .I ., respondent

No.3 vide letter No.8 ( 2377 Estt. dt.I.7 .78  declared 

probationary of period of petitioner No.2 satisfactory.

6-25 That on the basis of the assessment the

Departmental Promotion, Committee recommended the 

name of pexitioner No.2 vide letter No.5 (8774-Estt.) 

dt.7.8.1978 and approved promotion un the post 

Technician in the Scale of Rs.26o-43o. True photostat 

copy of letter dt.7,b.78 is filed as Annexure-I2 .

6-26 That the subsequently respondent No.5 i.e.

Administra,tive Officer C .D .R .I. on 24.Io.78 approved 

fixation of pay of petitioner No.2 at Rs.34o, on 

.6 .8 .79 ; the petitioner No.2 also completed him 

probationary period.

9. ■

6-27 'Ih-at another promotion ofpetitioner

No.2 was made on I I . 9.81 for the post of Senior

n.
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• lo .

Laboratory Assistant on tJie basis of recommendatioa 

tne Departmental Promotion Committee dated 5.9.51 

On tiat post pay was fixed at Rs.392/-.

6-28 That on 1 9 .1 .82 the Assessment Committee

^ considered the cases of eligible Staff of C .D .R .I.

in Group-II and therefd^'e, the petitioner No.2 was 

promoted vide letxer 5 1 3 1 / 8 1-Est v'-l( (^rade-Il) dt, 

2 .2 .82 the respondent No.3 also accorded approval 

to applicant No.2 for the post of Senior Laboratory 

Asstt.aroup-IIi(l) in the Scale of Rs.425-7oo w .e .f. 

2.11.81. True photostat copy of letter d t ,2 .2,82 is 

filed as iUinexuire~I3.

g_29 That the respondent No.4 was legally

bound to follow O.M.No.42oI4/ 7 / 86-Estt.(SGT) issued 

by Government of India, Ministry ofpersormel, Public 

grfevances and pension ( Department/ Personnel and 

Training) N e w  Delhi, on I2th Au^ast, 1986, a photo 

stat coflT of the same is being annexed herewith as 

re-14 to the petitionax.

-S

That the perusal of aforementioned O.M. 

dt.I2th August, I9S6 will clearly indicate that the 

Government of India PoUcy is  that Scheduled Castes 

and Scheduled Tribes should not be subjected to any 

harrassment or disciimination.

That it is  pertinent tomention that

there is auotter Office Memorandum N o . 36o26/3/95-Estt 

(SCT) O.M. dt.24.b.85 issued by deprtment of persoiggi^

Iraining in wnion tnere are InBtruotlms to the effect/ 

the Senior Officers inoludlng lia^lson Of4  oers of

t h e  M i n i s t r y /  Deprtment should keep a close watch to 

ensure that Scheduled CasteB and Scheduled Tribes

employees in the Central Gof ermnent Services , , may

not oe subje oted to harrassment and discrimination 

on grounds of their Social Origin. A true photostat, 

copy of the O.M.dt.2'4.6.a5 is ^>eing annexed herewith
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as JUmexare -Ho.15 tiie petition.

6-29(0̂) Tiiat for the sake of Clailfi cation the

the applicant Io .2 states that Director! respondent 

Mo..:)) vide letter W0 .8 / I I /66 Estt. dt.27.5»I9B4 

accorded him probationary period as satisfactory.

- . 6-50 That-immediately thereafter the Administra-

.tive Officer(S.G.) circulated a provisional Seniority 

List of Junior Technical Assistants vide letter No.

A ' ' 5(176)/83-Estt dt.2b.-^.84 in which name of p  titioner

No.2 is at serial Ko.bb.

S-'̂ I That kind attention of this Hon(ble

Tiibunal. is dram' to the important fact that on 

8 .I0 .B7 Interview for promotion in higher grade on 

Assessment basis-w-as held on which date only lo candidates 

appeared. The Sexeotion Committee promoted only 6of. 

candidates while under Section m  Oomolttee'

issued vide & .0 .Ho.X7 ( 65)8I-E2 dt.2 .II.8I promotion 

on higher grade s îould average of eligible 

candidates. By not following the rule, as well as 

procedure relating to Scheuled Castes/ and Scheduled 

Irihes candidates 2 posts reserved for than, were 

left out . Assessment promotion as recommended

'/■

/

. 6-32 That on 8 .a .1988, again Interview was

held'imder the Chaiimanship of respondent Ho.4,

Professor E.O.Mahajan. on this occasion, only 12

candidates faced tne Interview, including petitioner 

No.I and Mo.2 tut they met with same fate of dlsciimi- 

nation and prejudices of respondent Ho.4, who was

displeases with petitioner Ho.l/appiioiit Ho.I for

sending his representation to Ministry .tkrough C .D .E .I.
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{ S.C./S.^D.) Association.

6-5g That due to Caste feelings wJaicn the

. applicant lo .I and 2 found with the respoident No.4, 

Professor R. C.Matiajaxi oa out; occaeioii wuen uhey met 

in. the* Office of tiie respondent No.4 ^ t e r  holding
-M-x. ' *

> Interview on b.B.Bd and tney w re  told by respondent

No.4 "it is better to leave this Department otherwise 

being Sciieduled Castes candidates piomotion will be 

difficult on higHer post in future".

6-34 That the said Officer took the law in

his OTO hand otnerwise tnere is case law that the 

process of de-reservation is resorted to only when 

it is reasonably ±a possible witiiin contemplation 

of law to fill reserved vacancies. The process of 

de-reservation would othervjise be antagonistic to the 

principle embodied in Article 46 of the Constitution 

of India.

6-ii55 That'as has been stated above that

Interview was neld on 8.8.1988 for promotional posts
- .V

of Senior Teciinician G-roup III (Grade II) and Senior 

laboratory Assessment Group III(Grade II)by the 

Selection Coitimittee. On the basis of Interview the 

Committee ofwiaicn Opposite Party No.4 was cnaiiman 

selected 7 candidates out of/leats but due to malafide 

and prejudicial attitude of respondent wo.4 applicants 

-posts were left vacant. The applicants were not given 

their r i ^ t  to get promotion in h i^ e r  grade on 

^  Assessment basis. The reason is this that Professor

R.C.Mahajan who was the Chaiiman of Selection Committee 

on 8 . 10.87 and also on 8 .8.88 was higiily prejudiced 

against Scheduled C a s t e /  Scheduled '̂ ‘ribe Candidates 

including petitioner.

5^55 That the applicants have learnt that
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■tlieir right for Ass6ssiiien.t promotion has not 

iDeen fairly considered as per directions contained 

in G.0.Ko.6(58) 8I-ViG dt.16.7.82 issued by re spaa- 

' dent No. 2. In the afcresai'd G .O ., it has been noted 

that decision on the basis of roster-System providing

> reservatioh^TSScheduled Castes and Scheduled Tribes 

is not possible but relaxation of st^dard for 

Scheduled Castes and Scheduled Tribes candidates 

for promotion will be maintained. Thus from the G .O ., 

it is obvious that Assessiient promotion of Scheduled 

Castes and Scneduied Tribes Candidates will be 

examined at relaxed standard. But it is pertinent 

to mention that ' there is no mention as to wnat 

will be tne relaxed standard and in the case of the 

applicants'Mo.I and 2 what relaxed standard has 

been adopted for promotion on Assessment basis, A 

true photostat copy dt,l6.Y.82 is being annexed 

here-i-jith as /yinexure No.16 to tiais petition.

6-37 . That the petitioner No.I and 2 have

■ got onblemished record of service as is evident 

from tne Character roll entries.

(i) That'duiing tne year 1984-^3,1981:^^6

the petitioner No.2 was awarded'good entidB s in his 

Character Roll by Dr.S.N.Ghatak Head of the Department 

Bio-Chemistry and during the year 1985-87 Dr.K.C.Saxena 

awarded very good entry. That Dr.K.C.Saxena this 

year’has also awarded very good entry,

6-38 That the respondent No.3 under

^  Si gnat u res ofController of Adnihi s't rati on, G en;^ral

Drug Research Institute,Lucknow has issued O.M.

N o . 5( i 3 l )/8I-E.I.(Grade-Ill) on 29.8.88 a true

/
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photo stat copy of the same is.annexed herewith as

Annexure I^o«17 to this petition,

5^59 (Ehat hy this Office Memorandum it has -

been said that on recommendatich of the Expert 

> Committee met on 8 .8 .88 , the Director G .D .R .I. has

accoi^ed approval to the persons mentioned therein 

unaer New Rccrui.tment and Assesanent Scheme . This 

Assessment pramotion from grade I4oo-23oo iias been 

made to higher grade Rs.l64o-29oo.

' ' ' •

5_ 4q That the persons promoted vide afore­

mentioned O.M. dt.29.8.88 are Juniors to the applicant 

No.I and 2 except SrL M.U.Khan. It has been done 

without follovdng the principle of natural justice 

and the Office Memorandums issued by Government of 

India regarding promotion .of Scheduled Castes and 

Scheduled Tribes Candidates in the Central Government 

^  Services.

. That the petitioner No.I made represent-

ationon 3o.Io.«7 to m e Director respcndent No.3) 

saying that after completion of b years period he 

was assessea on,8.Io.87 to next higher grade but

- the Assessment Gommittee has not recommended his 

name to promotion in the higher grade(Annexure-8 ) .

It was requested that benefits of promotion may 

kindly be provided from due ^  date.

> 5-42 That the applicant No.2 had made

representations on 3 .b »88 to the respondent No.3 

claiming promotion to higher grade Group I I I ( I I ) .

A true copy of the same is filed as Annesoire No,l8_  

to .this petition. A reminder was sent on i5o.b .8b and 

and by this reminder attention was also drawn to
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the fact tiiat word"relaxed standard" have raised 

ambiguity, as ix is not clear as to what is  qualified

• relaxed standard'. True photostat copy of reminder 

is filed as Annexure-I9.

6-43 îiat the applicant No.I aggrieved hy

Office Memorandum dt.29.8.88 made his representation 

to respondent Wo.3 on that he has heen superseded 

by his Juniors. True copy is enclosed as Annexure-2o.

15.

6-44 ' Tiiat the G.0.b-38/'I-VIG dt.16.7.82

issued by respondent ivo.2  is ultravires as tne 

VallurL Committee has completely ignored the claim 

of Scheduled Castes and Scheduled Tribes for promotion 

and the Committee has not taken into consideration 

the Directive Principles laid down in Article 46 of 

the Constitution of India under which safeguard to 

^  Vt'eaker Section of the people have been provi’ded. The

applicants are advised to State that the recommendatioi 

, of the Valluil Committee is not based on policy decisiai 

of the &overnment of India and the discretion of 

exercise into the matter is not based on relevant 

consideration,

6-45 That the piroraotion of the applicant Ho.I

and 2 shofitjnot have been examined on relaxed standard

as.the same is un-Constitutional and against the 

reservation policy of promotion for the Scheduled Castesj 

and Scheduled Tribes Candidates •

6-46 That the Yalluri Committee instead

of improving career opportunity of the applicants

Ko.I ,and 2, being employees of Scientific and Technical 

Staff has failed to safeguard the interest of the 

W-eaker Section and the legal ciaimeek of the applicants

ISo.I and 2 .
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6-47 That the Parliamentary Cbiranittee on the

welfare of Scheduled Castes? and Schedviled 'Tribes has 

its fourth reioort made a recommendation No. 14 according 

to which all Selection Boarx^, o r  Recruitment Author!tes 

should include among them at least one Scheduled Caste/ 

Tribe Member ^nd in this connectioh Department of 

Personnel issued Office Memo No.27/4(M)/70-Estt, (SCT) 

on 2nd September, 1970 to all Ministries.'( True copy 

of which is filed as Annexure No .,21.

The above recommendation has never been 

followed in matter of Constitution of Selection Committee 

in the Central Drug Research Institute ,Lucknow,Had 

this aspect of the matter taken by respondent No.2 and

3, Professor M R.C.Mahajan would not have prevailed in 

the Selection Committee and applicants No.l and 2 have 

not been superseded.Xhe reserved quota seats should 

not have been fitLed arbitrarily and maliciously.

6-48 That by Office Memo No.360/3/6/82-5(SGJT)

d t .28.1.82 issued by Department of Personnel and AR# 

the interest and right of S .C .J^ .T . candidates in the 

matter of promotion has been safeguarded against their 

supersession. True copy of O.M, d t .28.1.82 is filed as 

Annexure No-2 2.

6-49 That reservation of posts .by applying the

roster can be made only where there a re /S s^  than

. . 16.

one piJ§5^. Thus reservation in the cases of applicants 

No.l and 2 on Assessment basis is quite just, fair# 

reasonable, and legitimate# but the same thing has not 

been done and different criteria v;as adopted at the time 

of Interview by Selection,Committee. /
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6-50 That there is clear conflict between

rule, and recommendation of the Valluri Committee 

and in such circumstances the former will override 

the letter.

6-51 That the relaxed or lower qualifying

standard cannot be fixedfor all time or for a number

of years.

6-52 That it is well settled that reservation

in favour of backward classes of citizen including the

member of Scheduled Castes as contempfljated by Article 

16(4) can be -made not merely in respect of initial 

recruitment but also in respect of posts to which 

promotion are tobe made. /

6-53 That the Selection Committee ought to have

followed the laiv l^id dom in favour of SC/ST candidates 

by the Hon'ble Supreme* Court . The Hon’ble Supreme 

Court has held that the reservation in favour of 

'Scheduled castes and Scheduled Tribes must continue 

asi at present/ thei^ is^for a further period not 

exceeding 15 years. . ____

Details of Remedies:-

The applicants declare that they have 

availed of the remedy available to them.

ii) That the petitioner No.l made three represent­

ations on 27.1.87,3 0.10.87 and against made representation

t o  oi- ■
on 4-^v8.l988 respondent no. 3 v/hile applicant No. 2 made

. -A,

representation on 3.6.1988, 3 0 .8 .88 contained in 

Annexure No 4 .That the said representations

are pending decision.

r
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8. Matter not previously filed or peading other Courts ?•

18.

>■

The petitioner further declare that they have 

not previously filed any application, v̂ rrit petition or

suit regarding the matter in respect of which this present

application has been trade before the any court of law or

any, other authority or any other Bench of the Tribunal

and nor any such applications, writ or suit is pending

before any of the^.

9• Relief sought :

✓ -- '...... ” ■ ■ '

That the applicants in view of the above prayed 

for the following reliefs:-

i) Necessary orders be issued forthwith 

eomnanding to respondents No.l to 3 to give promotion on 

the next higher post on the Assessment basis which became due 

to them with arrears of difference of salary and benefits & 

to that post of applicant No.l and 2 alongwith consequential 

benefits.

I

i

ii) The Respondent No,3 |aay be directed to 

dispose of the representations of the applicants No.l and 2 

by giving promotions to them on the next higher grade for 

which they are legally entitle .

iii). To quash impugned 0,M.No.5(ll3/:)/8hEst'c.^'^y. Ill3 

d t .29 .8 .1988 contained Annexure 17 passed by the Director, 

C .D .R .I .(  respondent No.3) under the Signatures of the 

Controller of Administration C .D .R . I .#Lucknow, quash G .O . 

No.6(38)/8l-Vig dt .16.7.82 as contained in iUinexure/I 

and Annexure 8-A respectively.

<
iv) TO declare recommendations as regards 

•’relaxed Standard” of the Valluri Committee as the ultravir-
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A)

a R 0 U N D S 
' ' 0 00 

Because the orders of promotion issued o n .. . : . : .^ .  

Ignorl^the bonafide/, legal/ and legitimate claims of the -

applicants no.l and 2, being. Scheduled Castes Candidates^ 

is invalid and in contravention of rales and the law.

B) Because the conpetent Authorities vfere required 

to exercise their duty in keeping with Directive principles 

laid domain Art.46 to promote with special care the 

educational and economies interest of the Weaker Sections

‘ of t h e  pec^le and in particular of Scheduled castes

Scheduled Tribes.

C) ' Bedause the Selection Committee constituted

■ in respect of Assessment promotion has wrongly exercised 

the FXsmBOCSsK discretion conferred vpon then\by the rules.

D) Because the G ,0 .Ho,6(3 8) / 8l-Vig d t .l6 .7 .82  

issued by councilof Scientific Industrial Research, 

laying domi policy that on assessment promotion the SC/ST 

candidates should be examined by relaxed standard, is

, liable to be quashed on the ground that/relaxed or lower

i qualifying standard cannot be fixed for all time or

number of years.

2) Because in the cases of applicants No.l and 2

the relaxed or lower qualify standard has not been fixe§ 

at the time of interview by Selection Committee.

[ P '' j») Because on the basis of Valluri Committee

recommendation the Selection Committee which . s4t two times 

.and i W . . .decided to jui|e Scheduled Castes

candidates by relaxed standard but the applicant no.l and 2 

g  were not infomed about the formula as opted of relaxed

, „ standard.
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G) ■ Because the applicants No.l & 2 has been the .

victim^s of P r o f e s s o r  R.C.Mahajaii who on two occasions

renamed chairman of Selection Conmittee, thquah had 

caste feelings against the Scheduled Castes candidates. . ■ 

in the circ-orastances^no fair Inteririew was held in respect 

of Assessment fromotlon and the said proceedings are 

vitiated. •

H) Because the action of respondents is arbitrary

^  unreasonable, illegal, discriminatory and is violative

Articles 16(41,46,37 and 335 of the Caistitition.

I) Because the entire proceedings conducted by

Assessment Committee are void and unconstitutional.

j) Because applicants are entitled to be protected

under Cons titutional safeguards,

K) BecaiB e the process of de-reservation adopted in

the case of the applicants can be said to be antagonistic to 

the .principle errtoodied in Art.l6(4) and 46 of the Constitut­

ion.

L )  Because there is clear conflict between the rules ^

and recommendations of the Valluri Committee, hence former 

vfill override the latter,

M) Because reservation in favour of backward classes

of Citizens including the^member of Scheduled Castes as 

contenplated by A rt ,16(4) can be made not merely in respect 

of initial recruitment but also in respect of posts to which

promotions are to be made,

N) Because provisions of Section 3 ,2 ,1  fas provided

in Valluri Committee Recommendations have been violated 

as claim for two posts of SC^ST candidates .Only 6 persons

A , were promoted on higher grade.



10* Interim order, if any prayed for.
I

Pending final decision of this application 

the applicants nay be issued interim orders.

That respondents may kindly be given orders 

not to give effect to the im p u g n e d  order dt .29 .8 .88  

contained in .^nexure-l7 and, if so, the status guo 

may be ordered to be maintained so ttet their legitimate 

claim of promotion nay not be ignored.

1 1 . Not Applicable .

A .  ■  ̂ ,

1 2 , Particulars of Indian Postal orders iî  

respect of application fee

i) Indian Bostalorder No . ‘

ii)Issued by

21.

1 3 , List of Enclosures

Annexure-1

Annexure-2

i^nexure-3

Annexure-4

Annexure-5

Annexure-6

Annexure-6-A

/yinexure-7

Annexure-S

Annexure-8-A

Annexure-9

Annexure-10

Annexure-11

Annexure-12
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Annexure-l3 

iynne3Cire-l4 

Annexure-15 

Annexare-3-6

' Annexure-17 (iniDugned) 

4̂̂ Annexure-i8

Annexure-1@

Annexare-20

Annexure-2l 

Annexare-22

Verfication _ , -

We, Suresh Chandra ( Applicant N o .D  and S .L .

Verma (Applicant No.2), abovenaraed working in the office 

of Director,Central Drug Researclji Institute,Lucknow, r/o 

A-923/3- Indira Nagar,Lucknow,and r/o Hear Awadh Montes
•J> . r - ’* ̂1-'

a Kailashpuri, Post Office Alarabagh, District Luclg^^ir^^ 

respectively do hereby verify trat the centalts o ^ ^ ^ ^
6 ' tt ^  ' , - I
paras are true to my personal knowledge and those of 

...... ....................... ....... .............................................. ............................ .

........ . ^ ^  . . . • • • • • ^re believed

to be true on legal advice and that we have not suppressed 

any naterial fact.

Signature of Applicant No.l

XU

Signature of Applicant No.2

0̂ 0, /  i.
The Regis trar, ^
Central Administrative 1?ribunal 
Additional Bench,Allahabad.
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la THE tJENTEiL m m iB T m m . TRIBUML lUJJL.BElCH ALLMiABAl̂ .

■" GIB3UIT BENCH AT iaJUKto’ ''

Sarosh Gkajidra and'"an

Isi]

Unifji if india and otfeeFSS,»‘i'«̂«'«i*̂eî!6:*̂ e«̂ ŝ 'Ŵ«*î «Resp̂ dant

AWIJEXURE ^  /

wiaiBtry of Hojne if fairs jN6il /l^ 67^stt*(C)«

dated 1 1th Ju^,l968 t© ali tiSMstiles et^

Sub;|eet ^servation for-Scheduled Gastes and 

Scheduled Tribes~in posts filled fey 

pronJoti©n*!', .eVif

In this Mnistry's Office Memorandum Noei 

l/lG/6l4Estt#|(jJ) dated &th November, 1963  ̂reserrations at 

12^% and §% of feae vacancies were provided for 

Scheduled Castes and Scheduled Tribes in Class i n  

ind I? Posts fiaied by p?0Bi©tiG4i based on (i) selection 

or (ii) the restalts ©f competitive examiBaiions Mailted

r'-'l j--".'
to departmental candidatesin grades or services to 

which there was no direct recruitBient whatsoever̂ ? The 

afox«said Office Hsjnoreildain of % 11-1963 also provided

that there would be no reservatiems for Schedjaled 

Castes and Scheduled Tribes in appsintinents tngfi)? î y 

promotion t© a Class' II or a higher service or post, 

whether on the basis of seniority~euroi.fitness, selection 

or competitive examiBati«is MMted to departmental candidateŝ !

Gon'bc|î «]», 2^^
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ft
2|i The Givemment of India laave reviewed, tkeir

in regard to reservations and otJaer eoncessions to

Sehedaled Castes and Schedxaied Tribes in posts 

filled by promotion and havê  in smpers®ssi©n 

©f tke orders in tb.e af«resaid Office Meroorand.'sni 

dated deeidmd as follows s#

M  î omotions thro0gli MMied departmental 

competitive exaidjaations :

There will be reservations at and 0>

©f Vaeancies for Scheduled Gastes and Scheduled Tribes 

res'^etive3y in promotions made ©n the basis ©f 

competi-tive examination limited t© departmdatal 

candidates,within or t® Class II,III and IV Posts 

in grades or services in which the element of direct 

recrjaitment, if any, does not exfeed 50%

B̂ Kromotion bjr selection method ;

(a) Cle.ss I and II appointments:

In promotion 1^ selection from Class III t©

Class II and within G2&ss II and from Cleiss II to 

thê  lewest nmg »r category in Class I,the following 

procedijrewill be adopted r#

In promotions made by selection, em^yees 

ia the zone of consideration numbering f or 6 times the estimal 

number of vacancies are normally considered for 

inc2jisi©n in the select Mst, vide maistiy ©f 

Home Affairs* Offiee Jfemorandtim I©o

dated I6e5«1957  ̂ After rejecting those who are unfit 

for: promotion, the -Bej^ental Promotion Gomnittee, 

proceeds to categoiise the remaind̂ g eligible emjiayees 

into three categoHes namely, tOutstanding«, »yeiy Good*

and (Good*. Thereafter, the Gotoitte® draws up a

Select LIST placing all e9ip[k,yees in the 'Outstanding • '

c o n td ,> « ,^
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category qt the top, followBri by those categorised, 

as ’Very Good' and then by those categorised as 

*Good», the ik%er se seniori-fcy within each 

categoiy being maintaiBed* As a measiire of 

ImproviHg representation of Scheduled Castes/ 

SchedHled Tribes, in services it has now been
r f ■ ' -

fiarther decided that :*

(i) If within the zone of considerationj, 

there are any Schedmled Castes and 

Schec^ed Tribes empyLoyees, those 

^•ngst them who are considered mjfit 

for promotion by the Dejartmental.

Promotion CoBBnittee will be excluded 

from consideration*-: Thereafter, the ‘ 

remaiaiiig Scheduled Castes and Schedaled

Tribes empleyees will be givcai by the
j,. ' . * .. ,

Departmental Eromotion Committee ®ie 

gliding higher 13ian the^grading otherwise 

assignable to them on the basis of their

reco^ of service i,feo:,/any Schedaled Caste 

or Schedaled Tribe empiljcyees lias been ' 

categorised by the CeEBittee m  the basis
<•

of his recerd of serviee as »Gotd», he should 

be recategorised by the Comnittee’as 

•Very Geod'« likewise, if ar^ Scheduled Caste 

#r Scheduled Tribe employee is' graded as 

*?eiy Good* m  the basis of his record of 

service, he will be recategorlsed by the 

C«B3sittiee as ' OutstandingOf cotarse, if 

any Scheduled Caste or Scheduled Tiibe 

empililyees has Slreac  ̂been categorised by

the CoBBiittee «n the basis of his record of 

as * Guts tending*, no recategerisation 

will be needed in his caseê



u
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The sbove ccmcessicsn would be coKfineci to only

2 ^% o t  the total vacancies in a partieular 

grade or post filled in a year from the 

Select liite While making promotions from

tlie Select list the appointing authority . 

should, therefore, check up that the 

Scheduled Caste/Schedaled Tribes 

employees ^omoted in a year on the basis
*

of this Goncossion are Hmited t© 2§% of 

the posts filled in a year from the Select 

Îĵ - prepared according to the procedure

outlined above; and
«

(ii) Those Sehedialfid Castes/Schedaled Tribes 

iemployees who are senior enough in.the 

zjone of consideration so as to be within 

th  ̂number of vacancies for which the Select 

Idst has to be drawn, should be included 

in i^e Select list, if th^ are not considered 

promotion and should also be given 

one grading higher than-the grading

otheiwise assignable to them on the basis

•f -feeir record of servico

and their place in the Select Idst determined 

on the basis of this higher categorisation 

This wtuld impay that even wherê  in some 

Cases, the Select list were to consist of.

Say *nly 'Outstanding non«^cheduled Caste/ 

Scheduled Tribe Gandidateŝ , adequate” 

number of them being available'from the aone 

of consideration, those Sehedoled Caste/ 

Scheduled Tribe candidates who are'high up 

in the zone of. consideration ^ d  are within 

the nuDiber of estimated vacancies for which 

the Select list ±b being prepared will,even

contd«V6* .5/-
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if they are laOy 'Good* and after higher

categorisation by one degree are categorised

as ' Very Good* have to be indudcd in the
V

Select list but they will be ’pOLaced below

the 'Outstanding* candidates in the Select

list/ ‘ '

(b) Class-III and IV apptintiaents.:

"There wiii-be res«riratiGri at and §,% of the

vacancies for Scheduled Castes and Schedulect Tribes

respectively in promttiGÔ  made by the selection to

or to Class III and IV posts, in grades or services

in which the eleioent ®f direct recruitment, if any, 

does not eceed

BSLect List of Scheduled castes/Scheduled Tribes 

officers should be "drawn up separately to fill the 

pererved vacancies as at present} -tfficers belonging to 

these classes will be adjudged separately and, .not 

along with other officersj and if they are fit for 

proBftion, they should be. included in the list 

irrespectiv* of their merit as eoinpared to other 

officers, Eroffittions against reserved vacancies will 

c^time to be subject to'the candidates

satisfying the prescribed mniniujn standards «i 

C«: PROMOTIOi\lS 0JS1 THE BMIS OF SEWI0RITI SUBJECT- TO FITWESS;

■ ' T ^  Scheduled'

casets and Sdxeduled Tribes to appototoients made by 

prono'tion en the basis of seniority subject to 

fitness, but cases involving supersession of Scheduled 

Castes and Scheduled Tribes Officers to Gls.ss' I and II 

appoEntments will , as at present, be sufeitted for 

prior approval to the -Jfijaister of fleputy MLnister 

concerned# Gases tovolving s upersession of 

Scheduled Gashes and Scheduled Tribes officer  ̂ to 

Class III and IV apjx)iEitinents will, as at present, be
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reported witMn'a montb. to the Minister or 

Depm.i5r Finister concerned for informatioh.

3 •The fol3.«wing instructions vdll apply to 

the fiUing of vacancies reserved for Sched̂ jled Castes 

and Scheduled Tribes under the orders contdined in 

this Office Meinorandum ; -

(1) (a) Scheduled Castes and Scheduled Tribes

Officei's who are within the nomal zone 

&f consideration should be ccaisidered for 

promotion alongwi^ others and adjudged 

on the same basis as others and those

Scheduled Castes and Scheduled Tribes

aatngst them who are seiejrbed on that basis

- ' - may be incljded in the general Select list in

addition to their being considered for

separate Select lists for Scheduled Castes

Scheduled"Tribes- respectively* '

(b) if Candidates from Scheduled Castes and

Scheduled Tribes obtain on the basis of their

positions in the aforesaid general Select list,

less vacancies than are reserved for them,'the

difference should be made up selected 

candidates of these comEunities whiii sire

in the separate Select lists for Scheduled Castes 

and Scheduled Tribes respectivelyi ^

(2) In the separate Select Lists drawn up for (i)

' Scheduled Castes and (ii) Scheduled Tribes', " 

officers belonging to Scheduled Castes or 

Scheduled Tribes as the ease maŷ  wiH be 

adjudged separately am*ngst themselves and 

not along with others «fficers, afld, if selected, 

they should be included in the concerned 

separate, Select list, irrespective of thiir

contd*«e««7/**
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merit as coiriparecl to other officers^ It 

neecllsss to ir.ention that officors not 

belonging to Sched.ul.ed Uastes and LjCheduled 

Tribes will not be considered whilst di'awtng up 

separate Select Lists for Scheduled Castes 

a n d  Scheduled Tribes o l-'or being considered for
•V*

incLision in the aforBsaid separate Sel£:ct List 

the zone of consideration for the Scheduled Castes

and Scheduled Tribes, as the case may be,

would, be of the same size as that for the

general Select Li.̂ :t the zone of consideration

is 5 times the number of vacancies likely to be

filH.ed, the zone of consideration for the

separate list for Scheduled Castes will also

be 5 times the nimber of ressrved vacancies for

them, and likewise for Scheduled Tribes, subject

of course to the conditim that officers corring

dyy
within such zone are •ligible by lingth

of service etco as prescribed for being considered 

for promotion.

For giving.effect to the resernations in promotions 

prescribed in this Office Memorandum, it has been 

decided that a spparate roster on the Hnes 

of t}ie roster prescribed in Amiexare I to Offico 

)̂enlorandum Noo l/3/63-JJT(l) dated the 21st Dece­

mber, 1963(in which points 1,9,17,25, and 33 are 

reserved for Scheduled Castes and point 4 and 21 

for ScheduLsd Tribes) should be foUcTwedoIf, 

owing to nonavailability of suitable canddates

contd-—-9/”
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(4)

beOijnging to Schediiled Castes or 

Scheduled Tribar., as the Ccuse m̂ / be,It 

becoinos necQ.ssary- tr:> dere.serva a reserved 

vacancy , a reference for def̂ orv?xtion 

shorald be made to tJd.3 Mini.ti^ iadicating

whether cOixims of Scheduled Casta,./Scheduled 

Trihm candidate.-j cfbb̂ gĵ  eligible for 

promotion in renerved vacancies ha'/q been 

considered in the manner indicated in (l) 

and (2) above* ilhen dsraservation ar« 

agreed to by this MLnî t̂î , the re.-̂erved 

vacancies can be fiUed by other candidate.

subject to the ro.ervati-:ns being carried foivard 

to two recruitment years in accordance wiijJx 

Mrdstiy's Office ^̂ Eoranduin Nool/4/ 64-i‘:CT(l) 

^tsd the 2nd SepteRber, 1964,,

Uhere promoti.ons in the above mnner are 

first nade on a Img-terB officiating basis, 

oonfiiwtlons shaiUd be «ae according to t L  

general rule ,vi.. that an officer,? who has 

- ..u.d earlie. „,aciating „ o „  '

his place 1.  the select U .t  sh„aa

al^o b= confi^d earUe. and t,«s enabled fc

retain the advantage gained bj- hi. ^vided '

that he «i,t..ins an

para ,(a i) of fais om,-,

«3«rana™ No.^.i/i/jj/np. dated the ir̂ h

Of „ s e r .a u .3

oi promotee.So

the ,*  ;  ”  by

cbhtdo, ,9 /«
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examination liave already been pibLisheclo 

5* Mini;'try of Finance ®tc» are requested to

bring the above decisiens to the notif.o of all ccaicernedo

6, In so far as officers working in officer under

the C & AoGo are coneerned sepirate orders v iU  issue

in due course*

A
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No.

gbwtral dhug- .iiJsmuTK ,.

uhattar Miiizil Palacej 
, ,, ' Lucknow*

■ / . Date; 15 K5B 32

:C2 Z IC iL ™ 0RANDm

/

Subject: Satisfactory C'^mpletlon of Probatlonafv 
period by Sri Suresh f e ndra,

bqq Central Drug Research Institute
nas reen pleaoed to approve that ;

^ 2 sh .̂,Clmndra-. „ .. a s, .gf», t<.>« u

'^-wpleted hi5>S«7r-otetlon.«-y
pejiod If  service ofi ia a .S 2 j ;^ j j f t „d  that;

S He/Ste shnnia rî 'w hG c-intlhued In hls/tex  pre'ipnt

terms and conditions. of hls7tei^ service.

0np7 toj

3
4

Sri Jiuresh Chandra, ■ 
Sr* Tech. (KD*M v,) 
Accyn.nts , Section 
Bill Soot Ion

I/c . _ l v n ..D l v * ..
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lii. tĵ c' Coiitrnl iulihim strative Tribunal Addl.J3en.jh Allahabad 

Circuit iiencii at Lucknow,

Applic.'ition n,o< 
Gurerli Uhandi'a and another

'̂ ercufd
Union 01 India and otners

o.f 1988

. . .Applicants

. . .Respondents

AnneXUre_ 3 

DRUQ RESEARCH TN.qTITUTEA .......... ...... . ' ' ------- J-v j . j., X  U  l i l ,

(Council of sc ie n t i f ic  & .Industrial Research)

Nt'.5 (176)/83-E,stt.I

M.E M 0 R A N D t)' M

Chattar Manzil palace* 
Lucknow- 2̂ 26fOl.

C a t e d a y ^ y

' A provisional sp'ni^r^■^̂ r i ■? ^4- ■. oenioiity l ist  in respect of

--- ---- -------- the .scale of
-'Ci

t"i ro to *
Jias been prepared and Is  appended

nete t h 'r  M.„dly, to

n , T  r "  and forward

„ ;  ■ connection to thl.

13SU. Of this

H  no ohjectloniare  received w ithin  the sp ecified

- 1-T-o . I t  w ill  be presumed tftat eoniorlfey^ :1,1sts  are in 
order and the same w il l  be treated as f in a l .  '

A I V-v„

O p Y  to 

(i)

( P f c L . c h h a b r a  )
a d m i n i s t r a t i v e  o f f i c e r (s . g )

(2 ) 

(3).

S . K / ~

.Til concerncjd s c ie n t is t s .

The Hep.ds of Division' /S e c t io n .

Notice Boards»

//

/ -

3  V>, S * ^ l v c t v s c l ^

P ’ t)'

^ 1 0
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In tiie Cer.tral f:trat..Vc tribunal Aacii.i3ea.n Ailanabad

at LucKaow,

>

AppiiCMtion no. 
Curesii Uhiiimra and anotHer

*ercU8
Union of li»aia ixud otiitji's

Anne XU re U
— ........... . ............ ...

or I9dd

T<»f«n : P 5 3 5 -2 8 6  
- r ^ ^ r a m  : C&NORUG 
Phon* ; 32411-18 PABX

8/38/77-Estt.

. . .Applicants

•  •  •  % A '» '

artcrfy- ?f2?fsjr-T r̂?'<rr?r

1. tiT̂R trfsfw. qtff r/3

iiWff3< 226001 (xra)

CENTRAU DRUG REiSEAflCH INSTlTUTF 
C h o tio r M onzil, Po#t Uox No. 173 

L U C K N O W — 226001 (IND IA)

2j; 6.x 984,

( , ■/; "t - ‘ * NO OBJECTION CERTIFICATE * . .

* . The Administrative Officer, Central Drug

v.S; V Research Institute, hae fto ol?Jectlon for
^

. ‘ ; attending interview to^post of Officfir in

’ Barabanki, Qramln Bank Shrl Sureth Chandra,

.i:; Senior Tech* Gr.jii(1) pf thi^ Znqtitut6«

; ,V ' ( MAHE6H PfU*JO.SH )
Section Officer 

,. ^ i f 4 9 i h :v C h a n c l r a ,■: .jj . - 
 ̂■ Seaior';Teip}̂ ,- Or*lH(i) ,

■-V,. .. •■■
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/

.d„,un.la-aiive Tribunal Ad.li.Ben.h .allanabad

Oircuit iiench at Lucknow.

oi' rjm

, . .Applicants

Appli';-:txon 110, 
■nr.\-fi vJl̂ .pdrn Mii.I ano

’’'-rour? 
or JnUiM ari.i (vtriei'o

. . .(Ecspondents

J'flnK : 0'.)3!i-2n? 
T>>f!->nr}>ni : rip.WDRU 3î ?T?ii5T ?r̂ gioi 

, 173

^=73; 226 001 {?rn?r)

CENTRAL DRUG RESEARCH IMSTITUTE
Chattar IWatizil, Post Box No. 173 

LUCKNOW-226001 (INDIA)
i •; ■

f

8 .8 , 86 ,

Sh , Siiresh Chandx'a,

Sr. Tech .G r.iii(i)(on  Hen) &
Branch Manager 
Saidpur Branch

BarabanJtl Gramin Ban):
Barabarjki  ̂ u ,p ,

* E2Sk̂ 3 io n  of  . ;

Dear Sir,

on the'^abovrfubjert^ am“d1
the Director, CDRj/ has bpf>n"ri?n*. that
to the extension of y o u r ^  l T  t  approval
10 days beyond 8 .B .86 on thfl P«ariod of
fubjeat to pay„e;?-of p“
Salary as a very specJal and Leave

that there h U i  be'no exteniJlon of "Clarified
in any case.

( P.M. RAM )
SECTION OFFICEi

~ih
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. . -Applicantp

- . .fiegpondents

ndihijiistrative Tribunal Addi.,Ben,h Ailatiabf

Circuit J^encb at Lucknow.

A.ppiic,-ition no. 
oure;-)i dh?,ndra and another

''ernun
UiiioH t).t .India and o.tiiers

-Anne XU re

CEHTRAL drug research IllSTITUTi:

Chattar Manzil palace

No^ a/38/77.^ettJ ’ ^

' ' '

ntsmber dated^sjalsl^&^'e^l MemorandtanslDf even

has deposited the H en  charoes 14.8.86 (f/n).VHe
frcM 9 .8 .84 to 18.8;S6 S  p S
to this e « .c t h a ,  b e ..

■>-

Suresh Chandra,' 
Sr^*^ech*Gr.iti(i) 
PrDcess DevV Division

( H,C* CHHABRA ) 
OTHKflSTRATIVE CFPICER G r^

.--

Copy tos^ '

AccowntB Section ’
2v B ill Section 

3 t Recruitment Cell 
4 ;̂ .
.54̂  ̂ Sc*5 i/c.^ Infoiroation 

Sc^I/c» P«D^Div«-

/  ■ ^



>1

IN THE CENTEUL JUl^INISTBAMVE lEIBUIiiL ADDL*BMCH,ALID. 

CIRCUIT BENCH AT LUCKNOW.

i^ p liesfb i® n of 1988

X . Suresh Chandra and another

Ys.

Uaion of India & Others.

• ..J^plicants.

. ..Opgi.Parties.

Annexure

A

lb,

The Director,

Central Drug Research institute, 

Lucknow.

Subject:- Assessment/Promotion to the next higher 

grade of J .T .A . ___________ ___________

Six,

Re^ectfully I beg to state that I have been 

working in the pay scale of *+25-700 on the post of 

Sr.Technician O r .in (i )  (J.T.A) w .e .f .F eb .,1981.

I sfflied to the Barabanki Gramin Bank,Barabanki 

ttoough proper channel and I ;joined that Bank oifi 

9 ,8, 198^ on Foreign Service teims with due permission

of Director,D.D.R.I.Lucknow. For this purpose I have 

already paid the lien charges i.e.Leave Salary, and 

Pension contribution amounting to Rs.5,3^0.00 on my 

reversion from the Bank on 1^ .8. 1986,



♦
^ 0
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w

* A

X

2 .

N©w I have come to know that Assesanent/Promotion 

of the persons working in my grade i.e .R s .^25-700 

has been done for promotion to the next higher grade Rs,. 

550-900. But to my surpilse I have not been infomed 

aboiit my fate regarding my premotion to the next

higher grade Rs.550-Q00 as I fullfil all ttie conditions

stipulated for such promotions,
/

In case I am not given the chance, and ansmlous

situation will arise and Ihe persons, .junior in service 

to me. will start drawing more pay than myself which is 

definitely contrary to the rule FR 30 i .e . Next Bei©y 

Rule.

Through this ^plication:I s^pe^'your h®nour kindly 

to coi sider my case, sympathetically and. restore the 

justice to me. I shall be highly obliged for this act 

of kindness on your part.

Thanking you,

Yours faithfully,

B t.27 . 1 . 1987 .

(Suresh Chandra ) 

Sr.TechnicianGr.IIi(i)„ 

Process. Development Divisidi 
C .D .R .I, ,Lucknow.

True Copy
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IN W , CEN2RAL ADMINISTRATIVE TR3BT3NAL ADDL,BENCH,ALLAHABAD 

CIRCUIT. BENCH AT LUCKNOW.

X

Ajeglication No,

Surest! Chandra end pother

Versus 

ISiion of India & Others,

of 1988.

...^p lican ts

...Op?.Parties.

\

Armê nare Ng .^

Te,

The Director,

C .D .R .Ii,

I Lucknov/,

Subject: Assessment under new Recruit and Assesanent Scheme.

Respected Sir,

I was directed to ^|>ear before Assesanent Committee

on f . 10.1987 at 9.30 A.M. vide your O.M.N©.5(131)/81-E.

I dated ^ ,9 . 1987. In tlie said Memo, it was mentioned 

that this was the 1 st and Ilnd chance.

In this regard I beg to mention that I v/as on lien 

w .e .f .9 , 8 . 198^ to 1^ .8.1986 working in the Barabanki Gramin, 

BankjBarabsnki. The lien charges and pension contribution 

etc., were paid by me but I could not be asked for attending



'T3

2 . ■ ■

the Assessment Coonsittee. a,s such.I hsve lost one 

chsnce. In fact I availed first chance for. attending 

the Assesanent Coimaittee only ©n 8,10.1987»

Therefore, I  hereby request.your honour to 

treat it on 8.IO .I987 as first chance, I  vas never
f

informed for attending Assessment Committee while 

as foreign service in the bank.

Th8j;iking*y6U,

lours faithfully,

( Suresh Chandra )

Sr.Tech.Gr. Ill  ( i ) 

Pit)cess Deyelopfeent Division, 

C.D.R.I^ . .

. 3 0 , 10 . 19 8 7

(h-



In the Central Administrative Tribunal Addl. Bench Allahabad

C ire ait Bench at Lucknov/.

f

Application no. of 1988

Suresh Chandra and another

Versus

Union of India and Other

. . .  Applicants 

. . .  .Responbiants

/ _ ---   l-x UUtP
^Council Of Scientif-ip '■ t, -i , •

ntii-Lc Industrial Research)

Chattar Manzil

N o .5 (l3 l )/8 1 - .E ,I (G r .Il i )  l^alaoe, Lucknow

: 16.10.1987

i-em c^ : jdum

subj ect Assessment promotion under New Recruitment ,

•1

On the recommendation of th^  ̂ ^

met on 8th and 9th October, 1987, the D1  !  »hlch

Research Institute ha^ h ' rector. Central Drug

e^3s .„en t promotlL In r e ^ c t o T l e "  0^ : "  '

- he.e ' r i t t i r t e i t : ? !

‘̂ •No, Name

1
Daslqna n 'Effective
tion promoted with date of

___ __________promotion

Remarks

l ^  Dr. M.N. Joshi JTA C' r'n 7< Ulii
01,02.87 

(Rs.1640-60-2600-
EB-75-29 00)

!• Sh. P .S . Gupta

R‘r ' 'l 4 'oJS?inS°r“ -°" from Grade of 
Ko. 1400-2300 to Rs. 164 0-2900 nnritv̂
normal rules of NR & AS, ^

2. Sh.A.K.Srivastava -do-

SI.A 'Gr* STA

(Rs. 164 0-6 0-26 00- 
EB~75-29 00)

'-do-
01.02,87

3. Sh, A ,k . Nigam

4. Sh. S.K . Mathur 

Sh. D.N. Bhalla

5. Sh. M.S, Ansari

-do~

•̂ do-

, -do-

Sr.Tech.
G r .III(l )

-do— 

—do— 

-do- 

-do-

01.02.87

01.02.87 

0 1 . 02, 8 7 ,, 

02.11.86

one advance 
increment 
over and 
above the 
normal 
fixation

--do--

-do--



or 1908

. * .Applicants

Tribunal Addl.Cen.h aUan.bad 
circuit .ticncii at Lucknow,

App.l.ic.’ition no,
•,.uro;;li Ciuinc'ra and ^notiier

''orsus
druon oi' India arid otners .

. ' • • .Respondents
An,n.eya;ire

drug RESEARCH INSTITUTE 
(.Council  o f  S c i e n t i f i c  & I n d u s t r i a l  Research)

■ C h a t t a r M a n z i l  P a la ce  
Lucknou* 226. .001 ♦

No: 5 (1 1 3 ) / 8 1 - E s t t * I ,  ( V o l * I l )  Dated: 21 .07,1987

' OFFICE MEI^ORANDUM

The f o l l o u in g  persons under v a r io u s  group in  the New 
and o ld  AssGssment Schemes have become e l i g i b l e  f o r  assessment 
promotion to the. next h ighe r  grades u * e . f ,  theda tes  shouh’ 
a g a in s t  them, which i s  s u b je c t  to v a r i a t i o n  J**

(Jfc7oT‘“"'"
a p p t t «

T t “. of  
e l i q i  « 
b i l i t y

"D iv l a ro n TTssess- ffenisTrks
ment
chahcQ

2 3 ^ ^ 4 5 , 6- 7* ’”’*

UmElR^NEU RECRUITMENT AND ASSESSPIENT SCHEl̂ IE 2

S SC IE N T IST 'E . T 1 a \ X 0

1=. Dr*S ,R ,Da3 01 ,02«B1 01 .02«87 n i c r o  • 
b io lo g y

2nd

2. Dr .P .R .D ua •"dp *w> <»do •. Pharma - 
CO logy

•do -

3. D r ,3 .N .S .YadgV “■do ~ Kio - (^ic ro - ,
b io ld g y

"do •• -

4. D r .H a r ish  Chandra “do •“
•

•do - Eri'docri *- 
nology

-do “  «» '•

5. D r .O .N .  T r i p a t h i -do - ~do - Pharma - 
oology

•-do •» ^

6 . O r .B . S  . S r i v a s t a v a  j, 28*05,81 20.05,86 n ic ro  - 
b io lo g y

l 3 t  -

7. DraM, 0 .Gupta

• ]

11*03,82 11,03.87 Neuro- 
Pha rmaco - 
logy  U n i t  
KGI ÎC,, Lko

1st - » - , 

«

8 . !

S C I E N T I S T ' C \

(R3*1 1 00“1 600) (Pre-reviood) .

(Ro« 3000-4500) (revj/sed) ' ■

0- Dr.A ,R .Chaudhury  03.09.79 O3oO9,06 E n d o c r i - 2 n d -
no logy

9. D r ,B .L .Choudhury  04.1 2.79 04.1 2.06 r i i c r o -  2nd
b io lo g y

1 0 , Dr.B.N.K.Pdff. 01 .0 2 .B1,  ̂ Ot .02.87 k Jo ~ 1st



<»6 .

rt'spectiof thom''7n” h r p M fo M a \ e n ® ]n '^ ' ’H^ required in
k I'y 20.00.87. 30 copi0, ' j ! h ^ f ®  l<iridly be Purnished

P U .U c ,« o n ./p ,t o „t , .tc.

the  n o t i c e  " h r u n d 1 r 3 ” n \ ^ d 'r"? ’co“

X

Copy to;^

(g.s.chandrabhan) 
SEClip4^rFlCER

in ? o r L l !i n “ r"^u\"ro1
respective Divisional“ L S

< K ^



ot‘ i9Hn

. .  . Applicantr-1

. . .Eespondents

App 1.1 cation no«

;.;>urenh Clinrtdra and nno.ther

''ercug
Union of India and otners

jUinexure- / o

.,MNlaik.Sa!&JiE5EARCK INSTITiiTf 
(Council of Scientific and rn'dt;^tiial Research)

In t.i.:: Central Adii.inj strHtive Tribunal Addl.Ben jh Allahabfcl

Circuit iiencfi at, L u c k n o w . "

No.= 5 ( 1 i , 1 ) / 6 1 - E s t t . I . (V o l .n )

Chattar Mahzil Palace* 
Lucknow^226 0C1.

Dated * lOiO2*l900

0£E.ICE MEMQRANniiM

Assessment^SchJ.nrhave'^bednm^^if^^^
to the next higher grades w e f th^ I  asseasment promotion 
la subject to variation ‘ ® against them* which,

S1*N«'. Name
Dt.ol'
apptt.

1

Dt*of Division Assess- 
eligi-,^ merit
bility : chance

Remarks

1 . Sh*M*UiKhah 

2. Smt.S.Jawaid

0 1 . 02. 01  
01.02,81

Sh.Suresh Chand 01.02.81

4 » S h » 5 . f \/ p r m a 

S. C. Nigam

6 . Dry (MiSi )Reeta 
Srivastava

,7 . Smt. M, Chowdhury •

D5 . 1 1 .

0 1 . 02, 02

0 1 .02v63

01.02.83

01 .02.08 Micro- . 3rd —

01 .02.88 Pharmbi- 3rd
cology

&1 .02.88 P.DiiDiyi 2nd sc

^ Vide CSIR D.O. letter No* 17(65)/ 
B6-PPS (CDffI) dt. 9.12.87.

n ? . 1 1 . R ? RTnrhofrt' Pu rl

01.02.88 Endo. 2nd Faster

■ ■ track
01 .02.08: Micro- 1st

6* Sh.A.K.Khanna 01.02.83
9. Smt.Kanta flhutani 01.02.83

1 0 * Sh.S.Mehrotra

11. Dr.Ajai Kumar 
Srivastava

25.10.82 

2,5.1 0. 82

1 2 . Sh. Chowdhury R,3 m O8 . r i . 0 2

^  1 3 . S h . S . C . T r i p a t K d  1 0 . 1 2 . 8 2

Sh .B ik ra m  S a n e r j e e  16 .12.02
1 j .  Sh.Mukesh 5 r i v a s t a v 8 2 4 . 1 2 . 0 2

16. K m .Z a r r in  Farzaaa '  3 1 . 0 1 . 8'3

Under NICPAP 5chpm^»>

01.02.08 Pharma- 1st 
ceutics 

01 .02.80 Biochem. 1 g't 

01.02.8|:Pharma- 1st
c o l o g y

25.10.07 F.,T. l3t

2 5 . 1 0 .  07 a/H t a t

-do-

Faster 
track

00*11.87 Inf. 

10.12.07 F.T. 

16.12.87 F.T.

1 at 

1 st 

1 at

2 4 .1 2 .8 7  BiometerylSt
&. Statisti es 

31*01.88 Rsic

1. S h . V . K . V ^ h i a  

Proof Reader

%

10.02.03 1D.02.86 Library 1 «



In tte central Adialnlstratlve Tribunal a* U .  Benoh Allahabad

Circuit Bench £it Luckiiowt

Application no, 

Sureah Chandra and another 

Versus 

Union of India and Other

of 1988

. ..Applicants 

. . . .Responbents

R ^ 'S m E D  Aj)

IJG REBEARCH iriGTlTnTE
(Council of Scientific ^ In d u s t F u O e s e a r c h )

No, 5(31V76-H;stt<,

Chattar Manzil Pslsce, 
Lucknov/ - 226 001

Dated : 7 ,3 ,1 9 77

M £1 M 0 R A T\T n TT M 

Subject i AEpqlntment ln_tja_g. D.B. I. . r.ucknm.,

on 15 2 Selection Committee which met

i  i f
ter™, and conditions o? follo.lnE

P-*"- ‘ he scale of
M allowances as ar

«i,affil&slDi.e to other Council

2 .

3„

4.

7.

8.

(/

 ̂  ̂ -.... . servants of thf=
and. status sfcantioned at Lucknow„

are 
Sarae n.-jy

The appointment is under the Council of Ccientifjc 

Inansh.rial Research which is an aiitonombus body,

transfer to any of Labor:itories/. 
In&uitutes under the control of CSIR anywhere in India,

Eq

be
will be on trial for a period of one year which 
extended or curtailed at the discretion of the 

authority# During the period of probation^ his
Kiiif be terininated nt any time 
any reason being assigned.

may

corripetent 
appoijtitment

without notice and w;ithout

His^ appointment will be temporar-/ in the first instance

T Training b a s is " ,  as provided for in Govomr-'eat
of India, CaM net  Secretariat. Deptt. of Psrsonnei anTldm 

h?™ ■?SfK/13/76-E«t,{3CT') datGrt 14,9.76, tfbring’
him to the ^minium standard nccessary for the post , Ills

watched and reviewed periodically and 

The service only if  he shows i.Tiprovement,
employee ma/ be terminated

t h e ' .n n M n H  n f  On d  ther side , v i %  the appointdie or 
tpe appointing authority, without assigning any reasons 
Ihe appointing ;mthority also reserves theVi-^ht of terinj-

the'’ eyn1^^ ® f o r t h w i t h  or b e fo re ’
the expir/ of the stipulated period of noticc by makjn'^
payment to him of a 3un equiv.l^nt to c-e ;-y ^lowancea. T. ’• i- • i .1 V vs- I./ ; V. , • -V I ' ' 1 I U   ̂ r I'

ioj. ..1C per iod  of notice or the unexpired portion thereof

The service is pGcisicnable„ He will be requl'^'ad to

contribute compulsorily to the G, P, i^inds at such minimum 
rate as may be prescribed by the CSIR from time to time.

He will have to produce two oharacter cei tificates from 
two {]|azstted oificers of the Central or Provincial Gove^’n— 
ment or stipendiary Magistrates in prescribed form, 
enclosed*

Ho travelling allowance will be paid for reportin'^ for 
duty.



’i\ ' -...His appointment will be subject to the production of tbs

' ■ following doc 

, In eq,ch cases

following (locurr.ents at his own expense as inc'icafcod below

' a) "Medical Certificate of fitness for service from Chi-Gf
■ Medical ^OfficGr, in the prescribfid form enclosed (to be 

produced within a week)
b) .Documentary proof in respect of. hi:; cute, of birth educa­

tional qualifications in original(to be produced at the 

time of reporting for duty.)
c) Certificate of Scheduled Cacte/fribe in the enclosed pres­

cribed form duly signed/countersigned as required therein.

10ft Ho will have to take an Oath of allegiance to the Consti­
tution of India*

11b I f  married, he is required to sign a declaration (form
anclosdd) that he has not more than ono living wife and if  
first v/ife is alive save with the permission of the 
competent authority,

12„ He will not be allowed to carry forward his leave earned
by him in his previous post, if any.

As required under F.R, 4S-A of the compilation of the Funda­
mental and ^upplemsntary Rules', he will not apply for or obtain 

, or cause or permit any other persons to apply for or obt^:itn a 

^  patent for an invention based on research work save with the
permission of the Director, CoP-. R. I, , and the Director-General 
Scientific ^  Industrial Research,

14^ The provisions of the Central Civil Services (Classification

Cnetral and Appeal.) rules, Central Civil Services (^onduct)

Rules and such other rules or executive orders as may, fi’om 
time to tirne,, be applicable to the. servants of the Council shall 
apply to the extent to Ehich they are applicable to tiie service 
hereby provided for and the decision of the Council as to 
their applicability shall be finals

In case, he had migrated to India from Pakistan after 13o7pl943, 
his appointment will be subject to production of Indian citizen­
ship issued in his favour under the provisions of Sec, 5 ( i )  (a) 
of the Citizenship Act 1955, at the time of reporting for duty,,

16o I f  any information or declaration given by him proves to be
false or i f  he is found to have wilfully suppressed any material 
information, he will be liable to removal from service' and such 
other action as may be deemed necessary.

I f  he is willing to accept the offer of appointment on the 
aforwsaid terms and conditions, he should report himself for duty to 
the undersigned immediately together with the aforesaid documents 
duly completed in all respects.

( .^ P ,  SINGH)
. ADMINISTRATIVK OFKCEK

To

/  . ■ ■ w .
S_/'Shrl Shiv Lai Vsrma,

Vill« Hunse Pur, P»0« Sandi,
Dlstt, Hardol (U .P . )

Copy to

Dealing Asstt, (Personal file along with application)

Nair/-



In tho Central Administrative Tribunal Addl, Bench illahabad

Circuit Bench at Lucicnow.

Application no, 

Suresh Chandra and anothtsr 

Versus 

Union of India and Other

of 1988

‘fy

...Applicants 

Responbentsft o # •

CENTRAL DRUG RESEARCH INST IT T E

Chattar Manzil Palace-  ̂
Luflknow - 226001

No.. 5 ( 8 ) /74-.EsttpI, Dated s 7 ,8 ,1 9 7 8

OFFICE MEMORAmiM

Subject s Appointment on promotion in the

■ ■ C..D .R .I. throurt D,vP.C„

 ̂ On the recommendation of the Departmental Promotion

Committee) which met o n ____14,7.1978___ ____, the Director.
C-D«R.I,, has been pleased to approve of the appointment

on promotion of _____________ as

--- lEsjoJinlclati_____ _____________________________ in the scale of
-   Bs. 2 ^ '"S-300-EB»i^0>«10-380-»EB<-10~430________________on an

initial salary to be fixed according to rLiles plus usu&.l 

allowances as admissible under the rules with effect froia 
the date of his/l^ie^taking over charge of the post^'

Ke/Sfe-^will he on probation for a period of one/ 
t*«^year(»>  with effect from, the date of his/h«s^ taking 

nyer charge of the post which m,ay be extended or curtai'J.ed 

the discretion of the competent authority. On satisfa- 
^ ;t o r y  completion of the period of probation ho/sfe€u,\i;ill be 

eligible for continued employment in the grade.

To

ADMiraSTRATIVE OFFICElic

Shri 3*L. Verma» 
Jr. TechnicleJi , 
Biochemistry Division

Copy to :-

1. Accounts Section
2. B il l  Section
3. Dealing Asstt. (P/F)

BKKN/3478

f !



In the central Administrative Tribunal Addl. Bench Allahabad

Circuit Bench at Lucknow.

Application no, of 19S8

Suresh Chandra and another , , ,

Versus 

Union of India and other .

.Applicants

.Responbents

%

Cijir̂ TRAL DKUG BEaHl/iRGH INSTITUTE 

(Gcijncii- of Scientif ic and’*'lnc'in3trial' search) '

Chatter Manzil Palace 

LucKijuv/ - 2>j600l

»  No .5(l3l)/81-i:s-tt.I. (Or .IT .) Datod 2 ,2 .1 9 8 2

OFFiCi:: '

Subject- i ivo^jeaement of alig&ble tetafi' in Group X'l foj;’;
promotion to , the next ;-*rade iii the Group under 

NiiW liQcruitmvint and Assooairu-int Schoine»

.

On tiie racommendationy of the AososGment Comrnitt^'o wnicii 

i;iGt on 19«1»1982 , to consider the cases of eligible ytaff

of G .D .R ^ I .  'in'aroup II for promotion to the next nighor 
^3 Pur I'-iett RGcruj.tment and Assosairient Scheme circulated by y.:jlh 

v'ide letter M o .l " /65 /81- S ,II  'dated 2 ,1 1 .1 9 8 1 ,  the Oircctor, 
C.-D.h.I. has been'pleased to accord approval to the appoint'^,;;:!.

of. Shri ' ■ S.L.Verma* & .L .A  . __________ as ____ S.L«A. —

in the scalo of Rs. 425.«lS«»500-]^iB-.15~560~20^7QQ_

v;.. G. f , :W->.'19S1 / ^  /iil

nornal r S S s ‘ l ! o f u n d S  1 ^ 2 2  (C) . “ Ponding f l i ^ U o n  of his pay, 

h0ywil3/c!r,aw his existing pay.

■ , Verma v/ill be on probation for a

nient in the grade, . '

Tt would be obligatory on'the part; of the proniotee to

s s “ i s  s ' k : ;  ; s »  £
be sissigned tc- him in fubure,

Verma will he fixed uno..r

in Iho hlKhir Bi'aa'!. On-his vacating “ '.G poaitlofi, the r* = t 
v/ill revert- to. entry -level position i . e .  dbO~o^.

The expenditure involved v il l  be met from tho Budg.t 

Head P(2) & .P(3).

Venna w ill carry the post alongwlth'him

( lOGErmirn I'AL 3IWGP\_
ADMINISTKATIVU OFPIgg;

Shri S .L .V e i m  

■S.L»A» 
to chemistry

Co p'V to ; - „ , •
1 , Accountc Section

2 ,  B ill  3-jction

4 * l ‘c i«n U 8“ j /C M  laforation
5 , Sici>.ntist I / G . ,
6 ,  Sc i(rnttst I /u . ,  ,—  -------- — —

Irf



Application no. of 1988

Sureah Chandra and another ...Applicants ^

Versus

Union of Irdia and Other . . .  .Responbents

inneyure-ĵ

In the Central Administrative Trlbuml Adcil, BenGh Allahabad ^c'
Circuit Bench at Lucknow. ^

■' N o .42014/7 /^ .Estt  (SCT)

Indla/Uharat Barter
Ministry of Personnel, Public Grievances

and Pensions 

(Department of Personnel and Training)

. Delhi, the 12 Augvist, 1905

OFFICE MEMORANDUM

Department■of^Perso^el^lnd^Tr'^?'^^
Estt (SCT) dated'thr2it ? ^u Jr  ?9S| “i?-":"“-*°2j/3/85- 
Governioant servants-should deaiqt '■S emphasised that

mtlon agains?.e«beS S  Srteduled
communities on grounds or thelr^soo^S^J^f^S'.’c c S f e S o s Id ) .  

I ' m. re“ r?ed t r r t JT C ''S t e r  2 4 * jSno‘ ° ? w f

belonging to the SC/It l o S L J r a T f  * *° officials
mainstream of the mtional lifp
that the officials belonging to 'sC /ST^rp^° necessary
any harassment or discriLnftion. not subjected to - ■

tl̂ ie contents^S oSlf^cSted
to the notice of concerned and actfon I f  referred to above 
Who Violate the ins?ruc?ions " officials

Sd/- 

( BATA K. DEY )
director

»su*

Board
Guard Fllo.* '

^tCT lOw h  n rrr/ i

" '̂7//I
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IN THE CENTRAL ADffflOSTEiTIVE TRIBUNAL A00L.BENGH ALLAMB4D

' ' ... '....” "’GliCUIT BEffifiSH if MGKN^ ■

Sur@sh Ghandra and aji otkerl|« • • ♦»•/»:r#j»î WiAppla.câ

[ f e /

Uid.«a of India and

inmex0REa ;5'

9 s'̂  e'“iS''“6'»'» “

iQepartment of Perscsnnsl and Trailing Q»tM*! 
:^026/3/85^stt^(seT),dated 24tk J^,19S5

Subject t Harassment of add discilffiination
against Scheduled Castes and SGhedHled

Tribes emplag/̂ ees to Central GovemmeHt 
Ser^ees/pestsel

Mjiistries/Departments are aware that the (joverament 

as a part of the ĵ ograinrae for the general welfare

of the persons belonging to the SG/STS| ha's:e 

provided reservation in Central Bovernment 

Services aGCompaiaied by -mrious other benefits, 

concessions and relaxati®is|i The main objective 

for providing reservation for Scheduled Castes 

and Scheduled Tribes in appo^i^ent to civil 

posts and services of the Governiaent is not just 

to give Jobs to some persons belonging to these 

comaaanities and therelî  ̂increase their representation 

in services but to uplift these people socially 

and merge them in tlie mainstream of the natiorig 

2*i > It has,hoBever, been pointed out to this 

Department that the Scheduled Castes and Scheduled

Tribes officers^ after appointoent^ are subjected 

to harassment and discrimination ©n grounds of

their social origin^! It has been pointed ©ut that 

SC/ST officers are sometimes transferred tofki^ff

and also placed at insignificant positions*!

eontdrf*,f,‘,2/iii
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! ' '' ' ‘ ■
I-i has also been stated that these officers

are not aeceptei at their places ©£ psstiogs

the ecmcemed. superior officers in some eases#!

i -.tr 2 Sif
I

In this connection, it is emjhasised that ̂

Soveminent servants should desist forEi any act of discrimiaa* 

tlon against menibers of S6/ST coininun3.ti.es ©n 

grounds of their social origin*' It is sJ.so requested 

that seni«r officers, , including the Idasion 

"officers of the Hmstry/Bepartment,should keep 

a close wateh to ensure that, such incid^ts d© 

not occur at all. However, if.any such incident 

comes to the notice of the authorities, action *

should be taken against tlie erring officials 

prompfelylj

: Ministry of Finance etci are accordingiy

requested to^riqg the contents of this ©f:^ce ,

Memorandum to the notice of all concemed«

\



IN SHE CENTRAL ACMINISTRATI^ TRIBUNAL iDDL.BENCH ALU). 

CIRCUIT BENCH AT LICTOW.

^plicatien  N®, 

Suresh Chandra and another

Versus 

liiion of India & Others.

©f 1988.

, ,  .i^plicant,

,, .Opp,Parties.

\

Annexure NoJ^

COUNCIL OF SCIENTIFIC & Il^USIRm  RESEARCH

Rafi Marg,

New Delhi • 

Dated; 16 . 7 . 1982.

No.6(38) / 8l-Vig.

From :

Chief (Admn.)

Council ©f Scientific & Industrial Research,

>-•

Sir,

The Director/Head of .

All the Laboratories /Institutes under CSIR,

I an directed to state that the question of 

reservation of SC/ST candidates in the internal 

assesanent promotion under.the new Valluil Committee 

^  ^o|^recommendations v?as under consideration ofthis Of:l^ce



L

SI

. V

2 .

in Consultation with the Ministry of Hcame Affairs, 

Deptt.of Personnel and A.R. after taking int© 

consideration the nev assesanent scheme as laid 

do«n in the Brochure circulated by theCSIR to 

all the labs./Instts, have some to the following 

decision.

"The matter has been examined and it has 

been found that promotions in the new policy are 

not vacancy based and as such it would not be 

possible to m M tsin  the roaster providing reser­

vations fer SC./St,Thus in these kinds of promotions 

it will be difficult to provide for actual reservation, 

but this department feels that justice would be 

done to SC,/St candidates if they are judged by 

relaxed standard at the time of promotion” .

For the above it would be clear that the 

reservation would be qiplicable to entry level 

posts in each grot^ vrfiile on assesanent promotion 

the SC./ST candidate should be examined by relaxed 

standard, ^hese instructions may kindly be noted for 

necessary compliance and brought to the notice of 

all concerned.

Yours faithfully,

Sd/-S.P.Kaushika 

Deputy Secy.C Vig.).

MB-11788

True CQ-ipy



In the Central Administrative Tribunal Addl, Bench Allahabad
Circuit Bench at Lucknow,

Application no,

Sureah Chandra and another

Versus

Union of India and Other

of 1988

Applicants 

. . .Responbents

CENTRAL DRUG RESEARCH INSTITUTE 
(C o u n c i l  o f  S c i e n t i f i c  and I n d u s t r i a l  Resea rch )

1

C h a t ta r  M anz i l  Pal-^cc, 
Lucknow.

D-tfiNc.5(131 ) / 8 1 - . E . r , ( G r . I I I )
Oatod; 29.08 .80 

OFFICE HEMQRAIMDUM

5 u b j e c t S “  Assessment promotion under New R ecru i tm en t  and 
. Asse^asment Scheme. (Group I I I )

^ Dn the recommendation of  the  Exper t  Committee, which
met on 06 ,08 .1966, the D i r e c t o r ,  C e n t r a l  Drug Research  I n s t i t u t e ^  
has been p leased  to accord  appro\/al to the  assessment promotion 
i n  r e s p e c t  o f  the  f o l l o w i n g  t e c h n i c a l  s t a f f  under New R ec ru i tm en t  
and Assessment Scheme as, d e t a i l e d  be lo w j-

i i . ... . i. I ' 11 j

S .Mo. Name P r e s e n t  Pos t  to which E f f e c t i v e  D i v i s i o n  r7- 
D cs ig na-  promotidn w i th  da te  nf * marks
t io n  s c a le  of pay promotion

7

Assessment promotion from Grade of 
Ri.1 400-2300 to Rs. 1 640-2900 under 
F a s t e r  Track  of NR &. AS.

1. S h , 5 , C.Nigam J T A ( b r . I l K l ) )  STA....Gr . I I I  (2) 01 .02 .88  Endo 
( te .1640-60- 

■ 2600-E3-T5-
2900)

2. D'r . ( Km. ) Rest  a -do- 
S r i v a s t a v a

3, Smt. M, Chowdhary -do-^

- Jo -

“do”

01 .02 .88  M ic ro .  -

01 .02 .88  Pharma-- 
c&utdigi9

4. Sm t .K a n ta  B h u ta n i  ~do- -do- 01 ,0 2., 8 8 Ph rjrma- 
c'ology

1. Sh .M .U .Khon

2. Sh,Chowdhary 
R

Assessment promotion from Grade of 
Ks. 1400-2300 to  Rs. 1 640-2900 under 
Normal R u le s  of NR &. AS.

JTA G r . I l K D  STA G r . 1 11(2) 01 .02. 88 M ic ro ­
b i a l
G en a t ic a(Ra. 1 640-60- 

2600-EB-75-

J.T.A.

C f 2900)

08 .11 .87  WMLCell
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They u i l l  con t inue  to Ijg gouerned by o th e r  torms and 

c o n d i t io n s  o f  t h e i r  appointment in  CDRI.

( l i . P .  0AKSHI ) ■ 
CONTROLLER OF ADFIINISTRATIUN

1 Co py to ; -

1, I n d i v i d u a l  concdrned *
2, Accounts S e c t i o n (3 co p ie s )
3, B i l l  Sec t i t in  (3 c o p ie s )
'4. E . I I . S e c t i o n  (11 cop ie s )
5. Concerned S c i e n t i s t - i n  “Charge - • "  
6 . S c ie n t i s t - in - c h a rg G s  U n fo rm a t io n ;  
7, S c i e n t i s t  “ in  “cha rge ( L i b r a r y )
8 , S c i e n t i s t  -in -cha rge (Record j 
9. P . S .  to D i r e c t o r

10. O f f i c e  copy.

^  They may p lease  communicate t h e i r  a c cep tan ce  o f  the 
promotion to E . I I . S Q c t i o n  w i th in  one month from the  date o f  i s su e  
o f  the o rd e r .

.A-



In the Central Administrative Tribunal Addl, Bench jU-lahabad
Girealt Bench at Lucknow.

Application no,

Suresh Chandra and another

Versus

Union of India and Other

Annexe ureW^

of 1988

, , .Applicants 

. . . .Responbents

w

\

to ,

The Director ,

ItOClciiOW *226001

. 0 j 0 c  t J  T r 0 n 1 o  t i  o ri o l  ^ ' c u c d u l e d  C n G t e  C?:tnd_ixln._bo_ s _ jJ 2 
tha nroap m ( T T )

Sir, s

' I have oeen workin^i at the poat S.L.A. Group 

Illrd (i) with «b8oluto davotion and honesty undor 

yoqr kind control and diruction siiiue

After the completion of five years period I v/aa 

aaBeaaecl on 8,1O«07 foi* promotion to next gmda

tinfortui^.tely t*ie s.sEtiSBCiCiit caaaitlee did not rooomm** 

ended ay' narae for promotlofi.

i Accoi^ing/to letter no,6(3B)/81-Vld*)

dated 16,7.62 the So/- S? cRndldatcs should be judged 

by y^laxed 'atandarl at the tU e  of troaotl-oa

" ThiH^aB felt neoeocai’y ■ for prDvidin„e jasxioe to m¥ 

such oandidatoeCOopy 0- '̂ -he let^j^r oaoloc.od).

' It is therafore rsq,u&eitQd ha!r,bly ,tb:-» t ray case 

my\ he reoonaidefed in th*; li^ht of abwe re.ooiugenda- 

tion and to proyide ma the benefit of the promotion., 

frcvn thi au.o date , i

. I shall be highly obli^^cd.

T'1 tours fr\lth fully

( a,L»Veri’-a)

:• ŵ ou-p XTI(.l) ^  

Division of Ho-Che mi fit

Dated; 3|^^»1SB3



Application no, of 1988

Suresh Chandra and another ...Applicants

Versus

Onion Of , India ana o t t e r ......................Responbants

Annexurp

In the central Administrative Tribunal Addl. Bench Allahabad

Circuit Bench at Lucknow,

TO

/

. ■ The Director5,
Central Drug Research institute,j 

Lacjmow.. '.

’ ; . • ■ s
'3uD1 ec11 Proraot i o f  ScheOuieci, _ _

 ̂ Qa i i d l H ^ , t l ie Group I.llCiA-)

njr,

KincHy refer to my representation dated 3*6.88 
on the nubject cited above.

,t. Thfit ‘in this conneotion I have to say that no 
reply v;bntRoevar has been j'lven to me in accordancG^ 
witli , the decisions contained in C3IR letter No.6(38)/8l “ 

dnted 16*?«82. (Copy enclosed)

3. Th'it thi.s year al3o I am surprised to kncf̂  that 
my. CPne on assessment prornotion hari not been considep'Td 
by the Asadissment Coriinilttu>̂ ,the meeting of which v;as 
ha Id o n '8.8.88. ^

h» Tl'iiit at the time of asses ament claim of the 
scheduled casts© candidates as conternplwfcf'd in Article / 
37»’<6s -^137 of the constitution have not been considered 
by A'->?:?en?:rrient CorTiDiitteej ris a I'esult in my case tne G. Os 
regarding right of S .C ./a .T . for promotion nuvenot 
been foil owed which is unconstitutional. The words •'Piela'̂ er; 
stand^ird" have raised ambiguity, as ic is not cler.r i?.s to 
vhat is Lower qualifying standard.

5. That in view of the abovej I again send thij; 
reminder to kindly expedite my represenation sympethetical

Thanking you,

Dated! 30 . 8. 1983 . , loure faithful.ly,

' " ■ (S.L.VERMA)
S.L.A. (Or. II ,T )(Gr .i)

' ‘ . ■ ' Di'ri.sion of Bioohemistr
Copy to:
1. '. Comn'i s s loner for S . C. /S * T .

•H. (v.Puram,New Delhi for 
information and favourable action 
in th&s matter of promotion for which

■ 1 have bonaflde clait̂ ) after 5 years
service on the post .S. L. A. Group III . ,

: Gr.-t),. : /

(S» r/.Vorf(ia)



IN THE G M M L  iDMEWISTMIIVE TiilBUML AiJDLfBEWUH p

..............eiMJlIT BENGH

Stiresh Ghandra and an

.UBifJi of India and

\
j :

iUĴ EXUlE 2 -a

T#

The Btreetor

Oentral Drug Researeh Insti-i^t®,
%iekn6w«

Subject AssessmenVR^ffiotiea to the next higher Grade 

of Senior Teehnieian Grade Ill(i) for Scheduled 
Gaste & Sehedaled Tribes candidate- 

'♦Vf-
Respected Sir,

...Kindly refer to ngr representation dated 2?/l/g7 

and 30/ 10/87 on the subject noted abo7e»1

(i) In this connection I liave to say that in 1986,

I was not CfiLled for interview while I was M India,

(ii) I was called for interview on 1987 first time

but ny Gqse was not considered by the assessment cominittee 

for ptromotion*;

(iii) This yeai^i988 also I am surptrlsed to know that 

B5T cSse f*r Assessment/pt^motion has not been considered 

by the Assessment Goasnittee which was held on

I am Scheduled Caste candidate, the person junior 

in service to me w in  stej>t drawing more pay than Eyself ji

In view of the above, I again send this reminder to 

veiy kindly consider ngr case sym^theticaO^ and rester© the 

justice to me, fo» which I shall ever remain grateful, to your 

goodself and oblige*'

Thanking you.

Lucknow Dated 
1st Sept, 19880

IfOTE f^tbifuMy,

Sd/«<iStixesh Chandra 
Seni#r Technician Qrilll(i) 
Po©<9 J^Lvision, GDHI jLaeMow

i

/
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IK THE GEHTBMi ADtttNISTHiTIVE TRIBUMiL ABdL 

' G i l t o T B S M 'i l 'M M

BMGH ALLAHABID

'A

Swesfe Ghandra and an other* »o». e.».»» ♦Applicant

Urji®n of India and others*V....  .•••Hespondant

IMEXUKE - 2-/

•* 8 e e  ■“ » " 9 *  *̂9'

Department of Personal 0#J^.27/4(iii)/70»Esttei 
(ST),dated 2nd Sepbeniber, 1970 to aJJ. IteLstries ete»

•'* •

Subject Representation of Scheduled Castes/Tribes 
CO s eleeticfli boards and departmental 
coHmdties-RecoiMendation No414 and 36 of 
the Fourth Report Sf the Committee on 
Welfare of Scheduled Castes and Scheduled Tribes-*

The tmdersiogned is directed to say that the 

Parliamentary Committed on the Welfare of Schedried 

Castes and Scheduled Tribes has in its Pwirth Report 

made the fol].owing recommendations :»

Recomm^dation

Selection Boards or Recruiitment 

&ithorities should iniadeamtng them at least

^ e  Scheduled Caste/Tribe u©mber*'*'

Recommendation No*3^ '

v*'.‘.»Ve5'.The Committee feel that with a 

a view to make these J3epartmental Committees 

(promotioin selection e'te, 3 nore representatives

a Schedtiled Caste/Tribe Officer should also be 

included in each of these Committees set up 

by various Ministries/Departments/Offices S'*

vM
contd*'*:. *2/»
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7̂

The above recommendaiSjons of the CoBBnittee 

have been Gonsii.ered.' Departmental Promotion 

GomnittesB, selection boards or recruiting 

uauthorities, are general]^ constituted with the 

departiaental officers ©f approplrate status and
V

backgrouad, keeping in view of the nattare of the 

postj^posts for which recroitment/promotion 

is to be mafie* It may not, therefore, be always 

possible to include Scheduled Castes/Scheduled 

Tribes Officers in them. However, the Mimstries/ 

Bepartment s are requested "to keep the recomi]®ndation of the 

C ommittee reproduced above in view as f ar as 

possible while nominatijEig Officers on the 

Departmental Promotion Gomndttees, selection boards 

etciil for recruitment/promotion t© post/services 

tuider them*'

-i; 2
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IM THE CENTML ADMOttSTMTI¥E TKEBUMMi ADDLoBEMCH ALIMABAD 

CiBGUIT BENCH AT MCKKGW '" ■ ' - - - ' -  ■ -

Suresh Chandra and an . ,v#i® »'• .

Vsiî  .

Union of Iniia and ©therssl®*®***,.,*i,.»'»i»̂ iE6spondeat

- 2.1^

_ DBSAl 0»E,MQ«36olVV8O-^st1j^(SCT) dated 28i1i^2

Subject" :- Sup©^ssi«n of SG^T eanaddates ia 
pr©ni0ti©i^ubmissi©n/rep0rtirag ®f 
cases to Mnister and otlier authorities'̂  
recommendaticn ©f the Coomssii^r ofor 
SC/ST ia the 25th irinualL Rep*rt for year 1977»?8

Ike undersi||ied is directed t© refer to the above 

Bentioaei subject and to say that the ©•minissioner for 

SG/IlT has made the following recommendation in his 

25th Annoal Report for the year 1977#fS j*

”Ia prdiBotion on the basis of selection, the 

'̂ Schedxiled Gaste/Scheduled Tribe candidates

in some eases against the unreserved vacancies 

may not be inclMed ia the select 1st on the 

basis of low categorisation assigned to them 

. the It is strongly felt that in posts

filled by" promotion an the basis of seleetLon

even against the unreserved vacancies al.1 

eases of supersessim of SC & S3? employees

should be submitted to the'MjaEster/tlLaister 

of itate/Depaty Maister concerned for their 

prior approval® ’'

Contd«l9*i’S/-
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In tliis Gonneetion, atteBtion is invited te f  

Ifepartment of Personnel and AiSi*! d«M,N*^6012/3/75to 

Estt(SGT) dated 6*^l0576(Coiy enclosed) ia which 

Ministefes and itejartnents were asked to submt 

the oases of supersession of S(3/ST #ffioBrs in

promotion against reserved vacancies to the 

Minister/ MLnister of State/ Deputy Minister 

concerned as the case niay be®* The G*vt.? have

decided to accept the above nscoimnendation of the 

6@inniissioner. It has been d eeided accordjjagly

that in ^sts filled by promotion, supersession

SG/ST c^didates even against \anreserred

vacancies should be reported to the Minister/

MiMster of State/Depaty Minister as the case 

Jaay be , in accord^ce with lfo.36 0 12/ 3/

75/Estt(SGT) %ted

Mmstry of .Finance etcv; are requested to 

bring the contents k  this GiMi? to the notice 

of all attached and sub2>rdihate offices*

t 2 -S 5«*
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■Vv-wvî. r

)̂?M->i #i<Pii £vx ■ gragi^ 'w ^ «
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____ ______________________t^M flij:-

X- A/* P~ ^

^  <̂I?TT ST^fT (ff*TR) I
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it? 5t#?i 1 ? !? d ''^  I f « % '^  55T5ra^im

fsqi %  aKH!! t\ ' Q )

f  ‘ * *̂ ' ^  I

^  (>T5II?)...................... W f .......................  Ts\
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BEFCRE 'THE CEtEERAt ADMINISTRATIVE TKIBONAL AT ALlA f̂tBAD, 

CIRCUIT BEIJGH AT IZJCKKOW,

COUNTER AFFIDAVIT ON BEHALF OF

RESPONDENTS N0« 2.3 a»# S«
\

Ir ret

REGISTRATION CASE NO. 129 OF 198^(lO

V

•'f r fv

Stiresh ChaiiSra ani a>̂ iiotî er«

Versus

Uxiioii of Isdi« and others*

, .• .Petiitioiaers.

, *. *Respot54ents*

i eu ‘H'itiC K  'P -

;oBiI# V.P#Balc#bi,aged about 53 years# CoBtroller of 

Aarai*istr«tioii of CeBtral Drag Research Institute, luclcnow 

golemiily state on oath as uwler**

--

::

' ' H a  : '

1, That the ieponent is Contro Her of Atoiulstration 

tra th^e*tral Drug Research Institute, luckBow aaS is 

acquaiitted with the facts of the case# He is authorised 

to give this counter affidavit or behaflf of opposite 

parties Nos# 2#3 and 5«

2. That the depo»e»t is advised to state certaiB^ 

material facts hefore giviag parawise reply to the/

/
3. That/a joimt petitiow by the t%?o petit

/ /
»ot maiiit9i.mable as neither there is jwfal



** 

#r -2-
between the two pel^lti oners ®or there any coro»on 

quest!cm t4be deeMed* Both the petitioners are claimiag 

their own rights on different facts• The ccaaamcai petition 

hai^esulte# is eiQbarrashment in pXeadi|%s, The petition

as such is liable tobe rejected*

4* That the Council of Scientific and Indmstr^aX 

Research is a Society registered tinder the Societitss 

Refistration Act« i860 v?hich has scientific research as 

one of its main obj ectives* One of the Institmte ru« by 

the Society is the Central Drug Research Institute at 

Lac)£noii9* The Council of Scientific and IMustrial Research 

is the c^loyer and its governing body has the power to 

make its oi»n Byê la\?s or Regulations*

5* That under the erstvhile Bye-Law 71 (b) for the 

purposes of promotion tohigher seale# and assessment 

of work of those who were «iployed in ScientifLc and 

Technical Staff was made every five years* But now the 

Governing body of the Council of Scientific and Industrial 

Research has framed a new assessment scheme whict^^e 

into force from 1.̂ 1^1981 (A true copy of the said sch^e 

as contained in the Circular dated 24*11*1982 is annê ced _ 

as AKIKEXURB NO* A-1 *

6* That unddr the aforesaid new assessment scheme

V f

evaluation of the work of scientific an#|tecbBical staff 

in group-II has inter alia to be maae by Core Assessment
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Cc»iaiiitt«e OH fcjur differ«B% oeeasioHS the £«&nislK̂ »t

 ̂ %
coisG«r»e4 h»« f«at̂  la 7 yearsv 8 y«ai^»» wrtr'9 year# of 

seicvice aisd after ttee r«Eoain±0f  for orae year at the tc^
T t

Of ttie scale* ect to prescribed raaximiam pniee^^ge 

ceiling# i« e# quota Sepetvaing i^oa recoiBineMatims Of 

theGoSe Assessment Committee as it is not obligatory 

to promote the Assessee upto maxinnam approirei perceiit^ge.

7* That in order that a person may be eligible for 

coBsideration for assessment to a higher grade where 

relative merit raiding is the criterio© vide # instructioii
\Ĵ

'sJV

contained i|j^irctilar Letter No* 17 ( 65)/85«i»PS of 11«2.85, 

vide as AHKEXtmE A»2« the merit of the persons vis^a^vis 

others in the groî j will be talcen into consideration and 

the more merit^rioHS person alone would be recommended for 

assessment prcsitotion*

,c8* That since the assessment promotion in the new 

policy is not vacancy based and length of service is 

taken on the bas is of anniversary date of appointment 

in a grade no post can be reserv«^-for Scheduled Castes/

^  Scheduled Tribes cai^idates. It is the inter-se-merit

^  amongst the eligible candidates which enables them to

aprcmotdbon in the higher gra^e*

9* That the allegations of discrimination or harass­

ment of scheduled Castes and Scheduled Tribes etti>loyees.

. 73-

V-:
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is wholly li^sorreet anS

10 • Tfeat the petit±oa«r N©i i (suresh Ghaiaira) -vfas 

prom@ted after assessment ©f his iwork fr©ra thepost of 

Senior TeehBiciaii i» the gradle of 8s* 3 80-640 )tp re-revis^d) /  

Rs. 1350-2000 (revise# to the grade III (I) of Rs, 425^700 

(pre-revisea/b* 1400-2300 (revised) with effect from 1.2.1981 

uiader fiaster track of promotioR rmles. He was due for the 

next assessmeat for promotion with effect from 1.2.1986# 

but as he had left C.D*R*1. oa 9,8*1984 on his own volition 

in his owH iaterest to Join the Graiain Bank at Baraba^^i 

as Manager/staff Officer and he did not pay leave salary 

and pens ion contribution, he could not be assessed* In 

Sept«nber^ 1986 he regularised his absence from G.D.R .I, 

for the period 9*3*34 to 14.8,86 by paying leave salary 

^ and pension contributions for this period and he was then

considered for assessiaent for the financial year 198^87 

for the first time. The assessment cotnmittee didnot find
._v

himto be relatively meritorious enough to be recommended for̂  

promotion, hence he could nat be promoted. Similarly the

IP ^  ®econd chance ( 1987-i-38) for assessment promotion was given

0/ petitioner No* 1 but he was again not found relatively

N ^ ;'; meritorious enough to be promoted under the scheme. He

would now be eligible for a third assessm§nt chance when it 

bfKSOmes due according to the SGheme,

II, That similarly in the case of petitioner Ho, 2 he

I



%

V ,

.5 .  ^

was al#€^iTea chances dm  to him for assesssieat liat he 

also couM »ot qualify himself upto the regaire^i standard 

or relative merit raakiag aai therefore* fe«4s also awaiting 

coBsiteratioB for assessment promotion wheaever he qualifies 

for the s^e«

1 2 , That it i* absolutely incorrect to say fctaat the 

petitioners have 0ot qualified because the Ccmmittee had 

caste feelings.The members of the Committee have evaluated 

the iater-se-relative-merit raakisig of the variou# candida­

tes on an objective basis* The Committee iadluded experts 

from outside Uaiversities/Organisations and they had taken 

only merit of the candidates i^to consideratt^ and no 

other extraneous factor influenced their decision becamae 

it was not the decision of any individual but of the whole 

committee*

^  13. ^hat under the present scheme reservation in favour

of Scheduled Castes and Scheduled tribes candidates has been
a

made a^the entry level posts and other lateral entry level 

^ p ^ts  vhere induetion is made thio ugh open market* Pr^otioni

on assessment are done on the basis of adjudged merit as per 

/ the scheme by t^grading the posts personal to th«n held by

' \ / > '
. individuals in case they are prcanoted to the higher grade*

/O / *A t
There is thus no ground tdsuggest that the harassment was

being caused to scheduled tribes waployees* It is sialanitted 

that the promotions are not vacancy based aM  therefore, 

there is no question of maintaining any roster prescribing



A
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r

fr

reservatloBS, mnllke (lases where posts are reserved at 

various points in the roster of the vacsuacy based promotions. 

However, the assessment of schedule castfes and scheduled 

tribes candidates is made with some relaxed standard 

of suitability which the Gommlttee always k e ^s  in view 

at the ti*e of interview to safeguard their service interests?

14, That the petition is wholly niisGonceived and 

is liable to be dismissed with costs.

15, That the d^oaent is now giving parawise coittments 

to the petition.

16, That paras 1 to 5 of the petition dbnot require 

any reply.

1^. That para 6.1 is not (j^sput^.

13, T:hat para 6,2 is not admitted as stated. The first 

seven lines are in the nature of introduGtory remarks. The 

last line not admitted as stated. Technical staff of the 

rank of JTA and above wvs covered under t^e erst while 

scheme under Bye-law 71 (b) aaid the technical staff of 

extended category became eligible under the new sch^e
\
%

^  w .e .f. 1.2,1981 and the dase of the plaintiff was taken

UP as per Annexure A-1 to this counter affidayit.

19, That para 6*3.not admitted as stated. It refers 

to inilroduction for seleition by D.P.C. in the ISentral
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Governraent Offices, CSIR has its own Isstr^actioris os

the siitoject called (MiAS) i.e . New Recirmitffleat and Assessmeiit

Ssliome for Scientific and Technical Staff.

20* Paras 6,4 to 6.10 a© not require a»y r ^ ly  as 

these facts have aiready been answered e a r li^ .

21. Paras 6111 to 6.14  are not admitted as stated.

22. Para 6.15 is de»ied as stated. It is incorr^t 

to say that the selectibn costsnlttee had acted arbitrarily 

or contrary to the rules.

23. ffara 6.16 is incorrect. There is no question of 

any personal grt^ge being -j^rboured agaimst the petitioner.

24. Paras 6.17 to 6.20 are not admitted as stated.

s ’

A

n

25. Paras 6.21 to 6.28 relates t© matter of records 

and do not require anyreply.

26. Paras 6.29 to 6,49 are not admitted as stated. 

Facts relating to these pairagraphs have already been

stated.

27. Paras 6.50 to 6.52 are not admitted. The recormnen- 

dations of a Gonraittee Eai|iot override the rules. The

committee has not failed to follow ai^ law which was

applicablein the circumstances of the case. The petitioners



have not laentiionei vvimt law which the Stspreme Ciomrt had 

laid down has not beeaap^lied i»  the pres^it cafe*

-8-

23^ Paras 7# 8 and  ̂9 are not a^&aitted and the petitioaer 

is not entitled to the reliefs claimed him. The grounds 

laeaitiozied therein are also »ot te»al>le in ^aw,

2t# 3*ha^reg*rdia§ para 10  it is siifesiitted that the 

petitiontlr^f^e not entitled to any interim order.

30. Paras 11 ,12 ,and 13 do not require any reply.

31* That the Central Dr^# Research Institute is an

Institute for carrying on research of a very high order

and for that reason all scientific and technical personnel

have to conform to very high standard of raerit and if it

is not maintained^ then the qtaality of resear^ will Klso

smffer. P erforman^i; therefore# has to )>e judged at every

•A
level having regards ̂ tc the special type of work that is done. 

The Council of Scientific and industFial Research has i^w 

proMded prcsiiDtlon ori assess®iient matter which has no 

relation t<^ny vaca»ey in the higher grade to be filled 

It  is theperformance and merit of a person which can efrn 

him a better or a higher scale of paŷ  <or grade. Hence thi|re 

is no question of making any reservation of seats on the 

basis of caste as claimed by the petitioners. Only at the 

entry point/lateral entry level grades where induction is
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permissible ttaroiagh open Market# specific reservation has

beem made for schedules castes aad scheduled tribes
v\

O
caadidates* But ©i^ they join the Institute they hav# to 

vork aad prove their worth for assessment promotion is 

terms of NRA3 and come to a minisRim staMard of relative 

merit applicable in each case in ordei/to be giveia a higher 

grade. This policy has resulted in maintaiMng a very high 

standard of efficiency amongst the scientific and technical 

workers and that is ^hy the high standard of research is 

being maintained in the Ii^titute* Itis submitted that no 

exertion ean be made under this form of promotional policy 

being maintained. It  does not suffer from any legal infirmi­

ty and ttnin̂ ipitly suited for Institute engaged in very high 

type of technological intellectual, or scientific pursuit*

32. That the petition is wholly miscon<£eived« The 

petitioners will get the next higher scale whenever they 

are found to be meritorious enough after an assessment 

is made by a committee regarding their work*

- 9-

33. That the deponent is advised to state that the 

\ . , petition isfliable to be dismissed with costs#

lucknow/Bated.

J anuary^J # 1989*

I , the d^onent above named do hereby verify that

'-I

the contents of garas I; ^ ,6  F k f.7 — -

of this counter anEfidaviljtre true t o ^  own knowledge, 

contents of paras ^  believed byme
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to be true ora the basis of reeojrdjj* while the cQntents of

iy-.
 ̂  ̂  ̂ are believed‘fc^e td^

tjrae ora the basis of lef al advice * Ife part o f t  his af f M ay it

is false aad iiotraiiig iaaterail has bean GORoeffied S<|help me 

God.

i

I idesti fŷ  thedeporaeiat above sained vho has

sifiaed this affidavit beforerne 0 /^  ^

ĵ!Â-Trv-\,AiÂ  - [CvWWn --VJ VVv-g, ,

Solemnly affirmed before me on

. o\) {'9 V P

at.. . . .  ̂ h^^oneat who ia i^ntified  by

Sri JffJjUjiP *

Advocate.

Sri ̂  High Court#

Luckhov Beach, lAi€knp««.

I  have satisfied myself by examining 

the deponent that he has uiaderstood the

COB tents of paras thisjaffidavit which have
o.

been read over and exp lained

S*f=^-



BEFORE THE GBSTSAL ADMINISTRATIVE TRIBUNAL AT ALIflABADi 

CIRCUIT BENCH AT UUGKNQW.

COUNTER AFFIDAVIT ON BEHALF OP 

RESPONDENTS NO. 2,3# an# 5.

In ret

REGISTRATXOr CASE NO. 129 OF 1988(1)

--A-

■>

\
'■

■x _ / V
\

Suresh Ghaadra and another.

Veri^s

Uaion of India aad others.

ANNEXURE  ̂NOw. . . . -A-1.

. . . , Pettitioners.

%spoB#ei3ts.

(A Photostat copy of the scheme as coatiliied

csi 
i«^i
cs'r^

in theCircular dated 24.11.1982 is anis xed
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COUNCIL OF SCIENTIFIC AND IN0U5TRIflt RESEARCH
'py' /

f r o m ,

RafiMarg, ’
NEW DELHI-.1.1DQQ1 

DA]EI) ;„ :24th l\la\/,,Q2

COUNCir?i?”̂ ri?””“'''®TRATION),

TO MDU5TRIAL RESEARCH.

Sciantific and Technicaflta^f

I am to invitft n

N . . 1 7 ( 6 5 ) / e ,- E . I I ,  dated. 2 / 1 , / , " e T “ / “

bTouchure ,n the New Recruitment ’d /  therewith the

respect of scientific end t H in

National L a t o r a t o r i e s / l n a U t u t ?  d ? ' '  "
recommendations .f the Dire t ' tli4t on the

-  Suh-Committee head!: ^  fn ,une,,.a.

Hydarahad, was constituted .

, the procedure for imrii fnake an assessmeirL

V a n u r i  Committee r e c o m m e n d : - : ! : " ; !  ^r^

Body Bf the csiR for r e c r u i t m e n t  by the G o v e r n i n g

and t e c h n i c a l  s t a f f  and to a s s e s s m e n t  .;̂f S c i e n t i f i c

: im p lem en tation /rn o d if icat ion 3 " ' i7aV ° ' 'T r^ "  "teps for.further d;:

the S u b - C o m m i t t e e  was p l a c e d ' h ' I  " submitted by

— '^^eting

"̂ r. 

i; : 
"j'- 
\ ■ i

t

CSIR at its  meeting held ,n  2 / 1 0 /  L

Governing B«ly  Sre .gs 'under  •- "  by the
■'■*>* y ■ ■’> * 'V ..\ ■

■GR OLIP--T ...J ’ '” ■ * ' •'

i )

i i )

a 3 S S l “ : n ^ ? ? ° ; f °  - G r a d e - I ( ^  »s an ^  ^  ,

employees i„  g r a d e - n J r  t h ^ ° "  fo r V 's - ^  ?>*(

2nd, 3rd and"final alsessm^ +'' seiyice for 1st.

after remaining for one y e e r a f ? K ® " ?Sca le .  , ' . year at the top of the
:. ' I.

four at„present with^^thl steps instead
33-1/3 and Peroanta .as  rearranged t„ T5, 5 0 ,

____ __/2

• I 'f ■’



The rcsviaed table (Tafc|le~I) incofpoyating th a a;a\/e 

es for this Group ia enclosed.  ..

iGRQUP-Il.

Inclusiqn of Grade j f  Rs.55Q-900 as Grada-II ■. 5) , 

Promotion to this  grade from grade-II(4) wi.M be
limited to 7^^ n-p

i)

i i )

H )

w **■ * ' y •” " ̂  w JL j» \
limited to 25% of the e l ig ib le  persons.

T h e  percentage of promotions from Grade,-il (I') 
to Grade-II(3 )  revised upwards to 50 froin the 

existing  33- 1 /3 .  The revised maximum percentage 

w il l  thus be 75 ,  50 ,  33-1 /3- and .25, thus proy/idina 

5 steps in Grade-IL ladder instead; of thtj present" 
four .  f ,

he assessment throughout this  group w il l  be done 

at the end of the 7-0-9 years and after rqmainin- 
for one year at the top of the '^cale.

Grade- II(2 )  iscale of Rs.330-56Q » w ill  be replace '  
the scale of Rs,3BQ-56Q, '

The revised Table (Table-II) incorporating the aboyn

changes for this Group is enclosed.

.GROUP-.n i .

i )  Inclusion  of additional  Grade of Rs.l 1Q Q - "  gOQ tn ‘ .
called  G r a d e - Il l (5) for assessment promotion j f

persons from Grade 111(4), ;  the maximum pcircentag - 

allowed for promotion being limited tf? 2ti of th^
, e l ig ib le  candidates ,  ' • '

i i )  Lateral entry w il l  also be at Grades-^III (2) , I I I  (3  V

and I I I { 4 ) .  The minimum q u a l i f ic a t io n  requixaments 

for lateral  entry to d ifferent  grades in this  Grou 
areas under

1 1 1 (1 )

1 1 1 (2 )

Rs. 42 5-700

Rs. 550-900

B.Sc or D ip ,  in Engg,/Technc.'logy 

i f  3 years* duration or equivalent

PiPf in Engg/Technology 

of 3 years '  duration tr equii/alen- 
plus 3-5 yeara '  relevant expsrienr 

. M ,Sc /3> E , /B ^T ech  or equiv^^lent-

n i(3 ) ■ B . b L z s i :  D ip .  in Engg./Techn'ilogv

of 3 y e a r s > duration or eiiuiyalci'-. 

plus 5-8 years! relevant Bxpjr5t 

or M .Sc . /B .E . /T B .T ech  .or  equi/a.'.,?' 
with 2-4 year^ft relevanit exp iri-

Rs,700-.1300 BwSctbr D i p . i n  Engg./Technolrjgy 
if  .’3 years? duration or equi'/?' 

plus 8t1Q years relevant expnrie '  

or M.»Sc• /B. E »/B . T e c h . or equiyala . 

'«fith 4-6 years relevant expe;-ien :

i i i j  The number ofcchances for  assessment have b.ei>n *
 ̂  ̂4. ̂  ̂  -J  ̂̂  11__ __ , -

/ 3

111(4)

?;r-' ■
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UP-IV.

i)

11

ii)

i)

I

.:. ( 3 ).
4| i  ̂ '

• T h e  first three chances of assessment will be given 
at the end of 5-6-7 years for promotion from Grade- 
Ill(1) to III(2), from Grade III(3) to 111(4) as well 
as from Grade-111(4) to 111(5) as now added. In the 
case of assessment for promotion from Grade~IIl(2) to
III (3), it will be done at the end of 6-7-^Q years.
The f i n d  assessment will be done after a person 
remains for one year at the top of the s.cale/ Jtas at 
present.

iv) The persons possessing M,5c,/B.E. nr equivalent
q,ualifications, if appointed in this group, will not 

eligible for consideration for assessment to posts 
in group-IV which are meant for scientific staff, 
HowevLjr, persona with the above qualifications or 
equivalent who -have remained for one year at the tnp 
of the scale of Rs,1 1 00-1 600 will be considered for on>j 
time assessment promotion to Rs,1 500-2000 grade. In 
the event of such a promotion they will carry their 
post alongwith them and on their vacating the higher 
post it will revert to the original grade of R;i*11(jO-
1 ffBB in Group-III,

The revised Table (Table-Ill) incorporating th^ above 

ificQtions ,is enclosed.

V i

i

,, J 
i

V ' !

i

■J p

The assessment of Scientists from Grode-IV(2) to IVO)  
.will be at the end of 6"7*"0 years and or Qfte.” remain­
ing for one year at the top of the scale, promotiona 
being limited to a maximum of 75% of the eligible 
ccindidntes in an assessment year. The number of yeors 
of service needed for assessment from GradG-I7(1) t'l
IV (2) will be 5--6~7 years and after remaining for one 
year at the top nf the grade, the promotions being 
allowed upto 100%,

In regard to l^rade-IV (3) to IV(4), the maximum percent" 
age allowed for promotion has been raised upto 50 of the 

-'fligible persons in each Laboratory/Institute in an ' 
assessment year instead of 33-1/3 as at present.

Inclusion of the Scientist-P. scale of Rs,2QO0'-25OO/also 
as the fifth grade in Group-IV for promotion through 
assessment of Scientists in Grade-IV(4) who have rĵ -ut 
in at least 4 years pf service in that grade, the\V‘ 
maximum allowable percentage, for promotion being 
33-1/3 rf the eligible E-II candidates in eai::h >> 
Laboratory, The appqintment orders of personii founc 
for promotion to this grade will, however, b;j issuud. 
by CSIR Headquarters, the DGSIR being the appointing 
authority.

The revised Table (Table-lV) ' incorporating- the modif icatic r,; 

roved by the Governing Body is enclosed. ' •

/4



A

nqinoctinq.and Architectural Staff ;

ir) Inclusion of nn additional Grade of Rs, 11 QCl-l 600; ,̂lit
designation of Exacutive f'r;gincj,er/ExBcutive Arch ite: ̂  for 

,t assessment promotion of ptirsons from the grade if I'sstt.
Exucutiva Engincor/Aastt.ExDcutivQ Architect, at bhu und o 
5^6-7 years and after remaining for one year at ;;he top o' 
the grade; the maximum purcuntage allowed for ■p::omr tion 

being limited to 25,

li) The lateral entry will be in the first fou.c gradtis. The 
minimum qualification requirements,, for latijral entry t nx 
these grades are given hereunder ;~

Rs,425-700

Rs,55'0-9D0

Rs.650-1 200

3 ^eara diploma in Engg./Architecture',pi' 
equivalent. ' ' ' ^

Diploma or equivalent with 3-5 years relevr. it 
experience or B.E,/B,Tech.

Diploma or equivalent with 5-8 years jfeleva it 
experience or B.E./B,Tech.with 2-4 years 
relevant experience.

V ;r-t-'

Rs,700-1 300 - Diploma or equivalent with 8»10 years relev int 
experience or B.E./B.Tech with 4-6 years 
relevant experience,

.
iii) S'^ce the group is declared as ’technical’ the faijt

track promotion for persons possessing B.E.,B.E.(Arci i- 
, r tecture) or eqqivalent aualifjLcations will be liniti d to 
the grade of Ra, 1 1 00-1 6 0 0 Positions in the grade nf 
Rs,1 500-2000 and abovu for this staff .nre cadre-ha.jed 3nd 
are not intended for ;vjnus.Rm:3nt promotion» iVppoinrme; ts 
to these" cadre-grades W. .11 be 'made only by” direct

* r'ecruitment on the basis of clear vacancies, Persons 
possessing B . E ./3, E. (Architecture) qualifications in i:he 
grade-of fe.l 1 00-1 600'will, however, be considered fo;;' one 
time assessment promotion to fe.i'5Q0-2Q00 grade it' 
they have remained for one year at the top of the gr£ Je, 
in the event of such a promotion they w illcarry ihedi: 
present post alongwith them and o n ' their vacrating th;.; 
h M h e r  post ."it will, revert to their original .g r a c e '
Rs.̂ 11 00-1 600. 4a.

The revised Table (Table-V (A) ) incorporatint th<2 abHv-'s'v. 

lidifications is enclosed, ^

In viuw of the assessment ond promotional opportunitiiiS 

[ovided jfor Engineering and Architectural staff as stated abore, 

le . grades of Rs, 700-1300 and Rs,1 1 00-1 600 will be deleted fr::im I he 

Idre posts . The higher cadre posts viz ,Rs, 1 500-2000 ,Rii, 1 BOO-;?25' and 

l20DQ-2§00 will be r e t a i n e d  as such without any modificati^ms in 

le qualifications for these entry level posts,

"The revised Table (Table-V (B ) ) incorporating the al)OV.; 

iifications is enclosed,

/5



' b|jfeigll*;|!;ro rLilating to lunthur .good_Sj,_ f.9.otwonrj., .PJiJPiiiil

L ^ J E , h .5X‘' .̂phXc..AiLt„  ̂ ■

j lionsidLring th''.t no d^gruu or diploma courscs ar^ avail- 

nble in tha country in the o b’ve arena and that for ciuative/in'* 

novative work in these ore'is, ^rncticol experioncB and craftsmanship 

are much more desirable "'.nd nEcuss'::ry than more pgs^ejssian of 

educational qualifications, it has bean decidad that 8><empti.on 

for relaxation of qualifications may be obtainecj 'the DGSIR

at the time of the advertisement of such posts = itsfslf♦
. ' r '

. -It has also been decided that MiA, degree in statistics/ 

Mathemat-lLcsiKCompuier Sciences should be considered eqpivalent to 

M,Sc,degree -in 5tatistics/N)athematics/Computer Sciences ruspecl- 

iyely. It has also been decided that M.A,Degree in subjects li''o 

Economic:s, Geography may be regarded as equivalent to M^Sc.degrcij,. 

the main-; criterion being the relevance of thca subject to the 

ares of ivjork of the C5 IR/Laboratory though the Siabjpct may not be

a, Physid'nl/Biological Science in itself,
' ■ ’ i.. ■ ^

Jjhc Scientific and Technical staff have earlier been
■ - i'-- ’

,a4.1owed t,o exercise options for the old scheme in tof.o»Consequ^nx-* 

ly the schemes will run parallel in the Labpratries/lnstiti-^tes

whereas^in the old scheme, supernumerary posts in the higher crade 

had to be created for promotion of scientific arid tephnicni staff, 

from low:er grade to the highe.? grade, in the neyj scheme the p:.rsons 

so promated carry their posts alongwith them requiring no crertion 

of supernumerary posts. As this creation of supernumerary posts 

operating in thu old scheme'-yjould; cremate difficulties, it has 

been decided ‘that in the old schema 'also a person-promoted to 

higher-)3osts will ca^rry his/her post olongwith him/her»

Jifije  r e l e v a n t  p a ras  in  the broUchure  as c i r c M la t e d  
w i th  th 'ls  o f f i c e  l e t t e r  No, 1 7 (6 5 ) / f l1 -E- I I  dated 2/11/1 9B1 

. w i l l  stland m od i f ied  to  the  e x te n t  as mentioned abovt;» ,

 ̂ ( 5;)-'

,:’The above modifications will come into effect

V -

»aaâSig,>»BgtC7;
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3)

2)

4)

5)

6 )

7)

8 )

luvcl is 
^evals  (Grades

o n l y .Ifsscssment

( 2 )
at GradL’- I (1 )  only ,  

I (2)  to I (5)  ) is  by
Appointmont to  c: |;hor
promotion throuc: -| Inte.i-nal ^

-tended tf La c l ..s

Ail prospnt incumbents who were in service as on 1 1 qqi
ont; of the above orades PvrTnH-;no +k P i»^..19ai, m
who have DII+ i-n excluding the grade of Rs«38C;-56Q and

s - - £ r : ‘ s  s : H “ “
aj,t.a“ i g h " f l e v ^ ! ’ ability

>!?•

to 2.4 as 2, 2.J5 to

Co:..umn-5 ,

I jess than 1,5 should  be t r e a t e d  as 1 , 1 , 5  
3|,'4 as 3 and so on at all  gradea/lovL-l's,

TiO compute thu total number of years requiied in 
tihe following service will be taken into account .-

- 1? I p u i a ? ^ r i ^ 1 o i ! 5 ^ " ° *  tha numS^r^^f^Jears

;i^

5;
I''' L

i:
I
■%

,1 6

t o \ h r e x t “n?*’-t‘'®''‘' Mtra-ord'inary Itaveto  the e x te n t  a t  counts  f o r  in c rem ents  and the  pe r iod-
spent on deputation during tho currcncy of the appoinimcnt. 

0§ Assessment Promotion to tho next higher grade, tho
. . ^-M.M.xuuuu in  e x c e p t i o n a l l y  m e r i t o r i o u s  c-ses

may recommend g ra n t  o f  advance inc rem ents  over  and ^bove 
thie normal fx x a tx o n .  S a n c t io n  o f  advaffg|3>iqcrem:3nt •i 
beyond th r e e  w x l l  have to  be r e f e r r e d  to--4 stR*.

’ ' ~s\h:

.! . 
\V-

\V



■ .j
( 2 )

■N O T E  ^ 'ty \

?  Appointment to oth.r
V  p r o m t i o n  through I n t e r n a l  A a . u L m u r t

•s|aff for thL-^first^time!^''"^ extunded to this clr 3s of

.3)--. t | c fol lowing o v e r l a p p i n g  grades, nam ely;,  ̂ '

i|- fe. 2 6 Q - 6 - 2 9 D - E B ^ 6 - 3 2 6 ~ n - 3 6 6 - E B - a - 3 9 Q . 1 Q - 4 0 0  '

;ii;5 Rs. 26D-8-.3Q0-EB~a-34Q-1Q~3a0-.EB-1Q-430? and ^

iiij Rs. 330-1 Q-3B0^EB-1 2-5DQ-E3-1 5-560

above would b o ^ o n s i d e . o S l l o  ‘w ih
ment p u r p o s e  to Grade-II (3) . i^raae ld[2) far a s s e s s -  r

l | f 6 5 ) / X E ! ^ r d o t e d ‘̂?5/6/?579^^^ with, CSIR letter No.

to a , L a b o r a t o r y / I n s t i t u t e  will'hauis +n h a p p r o p r i a t e
n^d E x e e u t i v e  C o m m i t t e e .  to be a p p r o v e d  by the .concear.

5)

6)

7)

Ch

4)

■-rf p'

B)

t i B s I : : d " ? L ' p : o m o « o n  ■ ? S ^ ^ " ^ ' ^  co.ld bo ' "
ron[ch tho ItvQl of Ri.5S0-90D pjovided^th ' *^111 thqy
s m  number of VB.'rs of ' !? •'“''e fut in th..- roqui-

s w i l ;  oxp.rionos and ability to°pcrfor.,"di?i°r o5 l L ' ’w o h : f “ '

l L r ? ; i ^ r U 5 " s b L ? r b r I S ^ : ; L r o “ r 1  C0l « n . 6 , frocuons-^/
3.4 os 3 and so on at oil ioJ^L/graj^.'' '•'=

t * o ^ h " * r o U " r g r L r S n l l ; \ " "° ™  -  appoint„.nt

• itlpuiltedin'i'i9l^ijind° *'^“®^ the numbor of ye .ra

lo = vo^to tho- " ■

d.put,tion during ^ h o ^ o S ^ r b n c J ^ r t h o ' a p ^ S ^ ? ' ^ ? ^ ' V: .

o::
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W.. ■•,
( 2 )

’ v ' i ' :

1

----- ------------------

n i . { 3 )  Rs. 650-30- 
: '^74Q-35-.81Q.
V :EB-35-aao~

" ■;Md-io o d-eb-
_̂y40-12DQ.

-i ■

111(4) Tcs, 700-40^

..90Q-EB-4n. 
i l 00-50-

I I I | 5 )  Rs.1100- 
50-1600

y-'-

T c  h

Of f i c e r  (A ) / 
L ibr ary  
O ff ic e r ( A  ) / 
Documenta­
t ion
O f f ic e r  (A) 
e t c .

T ochnical
Of ficer
( 3 ) /
L i b r a r y
O f f i c e r
(B )/
Documen- 
t n t i  o n 
Of f iccir 
(B) c tc .

T echnical
O f f i c e r
(C )/
L i b r a r y

O ff ic e r
( C ) /
Documenta­
t ion  
O ff ic e r  
( C) etc »

B . S c . ( S c . ) /
a . L i b . S c . /  
D i p . i n  
Engg./T echv 
of 3 years 
duration 
nr eq u iva l -  
Lint plus 
5-8 years 
relevant  
fcixperience 
Or M.Sc./
B,E,/B . T e c h ,
or equiva­
lent  with 
2-4 years 
relevant  
experience.

5|6,7 Gnd 
after  r e -  
fnaining 
for  one 
year at 
the top 
<̂ f the 
scale.

B - S c , ( S c . ) /  
B . L i b , S c , /  
D i p , i n  
Engg./
T e c h . o f  
3 years 
dura'^tion 
or equi­
valent plus 
8-10 years 
relevant  
experience 
or M. Sc. /
B .E i/B .Te ch .  
or equiva­
lent  with
4-6 years 
relevant  
experience.

5, 6, 7 ond 
af te r  re ­
maining 
for  one 
year at 
the top 
of the 
scalBf,

C o n t d , , . . ,  .3

'iti;



lA B L E  - IV

GROUP - IV

SCIE?T?STf^n ASSESSMENT SCHEME FOR
bCIEf .T ISTb .3ELQ,\lL:Ii'Jb I D A  GROUP OF GRADES

indicated.

■JP S c a l e / o f  Pny D u s ig n - t io n  
{ Rs , )

fe.

*

-̂■1
:-ix-
‘if-

tMi _

"^'^2 ......... .
_____

Rs. TOO-^^O- 
900-EH^40- 
1100-50-
1 300. il

: ' .fe ■ .

'' -' Ha -.

Rs.11 OOi-50. 
1600, ir

S c i e n t i s t  'C '

G r "du s  j[ a g a in s t  each g rade .

Minimum 
q u a l i f  i« 
c"]tions 
f a r
d i r e c t
r e c r u i t *
munt

No, of
yea rs
of
s e r v i c e
needed
f o r
pssess-  
munt,

Maximijm % 
o f  e l i g i b l e  
p e rsaps  who 
cou id  be 
promoted from 
one grade 
to  thp next 
h ighey  
graded

S c i e n t i s t  ' B ' 1st  C la s s  
M .S c . /
1 s t  C la s s  
B . E , , or 
M .T ech . / 
ME/MB3S/ 
MwV,Sc/
M. Pharm/ 
Ph .D .  
( S c i e n c e )

5 ,6 ,7  
and a f t e r  
rem a in ing  
f o r  one 
y e a r  a t  
the  top 
o f  the 
s c a l e .

E l a g s
M .S c . /
1st  C la s s
B . E , w i t h
6 y e a r s
exper-
ienca/ME

Ng p e r c e n t ­
age l im itr-
ation,"

6,7,8 
and/or 
a f t e r  
rem a in ing  
f o r  one 
y e a r  a t  
the top of

w i th  4 y r a  the  s c a lp ,  
e x p e r ie n c e /
Ph.D .  •
( S c i e n c e )  
w i th  
2 y e a r s  
e x p e r i- '  
ence/Ph .D .
( E n g g , )- 
minimum 
y e a r s  o f  
e x p e r ie n c e  
r e l e x a b l e  
o n ly  in  
excep­
t i o n a l  
cases.

-!V

■i

75

C o n t d . ,.2



■if':-.

1

( 2 )

IV^3) :Rs.1 5QQ-
■^0 - 1  800-

00-2000.

Scicjntist 
'E-I '

: f

IV (4) " ris.iaoo- 
00 - 2000 - 

“;l25/2- 
.\^2250. :

Scientist 
'E.II '

IV (5 ) fb.'2000- 
125/2- 
2500.

Scientist 
»F '

1st Clnss M.Sc/ 
1st class 3,E, 
with 12 year® 
GxpcricncQ

OR ■
,H.Tt3ch/ME/MS/ 
M.D./Ph.D.or : ' 
■corresponding 
degrees in 
other discip-F 
lines with 
original work 
as evidenced 
by patents or 
publicationst 
Evidence of 
leadership 
with about 
10 years of 
R2.D experience.

-do~

5 ,6 S. tii 
the top 
of the 
scale.

4,5 & 6

-do-

' 509( of 
Elirib4.e 
persons in
B.ach Lab./ 
Instt.in 
ein assess- 
nient year.

:i3-1 /3 of
the tjligi-r
ble Scien­
tists E/Il 
in '^he Lab, 
in i'm
ass(*ssment
year.

Stientist-A/Scientist-A.1 who are at present in the sea e of 
pay of. Rs.650-30-740-35-81 O-EB-35-880-40-1 Q00r.EB~4Q-1 200, 
and who have a Master’s degree in Science or a Bachelor': 
degree in Engineering or equivalent would be assessed 
immediatelv for promotion to Scientist-^-B/Grade-IV (1 },

Contd.. • . . . 3

■ti



If-

JABLE- .V (a^

: j | '

I 4 (Four)

J£isign-tipn Sc.Tlo o f  
P^y(l'̂ )

iti :

Minimum quolifi-. 
cntions prcjscri- 
bt̂ d for future 
rocruitment to 
thu Group o f  
Gradas,

jir
■

^.EngihGol|,(Gr. I)/ 
r.-\rchitu£#(Gi?*. I)

"•t:nginijDja(Gr.I I)/
-Architect (Gr. II)

|s.425-70Q

fe.550-9,DO

sistant Enginc'er/ 
sistont Archituct

3 yanrs Dciiplamo in

tnginoering/Archi-
tecture or equiva­
lent.

3 years Diploma in

tngineering/Archi-^
tecture or equiva- 
lê n.t with3~5 yrs, 
relevant experie­
nce or BE/B.Tech.

^.'650-1 200 3 yonra Diploma 

in Engineering/ 
Architecture or 
■equivalent with
5-8 yrs. relevant 
i^xperience or BE/ 

j B,Tech. with 2-4
years' relevant 
experience.

No o f  years ' % o f  promo»>^^
required for tion through 
Assessment. Internal ^  

Assessment 
as prescri- . 

; ' ' \ bed for
Group-Ill ': 
Technical 

___   ̂ ' gtaff.

5> 6, 7 and 
, qfter remain­
ing for one 
year at the 

^°P of the 
grade,

7 ,8  and 

Qfter rema­
ining for 
one year at 
the top 
of.the

75

50

5»6,7 and
after re­
maining for
one year at
the top
o f t h e 
graqje.

R^.roo-1300 
tt.Exc,Ar-fhitBct '

"& ■
. ■' ' m

' M 
/P-  

yk
n

■tJtive Engpi-,/ 
■utive Arei.

3 years Diploma in
Engineering/Archi­
tecture or equiva­
lent with Brio yrs, 
relevant’ experience 
or B.E,/B,Tech with
4-6 years relevant 
experience,

33-1/3

~dp-

1

fe.1 1 00-1 600

■i ! 
■ i;

Contd......... 2



TABLE ~V(B)

' 1  in,.9. up of .cadro vacancies fpr_ Engineering 
■UnA. Aj£F?.hi.1ie,cJ: u r a 1 Staff,

Designation Scalc of 
pay (Rs.)

Minimum qualifi- 
cations prescri­
bed for future 
recruitment,

Remarks.

Cuparintending 
E n g i nDC r/Superin­
tending Architect

-do-f̂  
Non-functiinal 
s e 1 e c t i o n^rade.

'
Chief Engineer/ 
Chief Architect

Pu,1 500-2000

Rs.1 BGQ-225n

fc,2Q00-2500.

Bachelor's degree 
in Engineering/ 
Architecture or 
equivalent

-do-

l
V By Direct 

‘ recruitment.

S . K /  - 

^ . 1 2 . 6 2

k,.

■■'I'-
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1
BEFORE THE CENTTRAL ADMINISTRATIVE TRIBUNAL AT ALLAHABAD

CIRCUIT BENCH AT LaCKNOW.

cojnter affidavit  on ;behaifof
I

RESPONDENTS ; NO 2 # 3♦ ant = 5, 

lard?

RBGISTRATION HfiSE NO, 129 OP 1988 (D

Suresh Chandra and another*

Versus

Umion of India and others«

• •••Petlticsner*

O

(Photostat copy of the instructions contained inyCircuUr
O S ( L

Letter No, 17 (65)/85-PPS of 11.2.85 i#

herewith)

annexed

n

n /
I
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■ Vy-i<5. ,/<ifc.
C O U N C IL  OF S C I E N T I F I C  AND IN D U S T R IA L - I^ S E A R C H

■ ' : : ; / 'rafI- marG/-

No. 17 (65) / 85-PPS NEW bELHI-lIOOOl, the H th

Prom
The Joint Secretary (Admn.)/ 
Council of Scientific and

To

lndus$S|&l‘: ReseaiolVJA.

f .. \ C ?3

The Heads of all National
'Laboratories/Institutes’.

Sub:- Seniority of Scientists assess|i^j|o^^g|ropt^^
under the Nev? Recnaitment^and Asses^mSnt Scheme,

. Sir, ■ . . ■• .

I- am directed-to, state that reference have been

received from some of the Laboratories/Institutes seeking 
coSirmatiorwhether the order of. merit/inter-se merit 
rating, aS deterroined by the Assessment/Co^ Committee, 
on as'sessment promotion of the scientif ic/technica 
personnel under the "New Recruitment apd Assessment 
Icheme" will be.the order of their merit for placement 

, in the Establishment List for purposes of confirmation 

etc* . ■ ■ ■

It is clarified that sin ce  u n d e r  the'"New Assessment 

Promotion Scheme"/ the'promotion is based on the inter-se 
'merit rating restricted by percentage limits wherever 
1 aoDllcable, the inter-yse merit rating# as ■ determined by 
’ ^ S s " ;e S /C o r .  cS™lttoe, will form t h e s i s  of 
fixing the seniority of the Scientists 
-placement in the Establishment List for the, respective

^rade.

• Kindly acknowledge receipt.

Yours tfaithfully#
, J

( S.K.' VERMA ) 
DEPUTY SECRETARY

Copy to: A ll  Officers/Sections 
in  the Central Office.

. \

■\

i
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Before the Central Administrative Tribunaljat Allahabad,

(Circuit Bench at Lucknow )

Re .joinder Affidavit to the Odunter Affidavit 

Inre:

Registration Case No. 129 of 1988 ( 0

Suresh Chandra and another . .Petitioners

Vs.

Union of India & other

I ,  Suresh Chandra, ag 3d avout 33

years, S/o Sri Ham Samujh ,R /o  A-923/3,

reby solemnlyIndira wagar Lucknow, do he| 

affirm and state as -under

I- That t ne d eponent is  one of<^etitioners 

in  the above noted case and is  fully acQUiiiinted with

.
the facts. ,!

2’t  That the deponent has- gone througn tne

«

Counter Affidavit filed  by Sri V .P . Bakshi. The deponent 

is  replying the allegations made against him as well

as on behalf of petitioner no.^ 2 who has 

to file  rejoinder affidavit.

authorised r



2.
P\

■ 3- That as to allegationiof para '3 of the 

counter affidavit’, it is incorrect to state that joint 

petition is not maintainable because of different facts. 

The true fact is that actually Sri V.P.Baisshi has 

given false affidavit on the ground that he has denied 

personal allegations which concern to Prof. R.C. Mahajan, 

0pp. party no. 4.

V
®feat as to allegation of different facts, both

' V
the petitioners are scheduled C3-ste candidates, both 

are claiming post of Sr. Technical Assistants in the 

Scale of Rs. 1640-2900, interviews were held on same 

dates, names of petitioner find place in ’33rd & 4th 

Seniority Lists, and botn have been similarly discil- 

ffiinated two times by Assessment cominittee.

4- That in reply to para 4 of the C.A. , it 

is stated that recommendations made by VoJIuT!^ Committee

■ are against constitutional provision, which has 

safegiaarded the interest of the weaker section i .e . 

Scheduled Casie and Scheduled Tribes Sahdidates.

The governing body has been vested with power but 

such discretion has not been conferrea which is against 

economic interest of the weaker section of the people. 

The Scheduled Castes Candidates have been protected 

^lekgiiKiKix from Social injustice and exploitation.

' The makers of t he Constitution emphasised f(ur 

the rights of the vjeaker sections and thisio’'̂ hy U/Art

338 of the Constitution, a Commissioner was appointed



3.

to inv^estigate all matters relating to tiie  ̂safegu$a?ds 

provided for Sciieduled Castes Candidates in  the Gonsti- 

tution. The prejfeYitial treatment U/Art. 355 is  accorded 

to members of SC/S'I' persons only.

5. That in  reply to para 5 of the Rejoinder 

Counter Affidavit, it  is not disputed that geverning 

Body of Council of Scientific and Industrial Research 

has framed nev.' assessment scneme. But this Body took 

arbitrary action vide Annexure-6 by i'®<©4*^introducing 

new policy In  promotions and ordoiing that it  -would 

not be possible to maintain ro&ster providing reserva­

tions for Scheduled Castes Candidates and on assessment 

piTomotion these candidates w i l l  be examined by relaxea 

standard.With-out adopting a criteria of;relaxed

, ■
standard, the petitioner^have been super-aedea two 

times and the junior persons as mentioned in  Annexure^T 

have been given promotion.

6. That in reply to para 6 of tne Counter 

Affidavit, it  is  stated that Code Assessment Committee 

lor the years 1986-87 and 1987-88 ^-as not fairly and 

legally constituted keeping in mind the  ̂ interst and 

rights of the Scheduled Castes and Scneduled Tribes 

Candidates. On ever:> occassions a member of Scheauled 

Caste was not-includea in  the Assessment Committee 

and the opp. party no. 4, ‘̂ ĥo possesses caste feelings 

always participated in Interview as an Expert' and as 

such proTSeedings are vitiated . There was quota of 

757  ̂ for f^essm ent promotion. In  the last year, 

interview was' held on 8 .1 0 .8 7  in  whicn 10 candidates



4.

... ^  w

/'/-
■ '̂^v. 1 V'.. /  ■

>
faced tne interview out of which only/pos^. were 

fille d , up and 2 posts were left out. :

M
7 . That the contents of para T  of; the C .A .

are not auDiitted as stated. It  is submitted that in  

the department of Central Drug and Research Institute, 

Lucknow less qualified general candidatp  were considered

aJŝ  \
by Assessment Committee and graduates/Scheduled Castes 

>-^andidated were declared disq.ualified, wnich action 

of the Code of Assessment Committee is discriminatory 

and violative to the circular issued by Central govt, 

in  favour SC/ST candidates on the basis of roaster

^ •A'
system whiciis prevalent in  other departments.^he

body in  question has got responsibility to comply and 

obey the policy laid down i n  favour of SC/ST candidates.

8 . That the contents of para 8 of the Counter.

’ Affidavit are denied in view of the assertions made 

in  the pmce^ding, paragrapiis. Due to uirfentered power 

of the Assessment Committee, the appli^<?^t3 are

\i_being discriminated and exploited a fte r  joining C.D.R.I. 

^ 4 o  make arrangement of training fo r qualified SC/ST 

candidates. The c la ss ifica tio n  made and abolition of 

rosrster system i s  discriminatory and irra tio n a l. ,

In the case of SC/ST candidates the question 

of inter-se-m erit does not a r ise . The general laile 

i s  th is that on getting scale of Rs. 4I5-/00 the 

incumbents in C.D.R.I. become en title  fo r th eir 

promotion of 5 year assessment basis..
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I

9 . That the contents of para 9 of the counter

I
affidavit are denied. There is  clear evidence of 

discriminatary action of the Assessment committee 

before ¥hich the applicants faced interviej^ two times 

but tneir rights of promotion was denied. |

 ̂ i

lo,. That the contents of para to df the

Counter Affidavit are not admitted to be cjorrect.

It  has incorrectly been stated oy the officer that

i . . .
as tne petitioner no. I on his own v ^ ^ t ^ o n  in  nis

own interest joined Gramin Banic and did npt pay leave 

salary and pension ,^ntribution , he could'.not be 

assessed. The real fact is  that the petitioner no .I 

Was never informed about former intervie>/^ neld on 

30 .10 .1986 . i
;

That the deponent submits thatpetitioner no.I

had gone on deputation on proper peimission accorded

by the Parent Department and, tnerefore, |he had lien

on his post and nad;leagal claim for congiderbtion of his

promotion iiiie other candidates. The' details about

deposite of lien charge are given in  para 6-II of

the claim petixion. He contEnted on tije rale, of tne

Department according to the instruction^ issued

by the CSIR headq.ua.rter on 22 /5 /87  . Th| Dy. Secretarj^

has clearly held that since he was in  Ipdia he could

have been called for assessment promotion in  the year

1985-86 but despite this right of promdtion was taken

^^away arbitrarily. True photostat copy !of order dt.
j(V I

22/26-5-87 is filed as Annexure-iyto this affidavit.



6.

Ikat according to allegation of the opp. parties the 

Cc,.se of the petitioner no.I was not considerd for 

promotion on a higner post on 5 years Assessment basis, 

because he had joined Gramin Bank, which is  not correct 

as alleged. The action of the opp. parties ise discri­

minatory which has caused prejudice to the petitioners. 

It may be stated that one Dr. E..K.Tandon Scientist-B 

(now nis name is Dr. Zafar Kamal Khan ) hkd gone foreign 

abroad and as a result there was breatiff up in Service.

He took advantage being brother in law of;Dr. B.R. 

Dhavan, Director, O .D .R .I. Lucknow. The said doctibip 

was granted year extra ordinary leave,- although 

he did not pay leave salary and pension contribution 

in due time. Despite these facts on 2.6.1988 he got 

promotion on assessment basis in Scientist:-C.

While the petitioner no. I had joined parent department 

before Interview held on 30.10.86 and he was issued 

certificate lien charge vide Annexure-6.

That the allegation thatpetitioner no. 2 could 

not qualify Mmself the required standard, is denied.

The relevant standard has not been prescribed.

His case for promotion on 5 years assessment basis 

was not considered on account of caste feelings of 

opp. party no. 4 . may be slated that petitioner 

no. 2 is BSc. Physics. Chemistry,/ on tnis basis the

Jf
opp, parties 2 & 5 were bound to post in

Ghemistry Instrumentation section. The petitioner

as posted in ,Bio-Chemistry in order to harai and spoil

his service career* J?rio¥: to it tne Authorites had

posted£vin Division of Pharmocology.

6 ^
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I I .  That tile contents of para 12 of the Counter 

Affidavit are denied. The Authorities of G .D .R .I ., 

Lucknow acted against of office Memo no. 27/4 (M/70 ESH 

(SOT) dt, 2nd Septemeber, 1970 whereby all Selection 

Boards/Recruitment Authorities were directed that they 

should include among them al least one Scheduled Caste 

/Scheduled Tribe member as contained' in AnneKure-2I, 

Whenever, the Interviews were held in the matter of 

promotions of tne petitioners, the Assessment Committee 

did not have any Scheduled Caste member, hence the 

, said proceedings were vitiated. There is no satisfactory 

explanation that why the petitioner no.I was not 'called 

for interview on 50.10.86, being qualified eligible 

Scheduled Caste Candidates. ' - ,

12. That the contents of para ±3 of the Counter 

Affidavit are denied, being wrong and not based on 

cogend evidence. It is reiterated that recommenaations

______ '̂ ommittffie and the G.O. I6 .7 .S2

contained in Annexure-I6 by which relaxed Standard 

was introduced and roaster system abolished^ are 

violative of the provisions of the consiitution, the 

dffice Memos issued in respect of safeguarding the 

interest of Scheduled Caste /Scheduled Tribes
I

Candidates, and principle of natural justice.

The petitioners have bonafide case of promotion on 

reservation abasis and their suitability can not be 

considered along with general candidates.

13. That in reply to para 14 of the Counter 

Affidavit, the deponent is advisea to that

there is a prima facie, case of the petitioners,



8,

2...

as tiiey have been discriminated, and superseded by 

others without any just cause. , The opp. parties intention 

is to crusn the voice of Scheduj.ed Caste/Scheduled 

'tribes candidates in G .D .R .I ., over looking constitutional 

safe guard provided tc) them so that they might not' 

be able to maKe genuine ^demands for promotion.

/

14'. That paras 15 , 16 & 17 require no comments♦

i

15. That the contents of para 1.8 of the 

Counter Affidatit are denied and in reply there to the 

contents of para 18 of the writ petition are r^fterated 

to be cprrect. It is denied that the case of the 

petitioner no.I was considered for consideration of 

his promotion to the jjost of Senior Tecimical Asstt,”" 

iEEBii: According to the circular of the central govt, 

issued for the welfare of the Scheduled Caste and 

Scheduled Tribes

4A
candidates, &  was eligible t-o be considereii on the 

date of inter*view dated 30/10/86.

1 6. That the contents, of para 19 relate to

the instructions of the C .S .I .R  but the recommendation 

of the VdlLu^t^i^ Committee are not based on the 

provisions of the constitution and are ^uite against 

the interest of the weaker sections.

H ^ n e e d  no reply.

17. That para 20 of the Counter Affidavit
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1 8 . That paras 21 and 24 of the Counter 

Affidavit are denied and the contents of paras I 6,11 

to paras 6,20 of the writ petition'sisd reifevated as

conrect. It  may be stated that the opp. parties have 

failed to give specifie^ ’̂ ^eply to paras 6 .I I  and 6.12 

of the writ petition.

19 . ‘That para 25 of the Counter Affidavit 

need no rep:j.y.

20. That in  reply to para 5 of the Counter 

Affidavit ^^ .deponent v/ants to draw the kind attention 

of the Hon'ble S^;^[*^ourt that the assertions made 

in  paras 6 .33 , paras 6 .54 , 6 .38 , para 6 .40 and para 

6.47 of the writ petition have not been answered

• properly and only this much has been said that facts 

relating to these paragraphs have already been 

stated.

21. That the contents of para 27 of the 

Counter Affidavit are denied and the contents of paras 

6.50 to paras 6.52 are rerterated to be true.

It  is  incorrect to state that committee has not failed 

to follow any law while the petitioners have clearly 

asserted in  the ¥rit petition that office. Memorandum 

contained in  Amiexure-5> 8-A, 14, 15 21 and 22 issued 

in  favour of Scheduled Castes and Scheduled Tribes 

l ^ c a n d id a t e s  for safeguarding, their interest inserVice 

mattersJiave not been followed. That it  may be stated
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that Assessment Committee Constituted in the years

1986-87 and 1987-88 did not have' a Scheduled Caste 

member which was necessary to be included in order 

to watch the interest of the i*eaker. sections.

Hence the Assessment Coromittee acted illegally and 

arbitrarily.

22. That the allegations made in para 28 and 29 

are emphatically denied and in reply there to paras 

7 ,8 ,9  and 10 the writ petition are reteriated to 

be correct.

23. That para 50 of the Counter Affidavit

"
needs ano reply.

\o\.

S-c,.

)

\\

24. '̂ ‘hat the contents of para 31 of tir/e Couhter 

Affidavit are not adaiitted to be correct. It has 

wrongly been stated by the answering opp. parties 

that performance and merit are the criteria for 

promotion for the Scheduled Tribes and Scheduled 

Caste candidates. ' The rights of the petitioners have 

been denied for promotion on fiste year assessment 

basis by abolishing the Roaster System and inducted 

a new entry point system through open market.

The new policey of the C .S .I.R . in the matters of 

promotions of the Scheduled Caste candidates is 

urî cohstitution<JL.fe.;fc and sufiers from le^^al infirmities. 

The deponent submits that high standard of fiesearch 

is being maintained in the Institute. Xno where in 

in the Counter Affidavit' it has been mentioned that 

efficiency of the petitioners being scheduled caste 

candidates has been decreased despite proper training
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given to tiiem, -̂'he petitioners possessed requisite 

qualiiications and the performance can not be said 

to be not good. .. ; '"”r

2 5 . 'That the. contents of para 52 and 35 of 

the Counter Affidavit are denied. The petitions rs 

have been superseeded two times without any reasonable 

and just cause. The petitioners are liable to,be 

promoted on the next higher grade on the Assessment 

Basis.

'' rV

Lucknow:Dated

fiS>

I ,  the deponent above named do hereby verify:-that

r^TKT^GH ) 
O A T H  G O M M l S S r o ^ E R .  

High Court A:ia!iHbad 
iuckuovtf Bench

N o .... .......
o .K  .....

the contents of paras 6 '

of this counter affidavit are true to my own knewledge,

to be true on the basis of records, while tne contents'

0 . Par/- t ij %/-(>
of

are believed by me to be true on tiie feasis of legal

advice. Ho part of this affidavit is false and no tiling .

material has been concealed ., So help me G-od.

eponent.

I identify the deponexit above named
#

whohas signed before me.

Advocate.

Solemnly affirined before me on 

at fO^ij-hae deponent who identified  by
Advocate,

I have sa tis fied  myself by examining 
the deponent that he has understood the.

«
contents of paras this affidavit wnicn have 
been read over and explained by me.
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Siex V3?'2522'cSIR'iN'̂ ‘' ^'"’' ^UOa_bK

?T̂ ?f«TR 'TfT^r
^ ^  COUNCIL OF SCIENTIFIC A N D  IN D U S T R IA t  RESEARCH

P  Anusandha^Bhawan,
d^^] ;. Tq?T irm, Mf f̂ ?̂ T-iiooor
j^Q Rafi Marg, New D clh i-110001 , the-- 22nd hg .y.;

FROM ^

tT5?F (STsTiĝ )

Joint Secretary (Admn.)
?̂rr 5[VlfiTSFr

Council o f  Scientific and Industrial Research

To , ■ .

Direcixir,

Central  Drug Research I n s t i t u t e ,

Chattar  K a n z i l ,  Post  Box W o . 175 ,

Luckron 22 6  001.

1 9 8 7 .

Sub.iact: Assessment Promotion in  Group I i I  Grades.

S i r ,

V.'ith reference  to your l e t t e r  iv'o.5( I 5 l ) / 8 1 - E s t t . l (  G r . I I )  dated 

4th  iiay, 1987 ,  on the aboue s u b ject ,  1 aT, d irected  to state  that having 

maintained  ' the l i e n  of Shri  Suresh  Chgndra i n  the I n s t i t u t e  he continued 

to be on the r o l ls  o f  CORI .  *

In  th is  connection  your attention i s  i n u i t e d  to C5IR l e t t e r  

i-.'o.9( 2}/86-PL dated 29th Dune ,  1966 luherein i t  uas c l a r i f i e d  that the 

i n t e r e s t j o f  persons who have been alloujed to reoain tlTeir l i e n  c i l l  

hav/e to be safeouardsd  and the casss  w il l  have  to be co nsidered  lor 

assessment i f  they f u l f i l l  the other cc-noitions. A ccordingly ,  the 

Cose o f  assessment promotion o f  Shri Suresn Chandra u-’ho became due • 

for assessment during the year' 198 5-8 6 si'iould have been processed  

along u;ith others due during the same assessinent yesr .  S ince  he  ujoS 

in  I n d ia  he could have been c a l l e d  for assessr.Gnt promotion.

In  case  there u;3S any default  on part o f  the i n d i v i d u a l  in

not paying the pension c o n tr ib u t io n s  and leave  salary c o n tr ib ut io n s ;  

the appropriate  action could  have been tai<en at that time. However, 

' Shri Suresh Chandra continued to be on the r o l l s  o f  CDRl.

In  view  o f  th is  p o s i t i o n  i t  luould ro t be in  order  to consider

second chance only .

'' Qv. In  view  o f  th is  p o s i t i o n  i t  luould r o t  de 

h^^m.Aflor assessment promotion durino 1986^87  on

Yours  f a i t h f u l l y ,

( s,K.
Dl P U I Y  £ECRET,ARY.
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Before the Central Administrative Circuit Bench, 

Lucknow.

Supplementary Affidavit 

Inre;

O.A.No., 129 of 1988 

Suresh Ci:^dra and another

Vs. 

' Union of India & Ors.

v« 1

' ...O p p . Parties

I ,  Suresh Chandra,aged about ' 

57 years, S/o Sri Bam Samujh, B/o 

A-925/2 Indira Hagar, Lucknow, the 

deponent , do hereby solemnly affiim 

and state on oath as, under;-

(?
1- That the deponent is  applicant no. 1 

and has been authorised by applicant no. 2 to 

X swear affidavit and he is fully conversant with 

the facts deposed to below.
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2- 5'iiat on the 2nd Stay application dt.

January , 1991 moved by the applicants, the Hon'ble

Tribunal after hearing counsel for the parties.j>t^^i

5- That on 22nd Petedaary, 1991, the Hon’ble

Tribunal was pleased to order that the Tribunal 

is of the opinion that the promotions due may be 

made, however, the same shall remain subject to 

the final decision of the case. The tribunal also 

ordered that the supplementary counter affidavit

be filed with in 6 weeks.

4- That alongwith the supplementary affi-

‘ ' davit dt. lovember, 1990, the applicants annexed

■ ' a circular dt. 25/12/88 issued by Director General 

saying that reservation scheme for SC/ST candidates 

for direct recruitment as well as internal asse­

ssment of Scientific and Technical employees and 

promotions through DPGS are not being properly 

followed. It  is clearly proved from the applicant 

no. 1 case that he was not called for interview 

on 30/10/1986 for assessment promotion to the 

next higher grade, although he had joined the 

department already and has deposited the lien 

charges amounting to Es. 5350/- .
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3 .

5" That on receipt of the interiia order

dt. 22jA/Slf the application no. 1 & 2 made an 

application to the Director C .D .R .I . ,  Lucknow 

requesting for favourable orders on the basis of 

at aforesaid interim order . frue photostat ^copyt^ 

of the stay order is  filed as Mnexure- Mo.-i to 

this affidavit while true photostat cop^Se^of the

^PPli<^Q''tlons dt. 2 3 / 4 / 9 1  a«pe filed as Ai î^exure -2 £ 3 

respectively,

ffiiat the section Officer vide office

memorandum dt. 2 /5 /91  infoimed the applicants to 

the effect that the Director C .D .r . i . ,  Lkcknow 

has been pleased to accord approval to the assessm­

ent promotion f rom aroup-3(at) to Qroup -^(?) in 

the scale of Eg. 1640-29QQ . fhe names of appUcants 

find place at Serial Mo. 7 & 8 respectively.

A true photostat copy of the OM dt. 2 /5 /91  x is  

being filed as a Armexure-Io.-4 to this supple­

mentary affidavit.

That this Hon'ble Tribunal will be sur­

prised that the person who is  senior ± i . e .  the 

applicant no. 1 has been ordeared to be promoted 

with effect from 1/2 /89  whereas the junior i . e .  the 

applicant no. 2 has been given assessment pixjmotion 

w .e .f .  2 / 1 1 / 8 8  , This action on the faci of it
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4 .

is quite unf'air arbitrary and malafide in the 

sense that the applicant had made complaint about 

high handedness to the President SC/S2! Association 

Unit C.D.R.I. Lucknow on 7/4/88 which is Annexure-7 

to .the main .petition,

7'- Ihat tiie main relief claimed for in

the petition is to give promotion on the next 

^gher post on the assessment basis w.e.f. 1 / 2/1986 

to applicant no. 1  being first chance and to 

-applicant no. 2 w .e.f. 2/11/1986 being first chance, 

as they were superseded by the juniors.

' Ihat the applicants a submit with 

respect that their bonafide claim forfcike assessment 

promotion may be given from the back date vhem 

promotions had become due. ,

Lucknow : Dated Deponent.

6'X 1991

Verification

I the above named deponent (fto hereby e verify 

that the contents of .

are true to my personal knowledge and those of 

paras. 4'... A a .................................... .

/ '



\

5.

are believed by me to be true on tiie basis of

legal advice* lo part of it ia false and siothing 

material has been concealed. So lielp me Gk>d«

@ > 0
Lucknow : Bated Deponent.

I IddBtify tbe deponent 

who ims signed before me.

AdvocateT”



Before the Central Administrative Tribunal

Circuit Bench Lucknow

O.A.No. 129/88

Suresh Chandra and an other

VS

Union of India and others

Annexure N o J

CEWtRAL ADMINISTRATIVE TRIBUNAL 
CIRCUIT BBNCH,LUCKNOW.

applicants

0pp. Parties

» OsK» No. 129df 88

Suresh Chandra • • • • « • •
22.4,91 ^  Versus#

Union of India & Others*

Hori. Mr. D.K. Agrawal,

Hon. Mr. K. Obayya^ A«M.

Applicant.

Respondent!

Sri Q. Hasson for the applicant. ®ri PJS* Methur, for the respoD- 

dents. M.P* 739 of 1990 taken This is an application for

amendment of the pleadings. Allowed. Let anendment be ihcorporf?.te(‘’ 

within a week hereof,

M.P* 30 of 1S91 taken up, this is an application for the stay of 

the operation of the report of Kanfli;)Cc«nmittee, We have beard the 

X£t learded counsel of the parties at lenght. We ara of the 

that the promotion -due: may be made, however, the saiie shall 

subject to the final decision of this case. Stjppleaientary 

affidavit be filed within 6 weeks hereof. Supplementary 

der, if any, may be filed wihtih 2 weeks thereafter...List 

for hearing on 7,8,1991.

a , m.

S V

/ /  Trui /ps

Season Ufficer 

C«ntrs jfiv.iiiicfi'jva Triliyjiy 
Ci’.cult Bench

J,M,

8d /

•vv
r' '

j

•t
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O.A.No. 129/88

Before the Central Administrative Tribunal

Circuit Bench Lucknow

Suresh Chandra and an other

VS

Union of India and others 

Annexure N o . ^

* applicants

0pp. Parties

III
“ •""W W w'iuwSfe.

\.

s
f

fo»

Mxwaisot» 

C«D*R*Z» tuKjdcnotff

Sir,

I  h a v e  t h a  h o n o u r  t ©  a t t e e h  h a r e t d t h  a  

t r u e  p h o t o s t a t  &op^ o f  t h ®  i a t d i l i R  oras j t < l l ^ a a * 4 # f  :• 

f o r  y o u r  k i n a  a n d  f a v o a r a b i ®  o r 4 a c s

accomng to th0 Honouraiild triiauaal osd^sB passssd
\

in m r petition eio* i29 of i m  surash Qhmdm 

^  mother Vs* Union of ZocUa & others | in ^hieh 

tlie vir^s of tha merit an<Si norioal

baan ^halanged and tti& mtt€iC is

subjudiee#

^ • .. "• ^

° Q - h

Thaiika*

LucJtnow I sataa 

23, April, 1991

Copy tot

/ rm fs faithfully

( Suresh C l^dra  )
Senior Technician Group I I I  f i  

P .D J)ivision.

1** Union of India through liintstry ®f 
Scionoe and Technology* llew Oalhi*

2- Chlaf Msdnistration , C*S.I»a« 

UawDalhi*

3- Sfl»ior Coatl^llar of AfdministratlO!! m

tu<SImow«

4- Profassor &«d« Hahaj^^

Uaad of tha D^^artttant of Paraidtol&^y 

P»0«Z* Ohandlgarha

.v:::

./
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Before the Central Administrative Tribunal

Circuit Bench Lucknow

O.A.No. 129/88

Suresh Chandra and an other

VS

Union of India and others 

Annexure' N o . O  =

. applicants

0pp. Parties

To,

The Director ,

C .D .R .1, Lucknow.

Sir,

I have the honour to attach herevdth a 

true photostat copy of the interim order d t .22.4.91 

for your kind perusal and favourable orders 

according to the Honourable Tribunal orders passed 

in our petition No. 129 of 1988 Suresh Chandra 

and another Vs. Union of India 6c others , in wt̂ ici. 

the vires of the msrit and normal Assessitent Scheme 

(MAî AS) have been chalanged and the mattdr is 

subjudice.

Thanks.

Lucknow t Dated 

23, April, 1991

Copy to;

1-

Yours faithfully

( S.L.Verma ;

S.L*A.Group III  (I) 
Division of Bio-Chemistry

2-

4-

Union of India through Ministry of 
Science and Technology, New Delhi.

Chief Administration , C .S .I.R ,

New Delhi.

Senior Controller of Administration ,

C .D .R .I ., Lucknow.

Professor R.C. Mahajan,

Head of the Department of Parasi tology .̂ 

P .G .I .  Chandigarh. ^



Before the Central Ad m i n i s t r a t i v e  Tribunal

Circuit Bench Luck now

O.A.No. 129/88

Suresh Chandra and an other

VS

Union of India and others

applicants

0pp. Parties

Annexure No.^

----CENTRAL DRUG RESEARCH INS J ITUTE
(C o u n c i l  o f  S c i e n t i f i c  & I n d u s t r i a l  Research)

Cha t te r  l^anzi l .Palace 
Lucknou-226001 •

NoS 5 ( 1 3 1 ) / 8 1 - E s t t . I . ( G r . I I l )  Da1:ed: 02.05.1 991

o£fxce rjEnoRANOun

Sub je c ts  Assessment. Promotion u I^erit  and
Normal Assessment Scheme (I^ANAS)*

 ̂ On the recommendations o f  the Assessment Committee, 
which met on 23.04.1991, the D i r e c t o r ,  CDRIj Lucknou. has been 
Dlsased to accord approva l  to assessment promotion i n  respect  
Lo ^u- i.--- r *  '<'■00-2300) to

the names : -

p isased  to accord approva l  to assessment promotion i n  re 
c f  the f o l l o w in g  T e ch n ic a l  s t a f f , f r o m  ( l ) (Rs,1 400-5
Gr. 1 1 1 (2 ) (,Rs.1640-2900) u . e , f ,  the date shoun a g a in s t  the

3. No.

1.

Name Ef f ectiue* dt.  

of  prorfidtion

1 . Sh .A .L .U ishuakarm a  (RS.IC)

2 . Smt.A .Sor i i  (R S IC )
' ' . )

3. Sh .B ik ram  ^ n e r j e e

3. Late Sh.nohd.Saleem^nOH)

5. Sh .P .K .D as  Gupta (I^OH)
i

6 . Sh.Rafeesh Khanna (RS iC )

7. Sh .Su resh  Chand (SC) 

S h . S . L .  Uerma (SC)

9. Sh . 3hyamendra l^elirotra

10. S h . S .N .A .  Rizvi

1 1 . Sh, 3 . P .S  .B'handari

01.02.89

01.02.89 

16.12.88 

01 .02.89 

01 .02.89 

01 .02*89 

0 r . & 8 9  

02 .t1.88 

25.10.88 

05*07.88 

01 .02.89

Remarks

r i  z z z x z r i '
ned .Chemistry  

Ned,Chemistry 

F .T .

Endocr ino logy  

Endocr ino logy  

Med,Chemistry 

P.O.

B iochem is t ry

F .T .

An.House 

l^ed. Chemistrv

The aforesaid  names are s tr ic tly  in  a lphabetical  order ,  
s i n c e ,  in  uieu of  para 6.4,10. of the scheme, maintenance Of

‘  employees under the scheme,

F

• • • t



1

-2-

The aforesaid assessment promotiop ay's subject to 

dacision in case O.A. No.129 of 88{L) of CAT, Circuit Bcncii 

Lucknc'u*
The aforesaid assessments are also subject to 

genaral instructions in chapter 7 of the scheme, to the extent; 
they are^ applicable in relatiue cases..

They uill continue to be governed by other terms 
r nd conditions of' their appointments, as per C3I.R instructions

ru le:

The pay of promotees shall be fixed under normal

(\

1 # ^  
.(P.L.SmH)

,SECTION OFFICER

Co py to 5 -
(l ) :.,Persons' concerned (11 copies) 
(2> Accounts Section.
(3 ) Bill Section.
(4 ) S.O.i^E.Il) ill copies) '

(5) Sc, I/o. (Litsrary)
(6) Sc .I /c«  iInformation)
(7; Sc , I /g ,  (Recj)rd),
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/  /■

f  ^  A

in the Central Adiairdstrative T r i b u n a l , Addl.Bench,Allahabad,

Gi rojift̂ feS®'*i£h, Lucknow.

Re j oinda/ Affidavi t t the C ounte r

Af/ idavit filed by tne 

opp/party no.4

7 " ” ' '  ■
/ Inre:

i^egistation '^ase no.l29/l988(L)

Suresh Chandra /and another

/
• Versus 

Union of India and others

.. .Petitioners

. . .  .0pp.Parties

/ q^ER

• p /  ,

f I,Suresh Chandra,aged about 33̂  years, 

 ̂ \on of 3il Ram Sam ujh,resident of A-23,

(. Tndra Nagar,Lucknow,do hereby solemnly 

; '^affim  and state on oath as under;-

/

I- That the-'deponent is petitioner no.I in the 

above noted ease and is f ^ y  conversant with the
0

facts deposed to below.

'2- That the deponent is filing rejoinder

V  o
affidavit on behalf of himself and peii tioner no.2.

3, i’hat the contents of para I of the counter 

affidavit do not eall for any reply.

4. 'l^at para-2 of the counter affidavit needs

no reply.
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5. 2iiat as to allegaifions made in  para 3 of 

the Counter Affidavit , it  is  stated that it  i s  quigite
»r

in>_correct to say. that O .P .  no. 4 had no knowledge 

about the complaint/application dated 7 /4 /8 8 . The real 

fact is  this that on the date of Interview in  respect

of wxiich. -tiie %  Assessment committee was constituted,

Sri G-.S. Ghandratoha, the Section Officer of the 

Recruitment section was present alongwith the expertiT^-?

V-
i . e .  the 0pp. Party no. 4 whese duty was to bring notice 

to the expert regarding a ll  the facts of t he employees 

who were'^eeded for t h e ir  interview on the date fixed, 

Hence .it can not be admit ced at all, that the 0pp. Party 

no. 4 was neither annoyed nor biased. ' .

6. . That TJara 4 of the Counter Affidavit needs 

no reply.

7 . That the assertions made in  pam 5 of the 

Counter Affidavit al?e not admitted as stated. It  i s  

submitted that perhappe the 0pp. Party, no. 4 has not- 

gone through the contents of Annexure 14 otherwise’, 

he wouxa nou nave comjnented on the office memorandum

in  wiiich it  is  clearly mentioned that officials belonging

to Scheduled Caste are not subjected to any harrassment

or discrimination. I t  is  reitera.ted that at the time

■, . .
of intepwiew, the petitioners were caused prejudicS'ad 

-and the Assessment Committee of which the 0pp. Party

no.. 4 was the chairman was biased and a s  such the

/vitiated . The proceedings v?ere also vitiatetf{on
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account of the fact that in  the committee, no 

scheduled caste member was included and in  his

absence the experts opinion wa:. prevailed, mat-vbite.

6**^ JUegE^tlons of paras 6, 7 and 8 of the Counter 

Affidavitare denied and in reply there-to tne 

contents of paras 6-32, 6-35 and 6-35 are reiterated

■ ,  ̂

to be correct . I t  is  farther stated tiriait̂  the 

recommendations of 0pp. Party no. 4 were/based on 

proper appraisal of merit. The petitioners have 

been discrim inated  on account of caste feelingiof 

the chaiiman and that is  why the deponent( petitioner 

no.I ) was not called for interview held on 50tn 

. October 1986, although the deponent has got legal 

right for promotions and had a lien $n tne 

p ^ n t  departments. In  such circujastances the 

deponent had to make complaint regarding clear 

harrassment and victimisation to Sri Kirmal Khatri, 

M .P .  (Uon^ress^l’ ) through S .G . /S *S .  Associations

C . D . E . I . ,

That the kind attention of th e  Hon'ble Tribunal 

indraw n  towards a letter'dated 22na , May 1987 

written by the Deputy Secretary of Q .S . I .R .  Detoi 

as contaiined in  Annexure-24. In  para Ilnd  of the 

letter the Deputy Secretary has clearly noted 

that Sri Suresh chandra who became due for assessmentj 

during the year 1985-86 should have been processed 

alongwith others due during the same assessment 

year. He.nas further noted that since ie  (Suresh 

Chandra ) was in In d ia , he could have been called

m

for assessment.
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9-
I’hat para 9 of the Counter Affidavit needs

/

no reply. -

10- That in  reply to para 10 of the Counter 

Affidavit the contents of. para 3 of the Rejoinder Affiaavxt 

are reiterated to be correct. It  is  submitted that the 

Opo. Party no. 4 in  order 4o saMe the skin of Sri. ¥ .P .  

Bakshi, has made a ■Statement that Sri Bakshi made his 

own statement after consulting tne 0pp. Party  no. 4.

I t  is  a matter of conimon knowledge that the personal
V

allegations can not be denied by the other persons on 

the basis of inst^etions/oonsiiltations. Ine statement 

becomes falsified on the ground that when tne 0pp. 

party no. 4 was to filed his own counter affidavit, 

then there sas no oocassion for Sri ?.P- Baicslii to 

gi)ve false affdavit.

II- That the contents of para I I  of tifi 

Counter Affidavit are denied in  view of the assertions

maae in  foregoing paragajjaphs.

Lucknow;Dated Deponent,

¥ E . R I_P„I_G

I ,  the deponent above named do hereby verify 

that the contents of paras ^  ■

of this counter affidavit aret rue to mj own krwwledge,
* . t f

I 'I q
while tne contents of paras

4-̂ hr- +-rnp'^ori the basis of legal are believed by me to oe urue -̂o.i
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advice . No part of th is  ai’fidavit is  false and nothing 

material has been concealed. So help me G-od.

I* Deponent.

I identify the deponent above 

named signed before me.

Advocate.

-4-

r ,v V  I {E A ’
^ Jc^ V? ^

\ V  C? V. ' ■

Solemnly, affinaed before me on .

at ^  ( ^ t h e  deponent,^who identified by

Sri V Advocate,

I have satisfied myself by edfcamining 

the deponent that he has understood the 

contents of paras tiiis affidavit which have 

been re^d over and explained by me.

(A, K, .

^‘<'> S«, 
- I., bad

iwckuaw Me, ■cJi
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In the Hon'ble Mi.gkx2BHdbi?aiixi:3a; Central Administrative 

Tribunal, Circuit Bench , Lucknow.

----------------

Second iTJolication for Sta.v 

©'1̂ rn -eô 'w-i-̂ '/'

Civil Misc. Appln.' noi of 1991 

Inre ■;

■ O.A. no. 129 of 1988 

Suresh Chandra and another

Vs.

Union of India & Others

. . .Applicant

. .Hespondents

The applicant ahove-naraed respectfully

beg to state as unaer;-

For the facts and reasons disclosed in tiB

accompanying affidavit , it is humbly prayed that

this Hon'ble Tribunal may graciously be pleased to

iVa-®-
stay operation of the iiaplementation of/Iomal Asse­

ssment Scheme "Manas " during pendency oi" applicants 

petition or pass any other appropriate orders to

respondent in favour of them the interest

of justice.

Lucknow : Dated , „ , „  >
( yamrux Jiasan )

Jan, 2,'̂ , 1991 Advocate

Counsel fort he applicants.



In  tile iJon'ble Central Idininistra-tive Tribunal

Circuit Bench, Lucknow.

Affidavit

Civil Misc. Appln. no. of 1991

Surest Chandra and another ...Applicants

Inre:

O.A. lo . 129 of 1988

Suresn Chandra and' another . . .Applicants/

Petitioners

Vs.

Union of India & others . . .0pp .  Parties

I ,  Suresh Chandra, aged 36 years, 

S/o Sri Ram Samujh ,r/o A-923/S ^  
Indira lagar, Lucknow do. hereby

Solemnly affirm and state as under;-

1 . That the deponent has,been authorised by 

applicant no. 2 to swear affidavit and he is  fully 

acquainted with the facts deposed to below.

2 . lhat the above petition has been preferred before 

thffis Hon'ble iribunal by applicants claiming their 

right of promotion on baiis of 5 years Assesment

and also brought to the notice of the Hon'ble Tribunal 

that they have been superseded by the juniors, altho­

ugh they are departmental Scheduled Castes Candidates.

3 . That applicants petition kas admitted in t  he 

year 1988 by this Hon'ble Tribunal and the orders 

were passed for final hearing. The date 25th May 1989

A



was also fixed for final hearing. Since then several 

dates were fixed but. the case was not taicen up.

4. That during pendency of the petition, new events 

have happened in respect of deponent's claim and 

their services, therefore, they have new filed amend­

ment application under the orders of the Hon'ble 

Tribunal, which copies have been served on counsel

of the respondents on 12/12/1990.

5. That applicants petition was fixed for orders 

on 7.1.1991 but on that day respondents counsel 

sent illness Slip, as a result of which no suitable 

orders cauld be passed and no date fixed for hearing.

6. That alongwith Amendment application, the appli­

cants have also fiied application for Stay, staying 

operation of the lew Scheme "Manas” .

7. That in view of the non-appearance of the 

respondents counsel applicants have not been able , 

to pray the Hon’ ble Tribunal that during pendency of 

the petition, operation of new Scheme "Sa **Manas" 

may be stayed.

8 , That the applicants submit that the Directorate 

of C .D .E .ILucknow  has started assessment promotion 

proceedings under the newly impugned Scheme ”Manas

2.

9. That for the purposes of assessment promotion 

the 1st Step in respect of Group-l? has been taken]



1
V

3. ii

and the Section Officer has issued office memorandum 

dt. 28.12.90 asking them to famish Worî : Report latest 

"by 15.1.91 . A true photostat copy of the memo dt.

28.12.90 is annexed as Annexure-l-A to this ga affidavit

10. That for the said purpose, one chainaan of 

Central Drug Institute Research Counsel has been nomi­

nated and it has also come to deponents knowledge 

that Respondent no. 4 Dr. R.C. Mahajan is also being 

called as one of the experts.

11. That in the case of applicants, the Rules of the 

new Scheme "Merit & loimal Assessment ” called as'

"Manas ” going to be enforced in the matter of xkx 

Assessment Promotion in respect of which office Memo 

dt. 8.2»90 has already been issued to the applicants 

(photostat copy of which is being annexed as Annexure-

1-B to this affidavit .

lii this Annexure-l-B the names of 

applicants find place at SI. no. 67 and 68 respectively,

12. That in such cir-cumstances, the respondents

no. 1 to 5 action is  quite, discriminatory, arbitrary,

malafide,and the dual policy of the Department to

change old gaiiEyxEc£xtixa;xlEgaEmB[H;±x±is ?olluri Scheme

and to enforce 'Manas * Scheme, overlooking the welfare

and interest of the waaker section, including Scheduled

Caste candidates^is unconstitutional, against principle

of natural justice and the office Memorandums issued

V/\^by the Central Govt, in the favour of the S .C ./S .T . 

candidates .

\
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13. Tha't it wouici be in tile interest of justice to 

direct the respondents not to eonduct Assessment pro­

motion on the basis of “'Manas” Scheme and operation 

oft he said Scheme is liable to be Stayed.

4. •

Jan, i.>, 1991 Deponent.

Yerification

I ,  the above named deponent do hereby verify 

that the contents of paras 1 to 4 ,8 ,9  ar^ true to my 

personal knowledge and those of paras 5 ,6 ,7 ,10 ,11 ,12  

and 15 are true to my belief and legal advice, and 

nothing has been suppressed. ^  I

Jan.,^2.^ 1991 Deponent.

I identify the deponent who 

has signed before me.

Advocate.

Solemnly affiimed before me on

at a.m./p.m. by

the deponent who is identified by

s n

Advocate, High Gourt, Lucknow Bench, Lucknow.

I have satisfied myself by examining the deponent 

that he understands the contents of the affidavit 

which has been read out d and explained by me. ■
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C E N T R A L  DHUG R E 5 £ A R C H . I N 5 T I T J T t  ' 
( C o u n c i l  o f  S c i e n t i f i c  and  I n d u s t r i a l  R e s e a x c a L

I:-,. 5 ( 1  31 ) / 8 1 - E ' . s t t . I  .■

..........■; C h a t  t  a r  M a ri z  i  1 P o 1 a c  c  ,
L u c k n r w - 2 2 6 0 0 1.

I)ated:2e.12.19?0 ■

. . . . . .  O F F I C E  MEMORANDUKi

T h e  f l i l l c w i n g  S c i e n t i f i c  S t a f f  u n d e r  G r o u p  I V  h a v e  become 
e l i g i b l e  f o r  a s s e s s m e n t  p r o m o t i o n  -tfc' t h e  n e x t  h i g h e r  g r a i e  u n d e r  
l^iANAS f o r  t h e  a s s e s s m e n t  y e a r  1 9B8-^B9 ( f  rom 1 . 4 . 3 8  t  i ' "  3 i i-3 . 0 9 ) : - '

S I .  Name D e s i g -  B a t e  o f  Due  d t . n f  C h a n c e  D i v i s i o n  R e m a r k s
N n .  n a t i o n  a p p t t .  e l i g i b i -

_____  ■ ’ '_____________ l i ' t v _______________________________________________
■1 ■ . .. 2  3 4 5 I  7 ■ • n

1< D r ^ i . K a r  S c .  E .  I I . .01 . 0 2 i  81_ 0 1 . 0 2 . 8 9

2.' D r  . K . C ' . S a x e n a - d n -  01 . 1 2 . 8 2  01 . 1 2 . 8 8

3 . D r . J . S .  B i s h t  - d o -  01 ; 1 2 . 8 3  01 . 1 2 .  88

S a g a r - d o -  O I . O B . - B ^  O V . 0 3 . 8 9

D r . K . P .  5 c . E . I .  -01.1 2.  78 01 . U 4 . 8 8  
. A q a r w a l

6 .  Dr' .  C .h  . P r a s a d  - d o -  -01 . 1 2.  78 0 1 . . 0 4 . 8 8
7 .  S h . H 5 L  L . S . E .  0 1 . 0 2 . 7 9  0 1 . 0 2 . 8 7

S r i v a s t a v a
8 .  S h . K . V . 5 a t y a - S c . E . I . 0 1 . 0 2 , 8 1  0 1 . 0 2 . 8 9

n a r a y a n □ . . . ' . ‘
9 .  D r i J . ! M . 3 .  . - d o -  01 . 0 2 . 8 1  01 . 0 2 .  89

Y a d a v  -a . ..
l U . i J x ' j ^ y i n o d  • ■ -do-r . 1 5 . 1 0 . 8 2  1 5 . 1 0 . 8 6  

3 i ; h a r ’i '  ' - • ■ .
I i . D r r J a g d i s h ' - d o -  - . 0 1 . 0 1 . 8 3 0 1 : 0 1 . 8 9  

■ M i s r a  • . .
■i-2. O r .  b .  A.  Imam -do-'  0 1 ; 01 i 8 3 01 . 01 . 89
1 D r  G u p t a  - d i -  2 3 . 0 5 r 8 3  2 3 . 0 5  . 88
1 4 ;  D ' r . C . f ' i . G u p t a  - d o -  1 7 . 1 1 . 8 3  1 7 . 1 1 . 8 8

4.th ( A d d l  i ) P h a r  mac^ R e t d . w i e . f .
31'. 7 * 8 9 .

3 rd  , 3 i o  . Cheni .  R c t d  . w . f . f  .
3 1 . 3 . 8 9 .

2nd '- I n f .  R e t d . w e f .
, ■ 31'. 7 . 9 0 . ,

2nd ; ; ' o . C h e m .

4 t h ( A d d l . )  P .D, : : : . i v-  R e t d . w e f ’
3 0 . 6 . 9 C .

4 t h  ( A d d l . ) P h a r  :na . •
3 r d  S e r v i c e s

3 rd  

3 r d  

2nd ■

2 n't! ■
%
2nd 
1 s t  
1 s t

P . D . . J i  V . 

M i c r o .

F , T . D i v .  

Library

R s t  d . vj E f 
3 1 . 7 ; 9 0 .

1 5 . D r . P ; K ; G r o v e r - d o -  ' 0 1 . 0 2 . 8 4  0 1 . 0 2 . 8 9  1 s t

1 6 . D ' x . L . M . 5 i n g h  S c . ' C  0 1 . 0 9 . 7 1  0 1 i 0 4 . 8 8  
1 T . 5 h i P V N ; K h a n n a 5 c . G . I ; 3 G . 0 5 . 7 5  01 . 0 4 . 3 8

Micin.
E n d c ..

I M e m b r a n e  
I B i o l o g y -  

P h a r  m a c 0 - 1 
k i  n E! t  i  c s I 

'4 th  ( A d d l . )  M i c r o  .
■4 t h ( A d d l . ) M e d . C h e m .

1 Oi J r .  P.  P . G u p t a  5 c .  ' C 0 4 . 0 6 ; 8 1 0 1 . 0 4 . 8 8 - 2nd- Pharma'.

1 9 . D r . 5 . K . Shaxma -dn- • 3 0 . 0 6 . 8 1 0 1 : 0 4 . 8 0 2nd 3io..  Chem.

2 0 ^ D r . K ' .  C .Mukho-  

p a y d h y a y

-dn- 1 5 . 1 1 . 8 1 0 1 . 0 4 . 8 8 2nd P h y ip  1 o g y V 

w 

1

NPiJ ,KC-:iC, 

L uc kn o w ,
2 1 . D r . S a t i y 3 v r a t -do- 2 0 . 1 2 . 8 1 0 1 . 0 4 . 8 8 ?nd

2 2 . S h . P . Y . G u r u -do- ■ 0 7 ; 0 4 . 8 2 01 . 0 4 . e e 1 st P B X 'i .

2 3 . D r . R . C . G u p t a '-dn'- 0 8 . 0 7 . 8 2 0 1 . 0 4 . 8 8 1 3t Pharrna :;o- 

k i n ■.! t i c 3

24 . Dr,. Chandan 

S i n g h

'•d o - 01 . 0 9 8 2 Q'1 . 0 4 . 0 8 1 st M c: d . C h e m.

"25 . Dat. i K . S a x e na -do- 1 4 , 0 9 . 8 2 0 1 . 0 4 ; 8 8 1 st Med ; C h 13 n:.
2 6 . D r . A . K . M i s r a -dtf- 0 4 . 1 0 , 8 2 0 1 . 0 4 ; 8 8 1 st F . T . J i  V .

27iDx.Di C.K a u s h a l -do- 1 6 ; 1 2 . 8 2 0 1 . 0 4 . 8 8 1 st Mj>,cr..

23.'j'r"; ( M r s ; ) R . K .  

S e t h

- d 0 “ 1 9 . 1 2 . 8 2 0 1 . 0 4 . 8 8 1 st P h a X it, a i': c- u 1; i c

' ^ ^ i S h . H a r i  L a i - d n - 0 5 . 0 1 * 8 3 0 1 . 0 ^ . 3 8 1 st F . J . ^ i .
^ \ 3 r . J . P . 3 a h u - d o - 1 4 . 0 2 . 8 3 G 1 . 0 4 . 8 6 - 1 st P ; 3 , -J i  V- .

-- 2/-
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I t  i s  r e q u e s t e d  t h a t  the  i n f o r m a t i o n  

r e s p e c t  of  -He above  o f f i c e r S m a y  k i n d l y  be fu 

t h e , e n c l o s e d  p r o f o r ma  of  Work Re p o r t -( WR )  l a t

r e q u i r e d  i n

i : nished in

,.st by 1 5 , M 9 9 i ;

■ ' i T h e  a b o v e  s c i e n t i s t . ; m a y  p l e a s e  g i v e  t h e  names of  , 

t h r e e  • ' Ref  erees'!_ f rom t h e  a ppr ov ed  l i s t  of  P a n e l  of 

j-: E x p e r t s . ■

.C?py,  t *

( P .L . '  S A h " )  

S E C T I O N  OFFICER

'a" -'

S c i e n t i s t  C » n c e r n e d ,

1
U ;

1

■ 1 6 . !

1 7 . :  
I8;i . 
1 9 . 1  

2 0 . j  

pi-

.  ̂I . D;

2 2 . Sh
2 3 .  J r '

2 4 .  Dr!

, Sir
■ 2 5 . D i i
2 6 .  P)j._

2 7 , . D x . .
2 3 . J r . !  

Set/.

^ D . J r . J

2/ ~



. £01]M L . J R U G  RESEARCH INSTITUTE
I Council of Scientific and Industrial R

/

esearch)

N o . 5 ( 1 3 1 ) / 6 1 - E s t t . I .

Chattar Msnzil'Palace, 
Lucknow-226rni,

D a t e ’d: 0 8 , 0 2 .  1 9 9 0

Off,ICE MEMORAMDilM

under Groun^IS In“ l SCaff

promotion to the next hiaher g ^ S r u n d l i  

assessnient yeai 1900-09 if  rom 1 . 4 .  00 to 31 * a! 0 9 H - '

j ro up 
IV

SivNo .

 ̂ . .

2.

3.

4.

Name

D r . K . K a r ,

Dr . K . C, Saxena

3 . 5 . 3 h i s t  .

Dr .Prem Sagax

5. Dr,K.P.Agaxwal

6, D r ,E , R ,Prasad

7• S h . R S , L .  S iivast  ava
■■■-'V - ^  I.;/-..,.-.

Ds-̂ -S-i-STrtyBT- 

9. Dr.  JJM .S .Yadav  

10-, Sh.K«V ,Satyanarayana 

11 .  Sh . C .M ,S ingh  

1 2. ^ h . P . K . S a x e n a

D.esiqnation bivision '

Scient ist  E.II* Phatmacology

'Biochemistry' 

In'f.ormation 

Bipchemiatry 

■ P.p.piv, 

PharjTiacolo.gy 

. Servicea

-do- 

“ do- 

-do- 

Scientist E.I, 

-do- 

U 3 .E .

R e m a r k 3

R e t i r e d  

—d o

13. Sh.Vinod 3ehari

14. Dr.Jagdish Misra

15. Dr.S.A.Imam

16. D r .D .N.Gupta

17. Dr.C.M.Gupta 

10. D r .P.K.Grover

19. Dr.L.M.Singh

20. Sh.P.N.Khanna 

.21. Dr.P.P.Gupta

22. Dr.S.K.Sharma

23. D r .K .C .Mukhopadhyay

24. Dr.Satyavrot

25. Sh.P.Y.turu

26. Dr.R.C.Gupta

27. Dr.Chandan Singh ’

28. Dr.A.K.Ssxsha

29. Dr.A.K.Misra ^

Q r . D. C, K ausha l

Scientist  E .T .  

-do- 

-do-. ■ '

~dO”

-do-

- d o -  
- d o -  '
-do- 

-do- 

-do- 

-do- • . 

Scientist ‘ C* 

Scientist  C-I 

S c i e n t i s t - ' Cî  ■ 

•^do~'

-do-'

-do~

“ d o -  
- d o -  
- d o -  
- d o -  
-  i o -  
- d o  -

Microbiology 

P . ,D .Div,

P.,D,,Div.

P.D.Div.

F.T.Div.

Library ' ■

Micr obi'o.logy ‘

Endocrinology 

'Membrane 'Biology

Pharmacokinetics

Microbiology 

Misd.Ehem, ■ 

Phaxmacolofjy .
iW’ ' ‘ ■

Bioehemist.vy • , 

Physiology. 

hJPU,KGMC:,L,.icknow, 

Par as-t.c: lo ijy . ■■

P h atm QCCi kinetic 3 

Med, Cheiiiisihr y 

Med.Chenis try 

F. T.Div,, 

Microbiology

!/-
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bl, No N alTH| D«eitinatign L) .1V t b i c) ri UuiiHikh

71. , Sh.Rqkeah Khfinna 
(RSIC)

JTA(Gr.IlKl) Mu ). Chutnin t,ry

72v Sh.A.L.Viewakarma -do- RSIC<1.

73. Smt« AISahi -da- R!jIC '

74. Sh.SiP.S. 3h«ndi^ri " 10" Msel.Chamiatry

75. Smt.N.A.Rajwade -do- CI'U, Oombny

76. Oh.P.K.DfliguptfllMOH) -dn- EndonrinnJnqy

77. Sh.Mohd.Saleam (MOH) -do- Giochemistry Expnirod on 
23.10.09

70. 5h.S.K.Srivastava Rey-Ooard
Operator
(NICIJAP)

Library

,'i/
It la laquuatud thot thu informntiun roquirod in runpuct j . 

of the obdVQ officora mny kindly bo furniahud in thu proturmr) 
oncloaed latest by 26.02.1 9.09. 30 copies of the Saif Aaatissrnunt .
ruport together with Publicf3tionQ/P.^t0ntoa etc. mny please be unclosu

SciBntist^belonging  to Group IV grades may pluase giwu Uiu 

namoa of three of their choice fo r  D i r e c t o r  s c o n s i  iu ra t io i i

**  Subject to approval by the GSIH

Copy toi-

 ̂ ^ ,1 rt( I ‘ y 
( I.M.' l’/\Nnh'.Y )
5ECTICN GFFlCEtT

Indiv/idunl conccrnod w i t h  t h u  rof^ui.iat th.il 

the infoamntion roquirud mpiy plunru) bo a e n t  tliruutj i

r e a p e c t i v B  D i v i s i o n a l  Hand.
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/

SEBF ASSESSMENT RRPnPT>
COUNCIL CE SCIENTIFIC & I N D U S T R I A L  R E S E A R C H

Drug Research Institute^ Lugknr.tj

X.
2.

3.
4.

5.
6.

7.
a.

Name* ' ■
Present designations 
Scale of pay*

SHIV I^L VERMA 
S . L . A . G r . l l K D - J . T . A ,  

_ to.1400-2300/-

9,

10.

..Present Pay and date from 
. which drawn, !<s. 1640/-,Nov, 1989

’ 39 Yeats.

School Ilnd 1968
niversity  Degree & -  . . 2,. Intermediate IIIrd*71

Diplomas from.Matric onwards 3, 3 ,Sc, iind iq 77
alohgWith Class and year,* ’ *

Membership of Learned societies, NILL
Experience(Research Teaching . , ,
and factoiry) Assisting research work

in Parasite Biochemistry 
. .. ■ with special reference

D to energy metabolism in
. Hfelminth parasites and'

mode of action of 
. anthelmintics,

I ,  .Isolation of parasites from animals
II,Is o la tio n  of various tissues from rats,
I I I ,  Preparation of samples by homogenisation 

and centrifugation,
IV, Preparation of buffers and radio-active 

sample for counting,
V, Estimation of protein and other several tests 

as directed by our Scientist,

L is t of Publications together-.- with 
bibliographical details -^original 
research papers and review papers 
and articles may be shown separatjey 
indicating whether written independently 
on in jo in t  authorship).
Patents taken and processes developed 
with details.

11, Details of special work done by the 
officer, its  Scientific  assessment 
and relating to the advancement of 
Scientific  knowledge and/or Practical 
U t i l i ty  of industry etc.

NILL

NIL

NIL

Con td.......... 2/-

/


